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4275
LOK SABHA

Friday, 25th May, 1956.

The Lok Sabha met at Half Past Ten
of the Clock.

{M r . Spea k er  in the Chair]

ORAL ANSWERS TO 
QUESTIONS 

C entral  Secreta riat  Ser v ice

*̂ 2491. Shri Dabhi: WiU the Minis
ter of Home Affairs be pleased to 
state:

(a) the number and designations of
the officers of the Central Secretariat 
Service who received accelerated pro
motions to the different grades during 
the year 1955, on the ground that 
their performances had been out
standing;

(b) the number and designations of
the officers who though at the time 
of initial constitution of the service 
had been graded high, had been passed 
over during the same period on the 
ground that their performances were 
not satisfactory; and

(c) the test laid down for regarding
performances of an officer as satis
factory or unsatisfactory?

The Minister in the Ministry of 
Home Affairs (Shri Datar). (a) and (b). 
Promotions to the higher grades of the 
Central Secretariat Service are made on 
the basis of selection on merit and not 
on the basis of seniority subject to fit
ness. The former criterion naturally 
leads to some persons receiving ear
lier and other later promotions, than 
pure seniority would justify. Since 
merit is not always a constant factor, 
it also results in persons graded higher 
than others at one stage being super
ceded sometimes by the latter. Com
plete lists of such cases which are 
bound to be numerous are not readily 
available.

! — 138 Lok Sabha

4276
(c) No definite test is or in fact can 

be laid down for this purpose. It is 
for the selection authorities to judge 
the quality of service rendered by 
officers on a comparative basis and 
decide on their relative suitability for 
higher posts.

Siiri Dabhi: May we have at least 
some idea of the outstanding perfor
mances of those who have got acce
lerated promotions?

Shri Datar: In all cases, so far as 
these selections are concerned, they 
are made after a certain procedure 
has been gone through. There is a 
certain machinery : we have got a
Departmental Promotion Committee 
with which a Member of the U.P.S.C. 
is associated; and. secondly, in the 
case of higher posts, we have another 
committee known as the Central 
Secretariat Service Selection Board; 
with that Board also a Member of the 
U.P.S.C. is associated, and a list is 
prepared and then gradually appoint
ments are made.

Shri Dabhi: I wanted to know whe
ther the hon. Minister could give us 
any idea about the nature of perfor
mance for which they got accelerated 
promotions.

Shri Datar: We have got confiden
tial reports, and therein a number of 
items have been laid down as to whe
ther the person’s work is satisfactory, 
whether he is punctual, whether his 
relations with others are proper and 
whether he possesses any outstanding 
merit for purposes of consideration 
for promotion.

Shri V. P. Nayar: It is obvious that 
a very large number of officers have 
been given accelerated promotions. I 
want to know what special steps, if 
any. have been taken to ensure that 
this committee which is responsible 
Tor giving such promotions safeguards 
against possible cases of favouritism, 
nepotism and graft.
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Shiri DaUir: All these things do not 
happen at all, 1 might assure the hon. 
Member. Let me complete my an
swer. Because, we have got two
committees with which the U.P.S.C. 
is associated, and therefore there is a 
complete safeguard against what is 
called nepotism and others.

Shri B. S. Morthy: What is the 
authority to which a man who is sup
posed to have got no justice from 
the Departmental Promotion Com
mittee can appeal and state his case?

Shri Datar: He can appeal to the 
Head of the Department, he can
appeal to the Minister in charge of 
that particular Ministry and. lastly, 
he can appeal to the President.

1^0 : WT IT? t

'RYsm ^  farftrsT t

t, wtr ^  |  ?fr srtt
w  TT f%in srrcrr  ̂ ?

w nx  : ^  ITT M K
^ ^  3IT5ft t  I

Shri T. B. Vittal Rao: May 1 know
if what is entered in the confidential 
report is made known to the indivi
dual employee in respect of whom the 
entries are made?

Shri Datar: I may assure the hon. 
Member that when entries are made 
in the confidential report of an officer 
by an officer who is above this parti
cular officer, then these entries are 
also placed before an officer who is 
still further above, and ultimately 
whenever there are any adverse com
ments they are communicated to the 
officer concerned and his explanation, 
if any. is subjoined to it. v.

Shri P. C Bose. May I know whe
ther Government has on record any 
complaints from those who have been 
superseded as a result of these acce
lerated promotions?

Shri Datar: Sometimes we do receive 
complaints; we look into them and 
find out whether supersession was 
proper.

Shri Dabhi: Could we not have an 
idea about the number in each of 
these categories?

Shri Datar: The total number of 
employees in the Secretariat is about 
five thousand and, therefore, the pro
motions or supersessions are likely to 
take place often. So it is very diffi
cult to give the numbers.

TTissVa ( t o is w )

If? ^  5 ’TT :

(^) sfflTT 9XVTT !T iftW
t, TrjJTir % Tnsfhr

sr m ;

(^) ^  ^  ^
% f?rf«rar srt?ft ^  ^  ^  ^
yrvTT % f^srrrrtfhr t  ?

ftWTT (*To l ^ o  fU f) :
( ^ )  f f ,  ^  I >TTT5T %  5T?̂ 5p if

5fT?ft 3R5TT %
^  ITT 1̂5% T  3n?ft

f ,  3ft W S H  «fl’0 «fto S1TT
^  ^  t  g5T% ftw  5T^

ITT ^  t
»TT  ̂ 3rrm t  ' ^
T̂TT STSRT̂ nr ^  OT S T R ^  

t  f^R% m  m W 5T^  f i t  t  '

( ^ )  5!^, 3ft I

fv jjR l f tw  :  ̂ IT? 3JT*T»TT ^T??TT 
i  <̂̂ f̂TT 3T«r ^
^  ( ^ )  ^  ^  ^  
W  t  W tt JTT̂ T ^r»ft ^  *T
Pp ^  ^ flfft T̂T# >T?t 'TT

>ft ?ft WT W TVR ??T 5n?T "TT

^«[?r(t #  st r t

# cTflTtr f̂rnff ^ 
q n w  ?

Dr. M. M. Das: There is no such 
proposal before the Government of 
India now.
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Shri T. S. A. Chettian The hon. 
Minister might correct me if 1 am 
wrong. I understood him like this. 
In answer to part (b) he said ‘no’; in 
answer to part (a) 1 think he said that 
some steps are being taken for the 
National Library to be utilised......

Dr. M. M. Das: No. I said the steps 
arc already there, they already exist.

Shri T. S. A. Chettiar: What are
they?

Dr. M. M. Das: Books and catalogues 
are lent free of any fee or subscrip
tion to members of the public residing 
in any part of India, subject to Rules 
and Bye-laws which provide for the
sending of publications to the
borrower by V.P.P. for postage. The 
Reading Rooms attached to the
Library are open to all persons hold
ing Reading Room Tickets.

Shri Shree Narayan Das: May 1
know whether there are arrangements 
to accommodate scholars from differ
ent parts of India who might like to 
Avork in the Library?

Dr. M. M. Das: Yes. Sir, there is a 
special room for the research workers 
alone.

Shri Kasliwal: May I know whether 
Government have any figures to show 
as to how many people from how 
many States have taken advantage of 
the scheme which has been mention
ed by the hon. Deputy Minister ?

Dr. M. M. Das: I think we have
figures to show what the hon. Mem
ber wants to know, but they arc not 
at present at my disposal.

Shri T. S. A. Chettiar: May I know 
whether bibliographies on various 
subjects are prepared in the Library 
and supplied to scholars when they 
ask for it by post?

Dr. M. M. Das: I want notice of that 
question.

Shri Damodra Menon: May I know 
whether some rare and valuable books, 
Chinese books, purchased by our 
Ambassador to China are now kept 
in ihe National Library. Calcutta, and 
whether they are arranged?

Dr. M. M. Das: I have no informa
tion on that.

firo : ^  ^

Wf ^  ^  I  I ^

wfi ^

^ fVcTT̂  ?

Dr. M. M. Das: I would like to draw 
the attention of the hon. Member to 
the Delivery of Books (Public Libra
ries) Act that was passed by the 
House in 1954. There are four Libra
ries which are to get books free of 
charge according,to this Act. one of 
which is the National Library. Cal
cutta. Two others, one in Madras and 
one in Bombay, have also been given 
these facilities. These are: Conne
mara Library. Madras, which has 
been declared . eligible for receiving 
books from 10th September, 1955; 
then the Public Library. Town Hall, 
Bombay, from 4th November, 1955. 
The fourth of the series is the Cen
tral Reference Library which is going 
to be established in Delhi.

f J w f k f t w  : ^ T T ?RT5T JTHJftJI ’ T’ fV 
3ft t  I #7T JI? «TT
Pp 3ft ?TT^>TT 'T WWt ^

^  wrnvT: 'ra# v  f5rT ^  
^  ^  VTR V

fn *) ^TT^TT ^  *T>I ^  ^  cifft* 
^  ^  ?

Dr. M. M. Du: I would like to ask 
for notice.

A ndam an  I sla n d s

*2494. Shri S. C. Samuita: WUl the
Minister of Home AfEain be pleased 
to state:

(a) whether the draft of the Anda
man and Nicobar Islands (Municipal 
Boards) Regulation wa& published for 
circulation to the public;

(b) if so, when;
(c) whether it is a fact thnt the 

formation of a Municipal Board in,the 
Islands has been welcomed by the 
public; and *

(d) if so. when will the final deci
sion in the matter be taken?
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The Minister in the Miniftry of 
Home Affairs (Sluri Datar); (a) Yes, Sir.

(b) On 20th January 1955 in the 
Andaman and Nicobar Islands 
Gazette.

(c) Yes.
(d) Shortly.
Shri S, C. Samanta: May I know 

whether, in the absence of the muni
cipal committee or municipality in 
the island, there is any non-official 
body working there to help the Com
missioner?

Shri Datar: The Government are co
ordinating the work with the help 
of an advisory body,

Shri S. C. Samanta: May 1 know 
whether in this advisory body, the 
Member of Parliament from that area 
is represented?

Shri Datar: I have no information 
at present.

Shri Bhagwat Jlia Azad: May !
know whether this proposed munici
pality will'have the association of the 
north and the middle island or will 
it be only for the south island and 
Port Blair or whether the 3 Andamans 
will have separate municipalities?

Shri Datar: In the first instance, the 
jurisdiction of this municipality will 
be over Port Blair and a number of 
villages roundabout.

Shri S. C. Samanta: May 1 know the 
population that is proposed to be in
cluded in this municipality?

Shri Datar: It might be about 20,000 
to 25,000.

E xtensio n  S er v ices  P ro jects

*2495. Shri Ram Krishan: Will the 
Minister of Education be pleased to 
lay a statement on the Table giving:

(a) the names of the colleges select
ed for implementation of Extension 
Services Projects during 1955-56;

(b) whether these colleges have 
started the work; and

(c) if so. he progress made so far?

The Deputy Mhiister of Education 
(Dr. K. L. ShrimaU): (a) to (c). A state
ment is laid on the Table of the Lok 
Sabha. [See Appendix XIV, anne- 
xurc No. 58]. ,

IT® V® aKK ^
I

Shri T. S, A. Chettiar : Is it not
true that in many cases the amount 
that has been budgeted has not been 
spent? May I know whether Govern
ment propose to take any measures 
to see that a push is given to the 
Extension Service Projects so that the 
money allotted is spent and the pro
jects may be developed?

Dr. K. L  Shrimali: We do not
have the figures of actual utilisation; 
but, we shall take every possible 
measure to see that the scheme is
properly implemented.

t  ^ ?¥ SPFT %

f^T It  ?TT«nT 'TT

W  t  ^  ^  ^
^  fft # ?

*To Wo 'HH'H ^
^  ^TT ^ *nrr

«TT ^  3ft fW snr 
^ f w  W  «TT 1 ( ^ )  ^  # 'TT̂ ,

#  tK  iq'tt (?fsnifV) #  
?rrcr fstwrn ^  i

t' ^  arcr?
^  r̂nnft ji'm • %■

|PT»r n m  s im  I

•ft frt wmw ;
# w  jfrsRT % ^  T®B[r

^  ^ f^RTT *11̂  r«1*(I <1̂ 1,
fJTT # ftniT 3rra»TT ?

»To Vo q?fo sftin^ : qnr
€1ffiT?r (Mtpfr) I  I vrf^riw
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^ 1 ^ 0  Iipifc V T f ^  %

i  ^  WT T m  R̂vnclr
fwrf^rwnff ^ ^  ^
m  # I ftfj^ v r f ^  ^  [̂5rnr mm ^
^  f ^  % ^  ?

¥T0 Vo 1 ^ 0  vftiimy : w  ^

 ̂ fiRT «rr I mRm  ̂ ftr 5TW
4'f̂ î n̂f̂ rsr ^  ^  % »̂ri4a
^ f ^  m  f  I ^
T? ^Rf, ^srrf^t 1̂  ^

^  pf I •

Shri Keshavaienger: May I know
if any of the colleges from Mysore
have been selected for this purpose 
and, if so, what are those colleges ?

Dr. K. L. Shrimali: I will place 
a statement on the Table of the 
House of the number of institutions 
that have been approved for the Ex
tension Service Project.

T obacco E x c ise  C on tro l

^2496. Shri Shree Narayan Das: Will 
the Minister of Finance be pleased to 
state:

(a) whether the working of the 
scheme for the association of village 
officers in the existing system of excise 
control over tobacco growers has been 
reviewed and examined;

(b) if so, with what result; and
(c) if not, the present position?

The Minister of Revenne and De
fence Expenditure (Shri A. C. Goiia):
(a) Yes. Sir.

(b) The latest reports received by 
Government from the local Central 
Excise Officers on the working of the 
scheme for the association of village 
officers with the existing system of 
excise control over tobacco show that 
so far as the first part of the scheme, 
namely, registration and licensing of 
tobacco cultivators, is concerned, the 
results have not been encouraging. As 
regards the second part of the scheme, 
namely, verification of yield and as
sessment to duty, however, the re
sults which have been hitherto ob
tained are not unsatisfactory.

(c) Does not arise.

Shri Shree Narayan Das: May 1
know if. after the review of the 
scheme. Government wants to intro
duce the latter part of the scheme all 
over the country?

Shri A. C. Guha: I think it may be 
as yet rather too early to say that this 
scheme may be introduced all over 
the country; but, I think it is being 
introduced gradually to some other 
parts. As I have stated in my origi
nal reply, the results which have been 
obtained hitherto are not unsatisfac
tory. I cannot say it is quite satis
factory. but, anyhow, it is progressing 
well so far.

Shri Shree Narayan Das: May I take 
it that the scheme which was intro
duced is not likely to be extended to 
other places?

wShri A. C. Guha: I have said that we 
arc trying to extend it to other places 
also but it may take some time to 
introduce it extensively to other parts.

Shrimati Tariceshwari Shiha: May 1
know whether Government is aware 
that a large amount of tobacco lies 
in the stores without any assessment 
being made about excise duty over 
that and whether Government has cal
culated the expected loss, due to the 
lack of easy disposal of the stock of 
tobacco, to Government of excise 
duty?

Shri A. C. Guha: I do not know 
whether this question will arise out of 
this but, anyhow, I think the hon. 
Member’s information is not quite 
correct. There may be some stocks; 
but, we can assess duty only when 
tobacco is released for consumption. 
As long as the tobacco is in the 
warehouse, there cannot be any ques
tion of excise duty.

Se t t lem en t  in  A ndam ans

*2498. Shri B. S. Murthy: Will the 
Minister of Home Affairs be pleased 
to state:

(a) the number of families from 
Andhra to be settled in Andamans in 
19^-57;

(b) the nature of assistance to be 
given to them:
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(c) the arrangement for the educa
tion of the children of these families 
in their mother tongue; and

(d) the manner in which these 
families are to be selected?

The Minister in the Ministry of 
Home Affairs (Shri Datar): (a) It was
first estimated that about 3,000 acres 
of cleared land would be available 
for allotment to settlers this year. Ac
cordingly provision for 6,00 families 
(at the rate of 5 acres per family) 
was made and Andhra was given a 
quota of 60 families. Later, however, 
it was found that the area of cleared 
land would be much less than that 
originally estimated. Some of the 
States including Andhra will, there
fore. have to wait until further land is 
made available for allotment.

(b) A statement indicating the as
sistance given to families of settlers 
is laid on the Table of the House. 
[See Appendix XIV, annexure No. 
59].

(c) No arrangements for the edu
cation of children of very small groups 
in their mother tongue can be under
taken. The question of teaching 
Telugu to Andhra children will arise 
only if at any time there is a large 
concentration of Andhra families at 
one place,

(d) Families of settlers are selected 
by the State Government in consul
tation with a representative of the 
Andamans Administration. Prefe
rence is given to bona fide agricul
turists of a young age and with small 
families.

Shri B. S. Morthy: May I know 
what happened to the land available 
at the time when the offer was made 
to the Andhra State?

Shri Datar: The land could not be 
cleared in time on account of a num
ber of difficulties: but, steps are being 
taken to clear up as large an area as 
possible.

Shri B. S. Mnrthy: Is there any truth 
in the statements seen in the Press 
that Andamans is being made a close 
preserve for the people of West Ben
gal. Bihar and U.P.?

Shri Datar: The hon. Member has 
possibly put it in the wrong way. 1 
might point out to the hon. N êmber 
that it is true that we do desire that 
East Pakistan refugees should be 
settled on these . islands to a very 
large extent. Three-fourths of the 
space available will be reserved for 
them and one-fourth for the rest of 
India. There is no question of making 
it a close preserve or anything of that 
sort.

Shri Matthen: May I know whether 
Nfcobar islands are bejng made use 
of. which I understand are better for 
settlement?

Shri Datar: We have first taken up 
the question of Andaman Islands. In 
three or four places there, we are 
having settlements of these agricul
tural families. The question of Nico- 
bar Islands would also be considered 
in due course.

Shri G. P. Sinha: May I know the 
number of families already settled till
1956 and what is the number from 
East Bengal?

Shri Datar: *It is about 1047, as I 
have already stated,
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Dr, M. M, Das: The Sahitya 
Akadarai has sent letters to the State 
Governments. Universities and literary 
associations etc., asking for their sug
gestions about the manner in which 
this celebration is to take place. 1 
may subrnfl to the hon. Member that 
the suggestions that have been made 
by the Sahitya Akadami are tentative 
suggestions. They are—

The celebration may be of two 
kinds. Under the first category may 
be included such items as the cente
nary edition of Tagore’s collected 
works in Bengali, which may be pub
lished by Visva-Bharati. a selection of 
his writings to be translated and pub
lished in all major Indian languages 
and English, a good biography to be 
written by a competent writer, publi
cation of an album of his paintings, 
institution of Tagore Chairs of Ben
gali literature in some Indian Univer
sities. etc. etc. Under the second 
category may be included such items 
as a literary conference, national or 
international, drama festivals, exhi
bition of Tagore’s paintings and manu
scripts, etc. etc.

^  ^  t, ’rfhr 
ww ^  ^  ,

f W  ^  T?r I  ?

Dr. M. M. Das: I have said that the 
Sahitya Akadami has written letters 
to the different Universities. As 
Visva-Bharati is one of the Central 
Universities, naturally Visva-Bharati 
must have been written to, I think. 
So far as the present stage of the 
matter is concerned, the Sahitya Aka
dami has asked for suggestions from 
literary associations. Universities and 
State Governments. When these sug
gestions are received, they will be 
placed before the Executive Commit
tee of the Sahitya Akadami and the 
details will be worked out.

Shri R. P. Garg: May I know if it 
is the programme of the Sahitya Aka
dami to celebrate the birth and death 
anniversaries of outstanding literary 
persons, and if so, what are the names 
of those literateurs whose anniversaries

are being celebrated by the Sahitya 
Akadami?

Dr, M. M, Das: I have to collect the 
information from the Sahitya Aka
dami.

WWW ITT : # 3T? ^simr

Dr. M. M. Das: I have given the 
details so far as the tentative sugges
tions made by the Sahitya Akadami 
are concerned. At present no other 
information is at my disposal.

Shri Shree Narayan Das: May 1
know whether the Sahitya Akadami 
has asked for a special grant for this 
celebration?

Dr. M. M. Das: No, Sir. Not yet.

Shri H. N. Mukerjee: May I know if 
it has come to the notice of Govern
ment that in Hindi and perhaps also 
in other Indian languages. Rabin
dranath’s surname is given as Tagore, 
which is a vulcariwsed English variant 
of Thakur, and will Government give 
a direction at least through the 
Sahitya Akadami that the poet’s pro
per name Rabindranath Thakur 
should be invariably used in India?

Dr. M. M. Das: The Sahitya 
Akadami itself is a specialised expert 
body. We may refer the suggestion 
made by the hon. Member to that 
Akadami.

Shri Kamath: The word 'Akadami’ 
itself is neither Hindi nor is it English 
as spelt here.

Dr. M. M. Das: Athough the word 
‘Akadami’ has its own history in 
European literature, still this has been 
accepted.

Shrimati Snshama Sen: May I know 
if the Ministry of Education will con
sider the question of putting up a 
life-size portrait of Rabindranath 
Tagore in the Central Hall which is 
under construction and whether there 
is any plan under the Sahitya Aka
dami to put up a life-size portrait of 
Rabindranath Tagore in the Central 
Hall of Parliament
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Dr, M, M. Das: The hon. lady Mem
ber may write to the Sahitya Aka- 
dami giving her suggestions.

I ndian  C o u n c il  o f  Sc ie n t if ic  and
In d u s t r ia l  R esea rc h  and I ndian  

C o u n c il  o f  A g r ic u lt u r a l  
R esearch

*2504. Shri Gidwani: Will the Minis
ter of Finance be pleased to state 
when Government propose to intro
duce a Bill to provide for the statu
tory auditing of accounts of the 
Indian Council of Agricultural Re
search and the Indian Council of 
Scientific and Industrial Research by 
the Auditor General?

llie  Minister of Revenue and Civil 
Expenditure (Shri M. C. Shah): The
matter of comprehensive legislation 
in respect of audit is under considera
tion. The position is at present regu
lated by the Bye-laws of the two 
bodies mentioned in respect of the 
audit of their accounts.

Shri Gidwani: What is the annual 
expenditure of the Indian Council of 
Agricultural Research and the Indian 
Council of Scientific and Industrial 
Research respectively, and how are 
their accounts audited at present?

Shri M. C. Shah: About the exp^di- 
ture, the question should be addressed 
to the respective Ministries concern
ed. With regard to the accounts, the 
accounts are kept according to the 
form settled by the governing body. 
With regard to the first body, ac
cording to its bye-laws, the audit is 
undertaken by the Comptroller and 
Auditor-General. The Accountant- 
General carries out the test audit and 
also quarterly accounts, and submits 
his report to the Comptroller and 
Auditor-General, and thereafter that 
report is placed on the Table of the 
House. This is so far as the Indian 
Council of Agricultural Research is 
concerned. So far as the Indian 
Council of Scientific and Industrial 
Research is concerned, there too, the 
accounts are kept according to the 
form prescribed by the governing 
body, and on a consent basis the audit 
is carried on by the Auditor-General.

Shri Gidwani: Will that be also plac
ed on the Table of the House?

Shri M. C. Shah: When the audit is 
carried on a consent basis, it is 
not necessary to place the audit re
port on the Table of the House.

Shri Gidwani: When do Government 
propose to introduce a Bill in that 
connection?

Shri M. C. Shah: That matter had 
come up to the Finance Ministry, 
there were other statutory bodies and 
non-statutory bodies, about whose 
audit also the matter was to be con
sidered. So, certainly it will take some 
time.

Shri Ramachandra Reddi: May I
know the accumulated funds of these 
two institutes?

Shri M. C, Shah: That question
should be addressed o the Ministries 
concerned under whose administra
tive responsibility these institutes arc 
carried on.

C o m m issio n  u n d e r  A rt ic le  
339(1)

*2509. Shri T. B. Vittal Rao: Will 
the Minister of Home Aflburs be pleas
ed to state:

(a) whether it is a fact that the 
Government have not yet constituted 
a Commission as envisaged in Article 
339 (I) of the Constitution of India; 
and

(b) if so. when the Commission 
will be constituted?

The Minister in the Ministry of 
Home Affahrs (Shri. Datar): (a) Yes.
Sir.

(b) A commission will be constitut
ed at the expiration of 10 years from 
the commencement of the Constitution.

Shri T, B. Vittal Rao: Under this 
article, it is stated that the President 
may at any time and shall etc. etc. 
May I know, therefore, in view of 
what is happening in the North-East 
Frontier Agency, whether Government 
proposes to expedite the constitution 
of this Commission?



4291 Oral Ahsivers 25 M A Y  1956 Oral Answers 4292

Shri Datar; Government considers 
that in view of the fact that consider
able progress has been going on in ail 
the tribal areas, with reference to the 
welfare of the tribal people no com
mission is necessary at this stage, and 
that after ten years such a commission 
will be appointed.

I. A. S. E m erg ency  R ec r u it m e n t

*2511. Shri Kamath: Will the Mini
ster of Home Affairs be pleased to
slate:

(a) whether representations have 
been received requesting that the 
minimum salary or mcome qualifica
tion of Rs. 300 p.m. in the case of 
prospective candidates for the Emer
gency Recruitment to the I.A.S. be 
not insisted upon or be done away 
with; and

(b) if so, me aciion taken or pro
posed to be taken thereon?

The Minister in the Ministry of 
Home Affairs (Shri Datar): (a) Yes;

(b) It has been decided to adhere 
lo the income qualification of Rs. 
300 per mensem.

Shri Kamath: The Minister, answer
ing a question on this subject a 
couple of days ago, said that one of 
the criteria on which experience can 
be evaluated is the income derived 
therefrom. What. Sir, is the process 
of reasoning by which the Govern- 
taent has reached his conclusion thai 
there is an intimate, indissoluble link 
between experience and the income 
that a man enjoys, considering that 
there are raw men, with perhaps less 
than a year’s experience, who might 
be getting over Rs. 300 per mensem, 
while there are experienced men with 
over 20 years’ service, who might not 
be getting even Rs. 150 per mensom?

Shri Datan May I point out to the 
hon. Member the consideraions that 
weighed with the Government? This 
recruitment is not from the nprmal 
age group but from the over-age 
group. Government desired to have 
persons who had some experience in 
profession or in some service. I have

stated that it would be some guaran
tee: if, for instance, a man earns 
Rs, 300, he has gathered some expe
rience. Otherwise, nierely being in 
the profession for a considerable 
number of years is no guarantee at 
all.

Shri C. R. Narasimhan: Has Gov
ernment’s attention been drawn to a 
leading article in the Hindu of May 
11th, where it says that the present 
proposal of the Government will lead 
to great anomalies and injustice as a 
result of this ‘arbitrary’ stipulation in 
view of the fact in the various State 
Government services, people wih the 
same qualification as in the Central 

services, draw less salaries? How . 
does the Government propose to re
move this injustice?

Shri Datar: If the length of the 
question is great, as one proceeds 
with the question, one is apt to forget 
the earlier portions. Therefore, 1 
would request the hon. Members who 
want to put questions in as concise 
a manner as possible.

Siiri C. R. Narasimhan: I will put it 
very clearly. Are not the State Gov
ernment servants possessing the same 
qualifications drawing less salaries 
than the Central Government ser
vants? In view of this fact, will not 
the salary give a wrong impression?

Shri Datar: May I point out to the 
hon. Member that the age-group 
with which we are concern^ is 
25-40? Rs. 300 was fixed after 
taking into consideration what was 
done so far as the emergency recruit
ment in 1949-50 was concerned. 
There Rs. 400 was fixed as the mini
mum. 1 may also point out that when 
recruitmljnt was to be made in res
pect of the higher grades in the Cen
tral Secretariat, for instance. Grade I. 
Rs. 600 was laid down.

Shrimati Khongmen: May I know 
whether the Government has received 
representations from the members of 
the Scheduled Castes and Tribes to 
relax these rules and if so, will it con
sider them favourably?
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Shri Datar: Government has received 
a number of representations including 
a large number from the hon. Mem
bers of Parliament. It has given its 
very careful and respectful considera
tion to all these suggestions. As at 
present advised. Government thinks 
that this is some guarantee that |he 
candidate has some experience. 
Otherwise, if this standard of Rs. 300 
is reduced, then the UPSC would be 
flooded with applications. I may 
also point out that by now, about 
30,000* applications have been ad
dressed to the UPSC.

Shri H. N. Mukerjee: In view of the 
likelihood of legal action against the 
Government on the ground of dis
crimination, may 1 know if the Minis
try of Home Affairs has consulted the 
Ministry of Law and in that case, has 
that Ministry given a specific report 
that no discrimination is involved in 
this kind of condition?

Shri Datar: I am afraid there is no 
discrimination at all in this connec
tion. We require people with a certain 
amount of experience. So, this would 
not be against the Constitution.

Some Hon. Members rose—

Mr. Speaker; 1 find a number of
hon. Members rising. The Business 
Advisory Committee allotted an 
hour for the discussion on this 
matter. The hon. Members may with
hold their questions till that discus
sion.

Shri Kamath: Has not the Govern
ment realised that his income quali
fication militates against the spirit and 
letter of'article 16 of the Constitu
tion which provides equal opportu
nities for employment to all under the 
State?

Shri Datar: With due deference, in 
my humble opinion, it docs not 
militate against it.

Some Hon. Members rose—
Mr. Speaker: There will be the one- 

hour discussion and the hon. Mem
bers may have two minutes each. 1 
am not going to convert this into a 
one-hour discussion now.

Shri Kamath: When will the discus
sion come?

Mr. Speaker: Before the 30th.

T ravancore U n iv e r sit y

*2513. Shri A. K. Gopalan: Will the 
Minister of Education be pleased to 
state:

(a) whether the recommendations 
of the University Grants Commission 
with regard to pay-scales and other 
servicc conditions of teachers have 
been accepted by the University of 
Travancore; and

(b) if not, the reasons therefor?

The Deputy Minister of Education 
(Dr. K. L. ShrimaU): (a) and (b) The
matter is under consideration of the 
Government of Travancore-Cochin.

Shri A. K. Gopalan: WiU the Gov
ernment see that the University Grants 
Commission’s recommendations are 
implemented?

Dr. K. L. ShrimaU: We have writ
ten to the Government of Travancore- 
Cochin and also to the Travancore 
University. We are awaiting the 
reply.

Shri V. P. Nayar: Is it not a fact that 
the university teachers of Travancore- 
Cochin get far less than their counter
parts in other universities?

Dr. K. L. ShrimaU: That may be a 
fact. We have written to all the uni
versities to implement the recom
mendations which have been made 
by the University Grants Commission 
with regard to the salaries of teachers.

* Latrr corrected as follows by the Minister in the Ministry of Home Affairs (Shri Datar) ViHe 
Debates, Part II, dated 30-5-56.

“ Actually 26,000 forms had been sold out by the U.P.S.G. and taken by the various candi- 
dsitei as on that dale, and today upto nearly 32,000 application forms have been sold out 
bv the U.P.S.G.”
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Shri Velayodhan: May I now if the
proposed changc which the hon. 
Minister hinted 'at will be done by 
amending the Act? Under the pre
sent Act, can we take any step with 
regard to the increment of pay 
scales?

Dr. K. L. Shrimali: The whole ques
tion is under consideration by the 
University Grants Commission.

Shri H. N Mukerjee: I got  ̂ the
impression that the Deputy Minister 
said that the Government of Travan- 
core-Cochin was considering the 
matter. I want to know how the 
Government comes into the picture 
when the University Grants Commis
sion can directly have the matter 
settled by reference to the Travancore 
University.

Dr. K. L. Shrimali: The University 
Grants Commission has written that 
it would be prepared to meet eighty 
per cent of the increased expenditure. 
The university or the Government 
has to meet the balance twenty per 
cent of the expenditure. Therein the 
university and the Government come 
in.

Shri V. P. Nayar: I want to know 
whether the Government is aware that 
in the private colleges affiliated to the 
Travancore University, the staff get 
far less than what the university 
teachers in Travancore-Cochin get. I 
also want to know whether the Gov
ernment of India has received any 
representations from the organisations 
of University teachers demanding for 
an increase of pay.

Dr. K. L. Shrimali: I shall require 
notice.

N u r ser y  Sc h o o ls

*2514. Shri Ram Dags: Will the 
Minister of Education be pleased to 
stale:

(a) the expenditure so far incurred 
by the Central Government on ‘Bal- 
wadias’ or nursery schools in the First 
Five Year Plan; and

(b) the amount ear-marked for the 
purpose in the Second Five Year 
Plan?

The Deputy Minister of Education 
’ (Dr. K. L. Shrimali): (a) A  total grant 

of Rs. 6.51.892 was sanction^ to 
various State Governments and 
Voluntary organisations. Complete 
information about the amount ac
tually utilised has not been received.

(b) No amount has been specifical
ly ear-marked for this purpose in the 
Second Five Year Plan.

THT ^  ^  ̂ ftp
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Shri N. B. Chowdhury: May I know 
the break-up of the figures showing 
the amount spent in the rural areas 
and municipal areas?

Dr. K. L. Shrimali: I do not have 
that break-up; I shall need notice.

Shri Boovaraghasamy: What was the 
amount spent for the establishment of 
these schools?

Dr. K. L. Shrimali: I shall need 
notice to answer that question.

Shrimati Tafkeshwari Sinha: In view 
of the fact that there are very few 
nursery schools— practically nil— and 
that too in some big cities, why did 
the Government not insist on includ
ing a certain amount in the Second 
Plan for the development of these 
schools?

Dr. K. L. SiurinuUi: Government has 
a scheme to offer assistance to certain 
voluntary organisations in the Second 
Plan and assistance to nursery schools 
will come under that scheme. So, 
assistance will be given in the Second 
Plan to nursery schools and the people 
who are doing work in that field.

Shrimati Tarlteshwari Shiha: The
teaching of small children is much 
more difficult than the teachinc of 
school-going children in the higher 
educational schools. Has this aspert 
been taken into consideration and if 
so, why should the Government de
pend upon the voluntary organisa
tions to do this work?
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Dr. K. L. Shrimali: The Govern
ment’s responsibility is within the age- 
limit of 8 to 14 which is laid down 
in the Constitution. 1 expect mothers 
must look after their children before 
that age.

Shri Shree Narayan Das: May I
know the number of States to which 
this expenditure has been sanctioned 
and also the highest and lowest 
amounts so sanctioned?

Dr. K. L. ShrimaU: May I lay a
statement on the Table of the House. 
Sir?

D ev e l o pm e n t  o f  C handigarh

*2515. Shri Bhagwat Jha Azad: Will 
the Minister of Finance be pleased to 
state;

(a) whether Government propose to 
give any grant to the Government of 
Punjab for the development of 
Chandigarh; and

(b) if so, the amount thereof?

The Deputy Minister of Finance 
(Siiri B. R. Bhagat): (a) and (b). It has 
been decided to give an ex-aratia 
grant of Rs. 1 crore to the Govern
ment of Punjab for the construction 
of Chandigarh Capital. This grant 
is proposed to be paid during the 
current financial year.

Shri Bhagwat Jha Azad: May I
know what amounts has been given as 
loan to the so-talked of capital of Pun
jab up till now by the Central Govern
ment and on what terms?

Shri B. R. Bhagat: The loan sanc
tioned and utilised is Rs. 3 crores and 
the terms are usual.

Shri Bhagwat Jha Azad: Have the 
Punjab Government communicated to 
the Union Government that this is the 
last demand on the Central Exchequer 
for building one capital, or is it that 
they have to spend even more?

Shri B. R. Bhagat: The last demand 
they asked was for a grant for the 
unproductive part of their expen
diture. The Government examined 
it and as against their demand we 
have given them a grant of Rs. 1 
crore.

Shri Bhagwat Jha Azad: Could 
Government tell us as to wliat is the 
total amount that has been sunk in 
this unproductive expenditure by the 
Punjab Government by now?

Shri B. R. Bliagat: The planning 
Commission estimated an expenditure 
in the Plan period— that is. between
1951-52 to 1955-56—of a total 
amount of Rs. 12-8 crores which was 
di.stributed as follows: loans given
by the Ministry of Rehabilitation- 
Rs. 2‘8 crores. State’s contribution— 
Rs. 2-5 crores. estimated receipts 
from the sale of sites—  Rs. 4-5 crores, 
loan from the Central Government 
apart from the loans given by the 
Rehabilitation Ministry— Rs. 3 crores. 
making a total of Rs. 12-8 crores.

Shri R. P. Garg : In view of the fact 
that there is a great controversy over 
the question of Chandigarh being the 
capital or Patiala being the capital of 
the New Punjab, may I know if the 
Government would like to relax this 
grant till a decision is taken about the 
capital?

Shri B. R. Bhagat: That is primari
ly a concern of the States themselves.

Sardar A. S. Saigal: He is after 
Patiala.

P o s t -M a tric  Sc h o l a r sh ips

*251C. Shri K. C. Jena: Will the 
Minister of Edocation be pleased to 
state:

(a) whether it is a fact that in 
some States the Scheduled Castes. 
Scheduled Tribes and other back
ward Classes students do not get suflR- 
cient number of prescribed applica- 
tion-forms for post-matric scholar
ships: and

(b) the names of the agencies 
through which the said forms are 
made available to the students?

The Deputy Minister of Education 
(Dr. M. M. Das) : (a) No. Sir.

(b) A statement is laid on the 
Table of the House. [See Appendix 
XIV. annexure No. 60].
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Shri K. C« Jena: May I know whe
ther the Government knows that some
times the deserving students belong
ing to tfie Scheduled Castes, Schedul
ed Tribes and other Backward Classes 
are deprived of the stipend meant for 
them due to the difficulty in getting 
the prescribed forms of application in 
time? In >dew of this, may 1 also 
know whether the prescribed forms 
in sufficient number could be made 
available by the Government in the 
Deputy Inspectors and Inspectors of 
schools of sub-divisions and districts 
respectively, which will be of great 
advantage to the intending students?

Dr, M. M. Das: There are two types 
of application forms one for renewal 
and the other for fresh scholarships. 
Application forms for renewal of 
scholarships are made available to the 
heads of the institutions in which the 
applicants studied.

Shri Shree Naniyan Das: What is the 
number of forms made available to 
the heads of institutions?

Dr. M. M. Das: For the year 1955
56 about 1,60,000 fresh and renewal 
forms were distributed and about 
58,000 applications for scholarships 
were received. This year about two 
lakhs fresh and renewal forms have 
been got printed and about 70,000 
forms have already been distributed.

Shri Velayudhan: May I know whe
ther the Government have given suffi
cient publicity in vernacular news
papers about these application forms 
and whether they have now sent these 
application forms to the village offices 
and other institutions in the villages?

Dr, M. M. Das: Advertisements were 
given in the first week of May in 
146 leading papers in the country 
inviting applications. Forms are made 
available, so far as renewals are con
cerned, to the heads of institutions in 
which the applicants studied. So far 
fresh applications arc concerned, they 
have been made available to all the 
State Governments. Members of Par
liament, Universities, Post Matri
culation institutions, and non-official 
organisations working for the welfare 
of the Backward Classes.

Shri N. Sroekantan Nair: May i
know how many months did Govern
ment take last year to. finally decide 
as to which person should get this 
scholarship and also when and how 
this scholarship is distributed?

Dr. M, M. Das: It does not take a 
very long time for taking a decision, 
but sometimes the applications that 
are sent to us are not in order, some
times some particular items are omit
ted and so correspondence has to be 
carried out which results in some time 
being taken.

Shri N. B. Chowdhury: May I know 
whether the Government are aware 
that the inordinate delay in sending 
application forms to students who 
want to apply for such scholarships 
creates difficulty for a large number 
of students? '

Dr. M. M. Das: We are trying our 
best to make these application forms 
available to applicants. Even when 
they write to us we send application 
forms direct to the applicants.

Shri Achuthan: May I know whether 
the Government will make arrange
ments to supply these forms to the 
Education Ministries of different 
States? May 1 also know whether 
there was any complaint last year— 
1955— to the effect that the students 
who applied for application forms did 
not receive them?

Dr, M. M. Das: These application 
forms are sent to the State Govern
ments. that means Education Minis
tries of the State Government. These 
forms are also sent, as I said, to 
Members of Parliament, Universities. 
Post Matriculation institutions, and 
non-official organisations working for 
the welfare of Backward Classes.

Shri Nambiar: In view of the fact 
that these forms arc not available, 
will the Government recognise forms 
printed by a private agency if they 
are printed correctly and according to 
schedule?

Mr. Speaker: Of their own accord.
Dr. M. M. Das: Does the hon. 

Member want to know whether typed 
application forms will be allowed?
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Shri Nambiar: Typed or printed by 
a private agency.

Dr. M. M. Das: I am not sure on 
this point and 1 cannot commit any
thing on the floor of the House, but 
1 think the Government should have 
no objection to that.

Shri U. M. T riv ^ : Will the Minis
ter be pleased to state if the Union 
Government can interfere in the 
classification of Backward Classes be
cause the enumeration of the Back
ward Classes differs in diffierent 
States and there is no justification for 
such different classification?

Dr. M. M. Dai: Sir. it is a very im
portant question, but it is not within 
the scope of the present one.

sfirr

(^ ) ft, ^  ^  ^  M+if̂ ra 
^  'trrar t  ?

ftlWT W h ft (iTo ifo 5
(T) ^  ?t I

(^) ^  ^  ctpitRtPt
% !T5?f cPF ^  3TT^, ^

wnrr t  ^
(tpfft f«IT t  I

•ft srm r
T̂T̂ PK ^  ^  «ift %

fsrriir f<nTT t  i

Ho Vo t^o : r5*̂ tni»n vrWT

•ft finjftf fiw •• 1 3TPHT
^ ift ^  ifrn

Ho Vo ^
% I

Shrimati Tarkeshwari Sinha: May
I know whether the Government is in 
a position to say the expected price of 
that book because that book is need
ed to go to the common man and if 
the price-level is very high it won’t 
be possible to reach them?

Dr. K. L. Shrimali: I am not in a
position to give the estinfated price as 
we do not know the size of the book. 
It is only after the book has been re
ceived that the price could be deter
mined.

Shri K. P. Tripathi: May I know 
if there is a similar scheme for 
having dictionaries of words of Hindi 
and other provincial languages of 
India?

Dr. K. L. Shrimali: Yes. Sir. The 
matter has been referred to the 
Sahitya Akadami. The Sahitya Aka- 
dami has decided that after this dic
tionary has been published, it will 
take up that work.

Sardar A. S. Saiga!: May I know
what is the total money which has 
been spent up till now?

Dr. K. L. Shrimali: We have paid 
them Rs. 60.000. They needed some 
more money. They have asked for 
Rs. 40,000. out of which the first 
instalment of Rs. 20.000 has already 
been paid.

•ft qt f̂HpT
# #UirH«P ?PTVtT-

*niT f  ?

ito  Vo tijffo vftimft :

^  w r   ̂ I '
^  VW l : ^  ?

«To TW ^  JI? rg'JWI'fl

<nf? Jrft ?t ?ft ^fRn^ ^  Iff VR 
^  ’HTT  ̂ ?

iTo Vo upro •ftnnA : 4
4l=in: ^  fV5W  nSHHI T̂̂ cIT I  ftr 
3ft ftvsnr^t to
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^  ^  t  ^
1̂  ?5T =€Nlr ^

?R5 ^ 3ri  ̂ ^  I ?€ 3ft ^ 5W ?  
ftim »PTT t  ^  sm r % ^  ^  ^

R ural H ig h e r  E du ca tio n  Sc h em e

*2519. Shri Ram Krishao: WUl the
Minister of Education be pleased to 
state:

(a) whether the Syllabus Com
mittees for Rural Higher Education 
Scheme have submitted their reports: 
and

(b) if so. the details of their 
reports?

The Deputy Minister of Education 
(Dr. K. L. Siirimaii): (a) and (b). A 
statement is placed on the Table of 
the House. [See Appendix XIV, an- 
nexure No. 61].

«ft tro : *RT t  3n?r f  
W  f3rr

% 3R rPP  ̂ #
W T t  ?

iTo Vo «rhnA : ^
Ĵ)TT T̂SfT

t  ^  a W  ^
«mr/^frar air

I

Sliri B. S. Murthy: May I know whe
ther the recommendations have been 
forwarded to the State Governments 
for their opinion and if so, how many 
Stales have sent their opinions on the 
recx)mmendations?

Dr. K. L. Shrimali: As I said* Gov
ernment has already established a 
national Council for Rural Higher 
Edqpation. We have written to all 
the State Governments for their co
operation in this matter. The Coun
cil has already decided and has given 
^ants to 10 institutions for develop
ing rural institutes.

Shri B. S. Murthy: How does this 
Council function in the rural areas of 
different States?

Dr. K. L. Shrimali: There are no 
separate State Councils for rural 
areas. It is only a National Council 
for rural education at the centre, 
which is trying to develop the insti
tutions which are functioning already 
in the rural areas. No new institutes 
are being set up. An attempt is made 
to develop the higher educational in
stitutions in the rural areas.

Shrimati Taikeshwari Sinha: May I
know whether there will be any pro
vision for technical training to these 
students in rural higher education and 
whether that education will be co
ordinated with the rural industrial 
development programme under the 
Second Five Year Plan?

Dr. K. L. Shrimali: That is exactly 
the purpose. There is provision for 
engineering course also.

R eco g n itio n  o f  I ndian  D eg rbbs  
IN M alaya ‘

’*‘2520. Shri Shree Narayan Dai:
Will the Minister of Education be 
pleased to refer to the reply given to 
Unstarred Question No. 630 on the 
19th December. 1955 and state the 
present position with regard to the 
recognition of the degrees of Indian 
Universities by the Government of 
Malaya?

The Deputy Minister of Education 
(Dr. K. L. Shrimali): The Government 
of Singapore and the Federation of 
Malaya do not recognise any degree 
of Indian Universities except the 
degrees in Medicine which are recog
nised by the General Medical Council 
of the U.K. and such other degrees 
as are recognised by the University of 
Malaya. The Government of India 
are continuing their efforts through 
the Inter-University Board to get the 
Indian degrees recognised by the 
University of Malaya.

Shri Shree Narayan Das: May I
know what has been the reaction of 
the Government against the steps 
taken by the Government of India 
with regard to this proposal?
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Dr. K* L. Shrinudi: Reactions of the 
Government of India or Malaya?

Shri Shree Narayan Das: Malaya.

Dr. K. L. Shrimali: We have p.ot 
been able to succeed. We have been 
making efforts. But, they seem to be 
adamant so far as this matter is con
cerned.

Shrimati Rena Chakravartty: In
view of the answer given by the hon. 
Deputy Minister that the Medical 
degree is accepted by them on the 
ground that it is accepted by the U.K., 
in view of the fact that many of our 
university degrees are accepted by 
the Universities in the U.K., may I 
know what is the reason why they 
are not accepted by the Malayan Uni
versity?

Dr. K. L Shrimali: It is not an 
answer which 1 can give as to why the 
Malaya Government is not recognising 
our degrees. It is for the Malayan Gov
ernment to give that answer. We are 
making efforts and trying to persuade 
the Malayan Universities as well as 
the administration there to recognise 
our degrees and the efforts are con
tinuing.

Shri M. S. Gorupadaswamy: May I
know what are the grounds on which 
recognition has not'been given by the 
Malayan Government to Indian uni
versity degrees?

- Dr. K. L. Shrimali: They have not 
given us any reasons for not recog
nising our degrees.

Shri Sadhan Gupta: May I know 
whether we recognise the degrees of 
Malayan universities?

Dr. K. L. Shrimali: I think some 
Universities like those of Delhi, Pun
jab and Calcutta have already recog
nised the Post School Certificate 
Examination (rf Malaya as equivalent 
to the Intermediate Examination of 
Indian Universities for purposes of ad
mission to the B.E. and M.B.B.S. 
degree courses.

Shri U. M. Trivedi: May I know.....
Mr. Speaker: Next question. There 

are so many other important ques
tions.

I nd o-P a k istan  F inancial I s s u e s

'2521. Shri Gidwani: Will the Mini
ster of Finance be pleased to state:

(a) whether the Secretariat level 
talks on Pakistan’s outstanding debts 
to India took place in Delhi on the 8th 
to 10th May, 1956 between Pakistan 
and Indian officials; and

(b) if so, the outcome of these 
talks?

The Minister of Revenue and Civil 
Expenditure (Shri M. C. Shah): (a)
Yes. Sir.

(b) A copy of the joint communique 
issued at the conclusion of the meet
ing is placed on the Table. [See Ap
pendix XIV, annexure No. 62],

Shri Gidwani: In the joint com
munique it is stated that matters 
affecting the two countries arising out 
of the Partition partcularly those 
which are still outstanding were dis
cussed. May I enquire whether the 
question of India’s claim for Rs. 300 
crores from Pakistan as part of the 
public debt of undivided India was 
discu^ed in that conference, for 
which the Government of India had 
credited Rs. 9 crores in the Budget 
two years back and the Pakistan 
Budget also had provided Rs. 5 crores 
for payment to India?

Shri M. C. Shah: Certain items were 
discussed. This is the main item 
where there was no question of dis
cussion. We say that Rs. 300 crores 
are due by Pakistan to India because 
of the Partition debt and they are to 
be paid in 50 instalments beginning 
from 15th August 1952. Also we 
know that we had provided Rs. 9 
crores in one of our Budgets two years 
apo to be received from Pakistan. 
Thereafter, we have also provided 
more. We have not, however, got a 
single farthing. We had known also 
that the Pakistan Budget provided a 
sum of Rs. 2 crores,— and if I may 
stand corrected— Rs. 5 crores. Not a 
farthing has been paid by the Pakis
tan Government to us.

Shri Gidwani: My question was whe
ther that question was discussed in 
this conference.
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Mr. Speaker: He said that there was 
no question of discussion. Both sides 
admit.

Shri Gidwuii: If it is agreed, were 
they asked to pay?

Shri M. C. Siiah: This was a meeting 
at the Secretaries’ level. Perhaps hon. 
Members are aware that'the Finance 
Minister of the Government of India 
had invited the Finance Minister of 
Pakistan to come over to India to 
discuss this matter. The Finance 
Minister of Pakistan suggested that 
before they can meet, there must be 
a meeting of the Finance Secretaries 
at the level of the Secretaries. There 
are so many items, on behalf of 
India and on behalf of Pakistan. They 
were to be discussed.

Shri Gidwani: May I know whether 
the question of payment to India of 
sale proceeds of military stores, rea
lised in Pakistan by Pakistan from the 
disposal of surplus war material was 
discussed or not?

Shri M. C. Slnli: I think that both 
the delegations, that is the Indian 
delegation and the Pakistani delega
tion have to report to their respective 
Governments. Therefore, I do not 
think that any useful purpose can be 
served by going into the matter of the 
discussions that took place. After 
all. they are subject to the approval 
of the Finance Ministers concerned. 
Also they were only prelimin^ dis
cussions so that the Finance Minsters 
of the Government of India and Pakis
tan may discuss these matters later on.

Shri Gidwani: What was the actual 
result of‘the conference?

Sliri M. C. Sludi: The actual result 
is what is stated in the communique.

WRITTEN ANSWERS TO 
QUESTIONS

Soao-EccwoMic S u rv e y

*2490. Siui KfiAuMhaiya JoM :
Win the Minister of Edocatfoa be 
pleased to state:

(a) whether any Socio-Ecoaoinic 
2— 138 LokMbha.

Survey among women of lower in
come group has been made in Hyde
rabad city at the instance of the Cen
tral Socid Welfare Board: and

(b) if so, the purpose thereof?

Tlie Deputy Minister of Educatfon 
(Dr. K. L. ShrimaU): (a) Yes, Sir.

(b) To draw up a suitable scheme 
for Urban Family Welfare for the 
benefit of women of lower income 
groups.

O ly m p ic  G a m es

*2493. Siiri M. Isiamnddin: Will the 
Minister of Education be pleased to 
state:

(a) whether India is parttdpatii^
in the Olympic games to be held ia 
Melbourne this year; •

(b) if so, the items in which she 
is participating:

(c) whether Government are ren
dering any help to the athletic orga
nisations in this respect;

(d) if so. to what e}̂ tent; and
(e) the steps that are being taken 

by Government to prepare the athletes 
for the same?

Hie Deputy Minister of Education 
(Dr. K. L. Shrimali): (a) Yes. Sir.

(b) to (d). Detailed proposals wi& 
their financial implications w  still 
awaited from Indian Olympic Asso
ciation in this onmection.

(e) The Govt, propose to consider 
requests for financial assistance of 
National Sports Federations for 
coaching the participating teams.

H ist o r y  o f  F re ed o m  M ov em bk t

•2497. Shri SUnmanJanMi: Will tha 
Minister of Education be pleased to 
state whether it is a fact that a draft 
of the first volume of the proposed 
History of Freedom Movement pre
pared under the guidance of the Board 
of Editors appointed for the purpose 
was found unacceptable to this Minis
try?

The Dqrnty Minister of Edwatian 
(Dr. K. L. SbrimaH): No. Sir.
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Socia l  W elfa r e  A d v iso r y  
B oard , R a ja sth an

*2499. Shri BheeUm Bhai: WiU the
Minister of Edncation be pleased to 
state:

(a) whether it is a fact that no re
presentation has been given to Sche
duled Castes and Scheduled Tribes on 
the State Social Welfare Advisory 
Board constituted in Rajasthan; and

(b) if so, the reasons therefor?

The Deputy Minister of Education 
<Dr. K. L. SlirimaU): (a) Yes, Sir.

(b) The main criterion for appoint
ing a member of the State Social Wel
fare Board is a person’s experience in 
the field of social welfare work. The 
membership of these Boards does not 
provide for any particular group or 
class being represented as such.

A cc o m m od ation  f o r  T r o o p s

*2500. Sardar Iqbal Singii: Will the 
Minister of Defence be pleased to 
state:

(a) whether there is any proposal 
of constructing military accomoda
tion for the troops stationed in the 
Punjab, PEPSU and Rajasthan;

(b) if so, the names of the places 
where such accommodation will be 
constructed; and

(c) the total amount to be spent in 
the Second Five Year Plan?

The Depoty Minister of Defcnce 
<Sardar MafUUa): (a) Yes.

(b) Ambala, Amritear, Jullundur 
and Pathankot in Punjab; Kapurthala. 
Patiala, Nabha and Sangnir in PEPSU 
and Jaipur. Jodhpur. Bharatpur and 
Kotah in Rajasthan.

(c) Plans are under preparation for 
the construction likely to be necessary 
during the Second Five Year Plan 
period. The total amount ,*p be spent 
will be decided shortly.

TroCTTW aftwR
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C a n d id a tes  fo r  I.A. & AS.

*2503. Shri Badshah Gapta: Will 
the Minister of Finance be pleased 
to state the number of the candidates 
selected on the basis of the Indian 
Audit and Accounts Services compe
titive examination held in Noveml^. 
1945. and foimd medically fit but who 
could not be given employment due 
to lack of vacancies?

The Minister of Revenue and Ovtt 
Expenditure (Shri M. C. Shah): The
number of candidates who qualified on 
the basis of the Indian Audit and Ac
counts Service and Allied Services 
competitive Examination held by 
Union Public Service Commission in 
November 1945 and were found medi
cally fit but could not be given em
ployment due to lack of vacancies, is

vtmn wiw'i

aft flrtnt :

wn  ^  ft? ^
^  Jnrftr f t

?
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snVfilV WffTlR (•ft Vo ifto
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> ■
M u l t ip u r p o s e  Sc h o o l s  in  B ihar

*2506. Shri Deogam: Will the Mi* 
nister of Education be pleased to state:

(a) the names of places where 
multipurpose schools are to be opened 
in Bihar during 1956-67;

(b) the names of special subjects 
that are taught in these schools; and

(c) the amount of grant-in-aid 
sanctioned for the purpose to Bihar 
by the Central Government during 
the same period?

The Depnty Minister of Edncation 
(Dr. K. L. ShrimaU): (a) and (b). The 
proposals for multi-purpose schools 
for 1956-57 have not yet been receiv
ed from the Bihar Government.

(c) Does not arise.

E le c t io n  P e t it io n s

*2507. Shri B. N. Kureel: Will the 
Minister of Law be pleased to state:

(a) the number of Election Petitions 
filed after the General Elections which 
took more than three years for their 
final decision; and

(b) the number of Election Petitions 
filed in 1952 which are still pending 
final decision?

The Miniater Law and Minority 
A b irs  (Shri Biswas): (a) Thirteen.

(b) Four.

V m  ftif : WT

wiRnr vw n " % 
^  envTT w  ^  iiTOr t ?
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C o l o n isa tio n  o f  t h e  A ndam ans

*2517. Shri Krishnachaiya JoA i:
Will the Minister of Honw A la in  be 
pleased to state:

(a) the number of agriculturist

families that have been settled so far 
in the Andamans under the Five Year 
Scheme for its development and colo
nisation; and

(b) the number of acres of forest 
lands that have been cleared under 
the same Scheme?

The Minister In the Mfaiistry of 
Home ASain (Siiri Datar): (a) 1,041 
families.

(b) 5.450 acres.

Sc h e d u l e d  T r ib e s  o f  M adhya  
P r a d esh

*2522. Shri Kamath: Will the Mi
nister of Home Affairs be pleased to 
refer to the reply given to Unstarred 
Question No. 1439 on 25th April, 1956 
and state;

(a) whether the requisite informa
tion has been collected; and ,

(b) if so, when it will be laid on 
the Table?

The Minister in the Ministry of 
Home Affaiis (Shri Datar): (a) Yes,
Sir.

(b) The required information is be
ing laid on the Table of the House 
separately through the Department of 
Parliamentary Afbirs.

T ravancore U n iv e r sit y

*2523. Shri A. K. Gopalan: WiU the
M inister of Educatton be pleased 
to State:

(a) the number of Colleges in Tra- 
vancore-Cochin State that have not 
been affiliated to the Travancore Uni
versity; and

(b) the reasons therefor?

The Depaty Minister of Edocadon 
(Dr. K. L. ShrimaU): (a) and (b). Infor
mation is being collected and will be 
laid on the Table of the Lok Sabha.

R e po r t  o f  t h e  C o m m issio n  fo r
Sc h e d u l e d  C a s t e s  an d  Sc h e d u l e d  

T r ib e s

*2524. Shri Deogam: WiU the Mi
nister of Home Affairs be pleased to 
state when the Report for the yeai
1955 of the Commissioner of Schedul
ed Castes and Scheduled Tribes wiD 
be made available to M.Pb.?
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The MinMw in the Miniatry of 
Home A fbin (Shri Datar): The Re
port is under print and will be laid 
before each House of Parliament as 
soon as printed copies are available 
from the Press.

O l d  and  I n v a l id  A r t is t s

*2525. Shri K. C. Jena: Will the 
Minister of Education be pleased to 
state:

(a) whether there is any scheme to 
render financial help to the old and 
invalid artists who have contributed 
to the Indian Art; and

(b) if so, the names of such artists 
State-wise receiving financial help 
from Government since the year 1952 
to date?

The Deputy Minister of Education 
(Dr. K. L. ShrimaU): (a) Yes. Sir.

(b) Financial help has so far been 
granted to the following 5 artists : —

(1) Shri Kanhaya Lai Wafa (Uttar 
Pradesh).

(2) Shri Khursheed Hasan Khan 
(Delhi).

(3) Shri Bimbadhar Varma (Orissa).
(4) Shri K. Madhav Menon (Tra- 

vancore-Cochin).
(5) Shri Ardhendu Prasad Banerjee 

(West Bengal).

Out of the obove. only the first 
two are continuing to receive finan
cial help from Government. No. 3 
is dead. No. 4 did not apply for con
tinuance, and No. S’s grant has been 
discontinued as his financial position 
was reported to have improved.

C u l t u r a l  R e la tio n s  w it h  J apan

*2526. Shri Krishnacharya JoshI:
Will the Minister of Education be 
pleased to state the steps Govern
ment have taken during 1955 to bring 
about closer cultural relations wddi 
Japan?

Hie Deputy Minister of EducatiM 
(Dr. K. L. ^rim aii): A  statement
showing the steps taken by Govern' 
ment during 195  ̂ to bring about

closer cultural relations with Japan, 
is laid on the Table of the House. 
[See Appendix XIV, annexure No.
64].

R e t r e n c h e d  E m p l o y e e s

2350. Chaudhuri Muhammed Shaf-
fee: Will the Minister of Home
Aifairs be pleased to state:

(a) the number of Central govern
ment civil employees who have been 
retrenched from the 1st April, 1955 
to the 1st April, 1956, in India;

(b) the causes that led to this 
retrenchment; and

(c) the time by which they would 
be given alternate employment?

The Minister in the MfaJstry of 
Home Aifairs (Shri Datar): (a) 3970.

(b) Some of the causes of retrench
ment are as follows :—

(i) reduction of Establishments
(ii) closure of offices

(iii) closure of godowns and other 
undertakings

(iv) in the case of the Defence 
Ministry displacement of Civilian em
ployees by Defence personnel in cer
tain imits.

(c) 1447 have already been re-ab
sorbed. Others have been given 
priority for re-absorption but are 
awaiting re-employment. It is not 
possible to estimate time that will 
be required for finding employment for 
all of them.

I n su ra n c e  C o m pa n ie s

2351. Shri Sfvamurtti Swanrf: Will 
ihe Minister of Finance be pleased to 
state:

(a) whether Government have 
appointed custodians to take over the 
management of Life Insurance Com
panies in terms of the recent Life 
Insurance Ordinance;

(b) the number of custodianjs ap> 
pointed; and

(c) the duties of tfiese custodians?
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The Minifter of Revenue and Civil 
ExpewHtnre (Shri M. C. Shall): (a) Yes.

(b) 51.
(c) The duties of the Custodians 

are to take over and manage the con* 
trolled business of the various insurers 
in accordance with the instructions 
issued from time to time by Govern
ment

St a t e , C en tra l  an d  D ist r ic t  
L ib r a r ies

2352. Shri Ram Krishan: Will the 
Minister of Education be pleased to 
state:

(a) the total amount of grants sanc
tioned for the establishment of State 
Central Libraries. State-wise during 
1955-56;

(b) the names of the places where 
these libraries have been established;

(c) the total amount of grants sanc
tioned for the establishment of Dis
trict Libraries; and '

(d) the names of the places where
these libraries have been established?

\

The Deputy Minister of Education 
(Dr. K. L. Shrimali): (a) to (d). The 
information is furnished in the State
ment laid on the Table of the House. 
[See Appendix XIV, annexure No.
65],

Rl? : W  ftwif
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Sy n t h e t ic  I>»u q s

2354. Shri Kamatii: WUl the Minis
ter of Finance be pleased to state :

(a) whether it is a fact that India 
has. in the United Nations suggested 
a ban on Synthetic drugs;

(b) if so, the details of the proposal; 
and

(c) the measure of support that 
has been accorded to the proposal by 
other member nations?

The Minister of Revenue and De
fence Expenditure (Shri A. C. Guha):
(a) to (c). It is not a fact that 
India has. in the United Nations, 
suggested a ban on synthetic drugs.

The Indian delegate to the 11th 
session of the United Nations Com
mission on Narcotic Drugs which has 
just concluded in Geneva sponsored 
a resolution in the Commission re
commending to member-States that 
a policy of prohibition should be ap
plied. except for medical or scientific 
research, over the production, distri
bution and use of all new narcotic 
drugs which may be developed natural 
and synthetic alike and which are not 
indispensable to public health. This 
resolution, with certain amplifying 
amendments by representatives of 
Canada and USSR on the Commis
sion. was adopted.

Gonds
2355. Shri Kamatii: Will the Minis

ter of Hoaie Aiiairs be pleased to 
refer to the reply given to Unstarred 
Question No. 1441 on 25th April.
1956 and state:

(a) whether Gonds are among the 
inhabitants of Hoshangabad district. 
Madhya Pradesh; and

(b) if so. whether they belong to 
one of the recognised Scheduled Tri
bes?

The Mfaiister hi tiie Miniitiy of 
Home Aifain (Shri Datar): (a) Yes.

(b) According to the Constitution 
(Scheduled Tribes) Order. 1950 they 
are recognised as Scheduled Tribes 
in certain specified parts of Madhya 
Pradesh but not in Hoshangabad Dis
trict.
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I n d u s t r ia l  F in a n ce  C o r po r a tio n

2356. Shri Debendn Nath Sum a:
Will the Minister of Finance be pleas
ed to state;

(a) the number of applications 
received from the State of Assam for 
aid from the Industrial Finance Cor
poration during 1953-54, 1954-55 and 
1955-56; and

(b) the amount sanctioned against 
each application?

The Minister of Revenue and De
fence Expenditure (Shr! A. C. Guha):

(a) One only in 1953.

(b) Nil.

F ir s t  F iv e  Y ear P lan

2358. Shri Jhubm Sfaiha: WiU the
Minister of Education be pleased to 
state whether it is a fact that his 
Ministry has not been able to spend 
the full amount of its allotment so far 
made under the First Five Year Plan?

The Deputy Minister of Education 
(Dr. K. L. ShrimaU): Yes. Sir.

A dv iso r y  C o m m it t e e  fo r  C o -o r d i
na ting  Sc ie n t if ic  W ork

2359. Shri Krishnacharya Joshi:
Will the Minister of Natural Resources 
and Scientific Research be pleased to 
state:

(a) the steps taken by the Advisory 
Committee for co-ordinating scientific 
work during 1954-55; and

(b) the results obtained?

The Minister of Natural Resources 
(Shri K. D. Mahiviya): (a) and (b). The 
work of the Committee for Coordinat
ing Scientific Work, on which Central 
Ministries and Organisations concern
ed with scientific work are represented 
is of a continuing character. Im
portant questions of policy were 
placed before the Committee during 
1954-5  ̂ and its directives obtained, as 
a result of which duplication and 
overlapping in scientific work by 
various organisations has been gene
rally avoided. Further, following a

directive of the Committee, a system 
has been devised by which scientific 
organisations are kept informed of the 
work in progress with other organisa
tions working on similar subjects.

P rim a r y  E d u c a tio n

2360. Shri Krishnacharya JosU :
Will the Minister of Education be 
pleased to state the number of States 
which have made primary education 
compulsory in their respective areas?

The Deputy Mfaiister of Education 
(Dr. K. L. Shrimali): During 1953-54. 
16 States had compulsory primary 
education in force in some areas. A  
statement showing the number of such 
towns and villages in each State is 
placed on the Table of the House. 
[S ê Appendix XIV, annexure No. 
67].

UNESCO

2361. Shri Krishnacharya Joshi:
Will the Minister of Education be 
pleased to state:

(a) whether the Executive Board of 
the Indian National Commission for 
co-operation with UNESCO has ap
proved the Major Projects proposed 
by UNESCO and made certain recom
mendations; and

(b) if so, what are the main recom- 
medations?

The Deputy Minister of Education 
(Dr. K. L. ShrinuiU): (a) Yes, Sir.

(b) A statement is laid on the Table 
of the House. [See Appendix XIV, 
annexure No. 68].

Sepa ra tio n  o f  A itdit fr o m  
A c c o u n ts

rShri Krishnacharya Joriil:
"® *-\Shri D. C. Sharma:
Will the Minister of Finance be 

pleased to refer to the reply given 
to Starred Question No. 139 on the 
23rd November, 1955, and state the 
progress since made in the separa
tion of Audit from Accounts?
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The Dqtnty Miiiiater of Finance 
(Shri B. R. Bhagat); Since November,
19SS the scheme of separation of 
Audit from Accounts has been intro
duced in one more Department of 
the Central Government viz., the 
Stationery and Printing Department.

A r m e d  F o r c es

2363. Chaudhmi Mnhanuned Siaf-
fee; Will the Minister of Defence 
be pleased to state:

(a) the number of officers of the 
Armed Forces against whom disci
plinary action has been taken by the 
Ministry from the 1st April, 1955 to 
the 31st March, 1956 in India;

(b) the causes thereof; and
(c) the number of such cases still 

pending?

The Deputy Minister of Defence 
(Sardar Majidiia): (a) Nil.

(b) Does not arise.

(c) Two.

C o u r t  M a r tia ls

2364. Cliaudliuri Molianinied Siiaf-
fee; Will the Minister of Defence 
be pleased to state:

fa) the number of Court Martials 
held against Army personnel from 
1st April, 1955 to 31st March, 1956 
in India:

(b) the punishment generally 
given:

(c) the number of such cases still 
pending Court Martials; and

(d) the total amount spent there
on?

The Deputy Minister of Defence 
(Sardar Majitfaia): (a) 641.

(b) The nature of the punishments 
awarded varied, generally they were: 
imprisonment, dismissal from service, 
reduction in rank, forfeiture of service/ 
seniority and stoppages of pay and

(c) 116.

(d) About Rs. 21,000.

F o r eig n  T o u r s  o f  M in is t e r s

2365. Chaudhuri Mohammed Shaf-
fee : Will the Minister of Home ASain 
be pleased to state:

(a) the number of Ministers and 
their staff who visited foreign coun
tries during 1955-56;

(b) the names of the countries 
which they visited and the duration 
of their stay abroad; and

(c) the total amount spent on 
these visits?

Tlie Minister in the Mfaiistiy of 
Home Allairs (Shri Datar): (a) Dur
ing the financial year 1955-56, 15 
Ministers including Deputy Ministers 
visited foreign countries. The tottd 
number of staff who accompanied 
them was 53.

(b) They visited 27 countries named 
below, and the duration of their stay 
abroad ranged from 2 days to 8 weeks.

(I) Austria, (2) Burma, (3) China,
(4) Czechoslovakia, (5) Itenmark,
(6) Egypt, (7) France. (8) Holland. 
(9) Hong Kong, (10) Indonesia.
(11) Italy, (12) Japan, (13) Lebanon. 
(14) Norway. (15) Pakistan, (16) Po
land, (17) Rome, (18) Singapore, 
(19) Sweden, (20) Sudan, (21) Switzer
land. (22) Syria, (23) Thailand, (24) 
United Kingdom. (25) United States 
of America. (26) ^viet Russia, (27) 
West Germany.

(c) Rs. 4.64 lakhs approximately.

T unoabhadra  P r o ject

2366. Shri Sivamnrthi Swami: Will 
the Minister of Home AAdrs be 
pleased to state:

(a) whether it is a fact that 
Andhra State Government have de
manded complete control over the 
Tungabhadra Project;

(b) if so. whether the Mysore State 
Government have protested against 
this demand since the Head works 
o f  the Project are in the territory 
of the Mysore State; and

(c) the steps the Government of 
India have taken *in this matter?
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The Minister in the Ministry ot 
Home Afbirs (Shri Datar): (a) The
Andhra State Government wanted the 
recommendation of the States Re
organisation Commission for the trans
fer of certain taluks of the Bellary 
district to Andhra to be given effect 
to, to ensure the proper implementa
tion and maintenance of the Tunga-' 
bhadra High Level Canal project

(b) Yes.

(c) It is proposed, subject to Parlia
ment’s approval, that no territorial 
adjustments involving the transfer of 
Bellary from Mysore to Andhra 
should be made; but necessary action 
is being taken to ensure the imple
mentation and maintenance of the 
above-mentioned project.

C iv ilia n  E m pl o y e e s

2367. Sliri Kesiiavaiengar: Will the 
Minister of Defence be pleased to 
state the terms and conditions 
under which extraordinary leave is 
granted to the civilian employees of 
the Military Department?

Tiie Minister of Defence Oiganisa* 
tion (Shrl Tyajj^): The terms and con
ditions are laid down in:

(i) Rules 20. 21 and 21(A) of the 
Revised Leave Rules for Civilians of 
the Defence Services published with 
Army Instruction No. 17/S/49;

(ii) Rules 16. 17 and 18 of the 
Civilians in Defence Services (Indus
trial Employees) Leave Rules 1954 
published with Army Instruction No. 
195/54; and

(iii) Article 306(b) of the Civil 
Services Regulations, read with 
Article 198.

Copies of the rules and articles 
quoted abovtf are laid on the Table 
of the House. ISee Appendix XIV, 
annexure No. 69].

D ia m o n d s

2368. Siirimati Ila Paichoudhnry:
Will the Minister of Natnral Resources 
and Scientific Researcli be preased to 
state:

(a) whether Government are tak
ing any steps to improve the quality

of diamonds by using better cutting 
methods; and

(b) if so. the nature of such steps?

Tlie Minister of Natural Resources 
(Siiri K. D. Malaviya): (a) and (b). No. 
but this will be considered if necessary 
when the mining of diamonds is taken 
over by Government and production 
is increased.

T ravancore-C o c h in  F o r e st  
D e pa r tm en t

2369. Shri V. P. Nayar: Will the 
Minister of Home Affairs be pleased 
to state:

(a) whether any enquiry is being 
made regarding certain allegations 
about a high officer in the Travan
core-Cochin State Forest Depart
ment; and

(b) if so. whether the report of 
enquiry has been submitted to 
Government?

The Mmister in the Muiistry of 
Hon» Affairs (Shri Datar): (a) Yes.

(b) Not yet.

R e se r v a tio n  o p  Sea ts  fo r  
Sc h e d u l e d  T r ib e s

2370. Shri Rishang Keishang: Will 
the Minister of Home Aflaln be 
pleased to state:

(a) the number of reserved seats 
in class I. II. I ll and IV services for 
Scheduled Tribes in various Minis
tries of the Government of India 
which have been declared as unre
served on account of the non-availa
bility of suitable candidates during
1952-56; and

(b) how far Government have suc
ceeded in filling in the reserved seats 
in different categories of services in 
various Ministries?

The Minisler in the Ministry of 
Home Affairs (Siiri Datar); (a) and
(b). The information is being collect
ed and will be placed on the Table of 
the Houje as soon as possible.



4323 WriUtH Atawers 2» M A Y  19S6 WritUn A n su m 4324

E lec to r a l  R o l l s

2371. Sivi Ram Kriduui: WiU the
Minister of Law be pleased to state:

(a) whether it is a fact that the 
names of thousands of Scheduled 
Castes living in the villages of 
Mahindergarh District have not been 
included in the voters list; and

(b) if so. the action Government 
propose to take in this direction?

The Minister of X>aw and Minority 
Aifain (Shri Biswas): (a) No evidence 
available to this effect.

(b) Does not arise.

C en tra l  E x c ise  D epa r t m e n t , 
O r is s a

2372. Siiri Saaganna: Will the
Minister of Finance be pleased to 
state:

(a) the number of persons belong
ing to Scheduled Castes and Sche
duled Tribes employed in the Cent
ral Excise Department, Orissa, with 
their designations;

(b) the number of temporary em
ployees among them; and

(c) the main reasons therefor?

Tlie Minister of Revenue and De
fence Expenditore (Siiri A. C. Gnha):
(a) to (c). Orissa is not an independent 
unit for purposes of Central Excise 
administration but forms part of the 
CoUectorate of Central Excise, Cal
cutta, whose jurisdiction covers the 
areas of both West Bengal and Orissa 
State. Appointments and confirma
tions are made on the CoUectorate 
basis and not State-wise, and the 
entire staff is liable to transfer within 
the CoUectorate.

A statement giving the required in
formation in respect of the staff 
belonging to the Scheduled Castes and 
Scheduled Tribes, who are at present 
posted in the Central Excise offices 
located in the Orissa State area of 
the Central Excise CoUectorate. Cal
cutta. is laid on the Table of the 
House. [See Appendix XIV. annexure 
No. 70].

Tin Orb

2373. Shri H. G. Vaishnav: WiU 
the Minister of Natnral Resources and 
Scientific Research be pleased to state;

(a) whether any efforts are being 
made to find out tin ore in our coun-

. try; and
(b) the total annual requirement 

of the country for it and the quantity 
produced in India?

The Mmister of Natural Resources 
(Shri K. D. Maiaviya): (a) Yes. Sir.

(b) India’s annual requirement of 
tin in aU forms is estimated to be 
about 4.000 tons. Tin Ore is being 
produced in India only occasionaUy 
in almost negligible quantities. In 1954 
there was no production of tin, but 
in 1953 only 4 Cwts, and in 1952 only 
140 Cwts. of tin ore were produced. 
The known occurrences of tin in this 
country are of little economic impor
tance.

P robation  P er io d  o f  G o v ern m en t  
Serv a n ts

2374. Shri 1. Eacharan: WUl the 
Minister of Home Aifain be pleased 
to state:

(a) the rules governing probation 
of Government servants; and

(b) whether any changes have 
taken place since 1947?

Hie Minister in the Mtaiistnr of 
Home ABairs (Shri Datar): (a) There 
are no uniform rules regulating pro
bationary service for all the services 
and posts under Government. These 
rules differ from service to service 
and are promulgated by each admi
nistrative Ministry in respect of the 
services under their control. In cer
tain cases probationary service is re
gulated not by any specific statutory 
rules, but by adminis^tive practice 
and the terms of appointment.

(b) The position in this respect was 
generaUy the same before 1947 also.

A id  t o  P unjab  A rm ed  Po lic e

2375. Shri Radha Raman: WiU the
Minister of Home Afairs be pleased 
to state:

(a) whether Central Government
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propose in future to meet a mrt of 
recurring expenditure of Punjab 
Armed Police which protects the 
Punjab Frontier with West Pakistan; 
and

(b) the strength of this Police at 
present?

The Minister in the Ministry of 
Home Affairs (Shri Datar): (a) The
matter is under consideration.

(b) It is not in public interest to 
disclose the information.

C en tra l  an d  Sta te  Social  
W e lfa r e  B oa rd

2376.{Shri Ramananda Das: 
Shri I. Eacharan:

Will the Minister of Education be 
pleased to state:

(a) the names of the Scheduled 
Caste members of the Central and 
State Social Welfare Boards (separa
tely) ;

(b) the number of employees 
working in the offices of the Central 
and State Social Welfare Boards 
(separately):

(c) their grades of pay;
(d) the method of their recruit

ment; and
(e) the number of Scheduled 

Castes employees out of (b) above?

The Deputy Mhiister of Education 
(Dr. K. L. Shrimali): (a) to (e). The 
information is being Collected and 
will be laid on the Table of the Lok 
Sabha as soon as possible.

V o t e r s ’ L is t s

2377. Shri Ramananda D as: Will
the Minister of Law be pleased to 
state:

(a) whether it is a fact that most 
of the people working in mills and 
factories in the Barrackpore Sub
Division of the 24 Parganas District 
of West Bengal have not been 
included in the voters’ list for Assem
bly: and

(b) if so. whether Government 
will make a thorough 6nquiry into 
the matter and take necessary steps 
to include them as voters?

The Minister of Law and Minoiitjr 
ASain (Shri Biswas): (a) No.

(b) Does not arise.

P r o t e c t e d  M o n u m e n t s  in  A ssa m

2378. Shri Bimalaprosad Chaliha r
Will the Minister of Education be 
pleased to state:

(a) whether there is any proposal' 
for improvement in the maintenance 
standard of the protected monuments; 
in Assam; and

(b) if so. the details thereof?

The Deputy Minister of Education 
(Dr. K. L. Siiriniali): (a) The pro
tected monuments of national impor
tance in Assam are already receiving 
their due share of attention as the 
monuments in the rest of India anid 
no special proposals for improvement 
are considered necessary.

(b) Does not arise.

L if e  I n su r a n c e

2379. Shri Bimalaprosad Chaliha:
Will the Minister of Finance be pleas
ed to state:

(a) the total number of persons 
engaged at present as part-time and 
whole-time employees in the Life- 
Insurance business in India; and

(b) the additional employment 
that could be expected in course of 
next five yetirs?

The Minister of Revenue and Civil' 
Expenditure (Shri M. C. Shah): (a)
As on 1-3-56 there were about 27,000 
whole-time employees and about 1,400* 
part-time employees in Life Insurance 
business.

(b) It is difficult to estimate this, 
figure at this stage.
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U n c l a im e d  D e p o s it s  in  B a n k s

2380. Shri Bimalapromd Challlia:
Will the Minister of Finance be 
pleased to state the total amount of 
unclaimed deposits lyibg with the 
different banks in India as on the 
31st December. 1955?

1%e Minister of Revenne and De
fence Expenditure (Siiri A. C. Gaha):
In terms of Section 26 of the Banking 
Companies Act, every Banking com
pany is required to submit the Reserve 
Bank, within 30 days after the close 
of each calendar year, a return as at 
the end of such calendar year of all 
acccounts in India which have not 
been operated upon for 10 years. 
The final figure for the year 1955 has 
not so far bran worked out by the Re
serve Bank, as the process of scru
tiny and consolidation takes consider
able time. The total amount of un
claimed deposits with banks as on 
the 31st December, 1954 was 1-76 
crores.

A rcha eolo gica l  F in d s  N ear 
B om bay

rsiiri H. G. Vaialinav:
Z3«i. B Chowdliuiy:

Will the Minister of Edocation be 
pleased to state:

(a) whether ancient relics of great 
historical importance relating to 
pre-christian period have been re
cently foimd at the Port town of 
Sopara near Bombay;

(b) whether further excavations will 
be undertaken in this area by the 
Archaeological Department; and

(c) the details of the finds?

Tiie Deputy Minister of Education 
(Dr. K. L. SiirimaU): (a) Yes, Sir.

(b) The matter is receiving atten
tion.

(c) A slab bearing the 9th Rock 
Edict of Asoka, some Brahmi inscrip
tions some red pottery and microliths 
(cores of chert and chalcedony) as 
also a series of four ring wells or 
soak pits were discovered at the site.
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L im e -Sto n e

Will2385. Shri BoovataghasMny:
the Minister of Natural Resonrcet 
and Sctentlfic Reflearch be pleased 
to state;

(a) whether it is a fact that a large 
quantity of lime-stone is available at 
Jhathampettai Palur, Karaikurichi 
and Koothangadi villages and their 
sunounding villages in Udayarpala- 
yam Taluk District Tiruchi, in Mad
ras State;

(b) whether it is also a fact that 
Government have made or propose 
to make a proper survey of the 
area; and

(c) if so. when?

The Miniiter of Natnral Resonrcet 
(Shri K. D. Malaviya): (a) to (c). The 
Geological Survey of India are not 
aware of the occurrence of large 
quantity of lime-stone in the area. The 
area was re-surveyed by the Geologi
cal Survey of India in 1941-42, but 
no limestone deposits were recorded.

(t ) «PIT ^  t
ftf i m  ^t TTITcT

^ «pr «rtr
) *ip5 VTT ^

#  *rq ^  ^  T R  «ft ?
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( ^ )  JT ĴT ^  ’ Ti^ I

T im e -Sca le  P ay in  T ravancore- 
COCHIN

2387. Skri Pnnnoow: Will the Mi
nister of Home Afiain be pleased to 
state:

(a) whether all sections of Gov
ernment employees in Travancorc- 
Cochin State are given the benefit 
of time-scale of pay;

(b) if not, the , category of employ
ees which are left out; and

(c) reasons therefor?
The Minister in the Ministry of 

Home Affairs (Shri Datar): (a) to (c). 
The information is being collected and 
will be laid on the Table of the House 
in due course.

C o r r u ptio n  C a s e s  in  T ravancore- 
COCHIN

2388. Shri Pnnnoose: Will the 
Minister of Home Affairs be pleased 
to state:

(a) the number of cases of corrup
tion detected by the Anti-corruption 
Department of the Government of 
Travancore-Cochin during ‘ 1954-55 
and 1955-56;

(b) the number of cases which
are under investigation at present; 
and .

(c) the number and designation 
of officers

(i) involved and (ii) punished?
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The Minister in the Ministry of 
Home Aiiain (Shri Datar): (a) 293
petitions during 1954-55 and'*-739 
during 1955-56, were registered in the 
Anti-Corruption Department of the 
Government of Travancore-Cochin. 
Of these, enquiries were completed 
in 137 cases during 1954-55 and in 
640 cases during 1955-56;

(b) 302.
(c) A  statement giving the inform

ation is laid on the Table of the House 
[See Appendix XIV, annexure No. 
72].

I n c o m e  T ax P E xm oN S
2389. Mnlla Abdnllabhai: Will the 

Minister of Finance be pleased to 
state:

(a) the total number of Income 
Tax of revision petitions filed during 
1954 and 1955;

(b) the total number of petitions 
decided during this period;

(c) the relief claimed in respect of 
income and tax separately; and

(d) the relief granted by the Com
missioners in respect of income and 
tax separately?

The Minister of Revenne and CivU 
Expenditnre (Siiri M. C. Shah): (a) to
(d). Full details in the form asked 
for by the Hon’ble Member are not 
available but the position regarding 
the number of revision petitions filed 
during the financial years 1953-54 and
1954-55, the number of revision peti
tions disposed of during these years 
and the amount of tax relief granted 
is as follows : —

Finftncial No. of revision Number Amount
year petitions filed disposed of t t e  

of relief 
granted

1953-54 4,572 3,748 Rs.84,55,428

1954-55 4,678 3,951 Rs.53,52,381

I n t e r - 'V a r sity  A ca d em ic  B oard

2390. Shri Bhagwat Jha Azad: Will 
the Minister of Education be pleased 
to state:

(a) the time by which the proposed 
Inter-University Academic Board 
as recommended by the Soviet Ex
perts would be set up; and

(b) whether Government have 
considered their recommendation 
regarding the secondary education?

The Deputy Minister of Education 
(Dr. K. L. Siuimaii): (a) and (b). The 
recommendations of the Soviet Ex
perts regarding Inter-University Aca
demic Board and Secondary Educa
tion have not yet been considered by 
Government.

I n c o m e  T ax Su r v ey

2391. Shri Bhagwat Jha Azad: Will 
the Minister of Finance be pleased 
to state:

(a) whether any survey has recent
ly been made in Calcutta to find 
out the number of new assessees of 
Income Tax;

(b) if so. when and;

(c) the number of such assessees?

The Mfaiiiter of Revenue and Civfl 
Expenditure (Shri M. C. Shah): (a)
and (b). Survey is being conducted 
continuously in Calcutta every year 
by the Survey Unit of the Department 
to find out new

(c) Separate figures for the dty of 
Calcutta are not available.
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a .
No.

2491

2492

^494
«495

11496

11498

2502

A504:

^509

2513

«5i5

a si6

9518

«5>9

asai

Subject

Central Secretariat 
Service . . .

National Library 
(Calcutta) . . .

Andaman Islands .
Extension Services 
Projects . .

Tobacco Excise 
Control . .

Settlement in An
damans . .

Birth Centenary of 
Tagore . . .

Indian Council of 
Scientific and In
dustrial Research 
and Indian Coun
cil of Agricultural 
Research . .

Commission under 
Article 339(1) .

I. A. S. Emergency 
Recruitment . .

Uni-

C olumns

4275-78

4278-80
4280-81

4281-83

4283-84

4284-86 

4286-89

4289-90

4290-91

4291-94

Travancore 
versity . . . 4294-95

Nursery Schook. 4295-97

Development o[ 
Chanmgarh . . 4297-98

PoBt'Matric Scholar- 
*hips . . .4298-4301

Hindi-English Dic
tionary .

Rural Higher Edu* 
cation Scbieme .

Recognition of In- 
dian-Degrees in 
Malaya . .

Indo-Pakistan 
an dal Issues

Fin-

4301-03

4303-04

4304-05

4306-07

W RITTEN ANSWERS 
T O  QUESTIONS

S. 0 . Subject C olumns
No.

2490 Socio Eonomic Sur
vey . . . 4307-08

2493 Olympic Games. 4308
2497 History of Freedom

Movement . . 4308
2499 Social Welfare Ad

visory Board, Rajs-
than . . . 4309

2500 Accommodation for
Troops . . . 4309

2501 Military Training
Centre in Rajasthan 4310

2503 Candidates for I. A.
& A.S. . . 4310

2505 Coal Survey Insti
tute, ^ilaspur . . 4310-11

2506 Multi-purpose Sch
ools in Bihar . . 4 3 "

2507 Election Petitions. 43”
2512 Central Advisory 

Board for Tribal
Wealfare . . 43”

2517 Colonisation of the
Andamans . . 43 ” -12

2522 Scheduled Tribes
of Madhya Pradedi 43»2

2523 Travancore Uni
versity . . . 43>2

2524 Report of the Com
mission for Scheduled 
Castes and Sche
duled Tribes . . 4312-13

2525 Old and Imralid
Artists . . . 43»3

2526 Cultural Relations
with Japan . . 43i3-»4

u . s . o .
Jfo.

2350 Retroiched Em
ployees . . . 43*4

2351 Insurance Compa
nies. . , . 43>4 »̂5
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WRITTEN ANSWERS TO  
QUESTIONS—

U. S. d . 
JVo.

Subject

u .s :q. Subject C olum ns 2373
Mo.

2374
2352 State, Central and

Distiict Libraries . 43»5
2353 Engineering Gradua

tes . . . 4315
2375

2354 Synthetic Drugs. 4316 2376
2355 Oonds . , . 4316

2356 Industrial , Finance
Corporation . . 43*7 2377

2358 First Five Year Plan 4318 2378
2359 Advisory Commit

tee for Co-ordina
ting Scientific 
Work . . . 4317-18

2379

2360 Primary Education. 43>8
2380

2361 UNESCO . . 4318

2362 Separation of Audit
from Accounts . 4318-19 2382

2363 Armed Forces . 4319

2364 Court Martials. . 4319
2383

2365 Foreign Tours of
2384Ministers . . .4320

2366 Tungabhadra Proj- 2385
ject . . . 4320-21 2386

2367 Civilian Employ
ees . . . 4321 2387

2368 Diamonds . . 4321-22

2369 Travancore Cochin 2388
Forest Department . 4322

2370 Reservation of Seats
2389for Scheduled Tri

bes . . . 4322

2371 Electoral Rolls . 43«3 2390

2372 Central Excise De
partment, Orissa . 4323 2391

Tin Ore

Probation Period of 
Government Scr 
vants . .

Aid to Punjab Ar 
med Police.

Central and State 
Social Welfare 
Board . .

Voters* Lî ts

Protected Monum 
ments in Assam

Life Insurance

Unclaimed Deposits 
in Banks •

Archaeological Finds 
near Bombay .

General Elections

Central Detective 
Training School

Pyrite Deposits

Lime-Stone .

Depressed Classes 
Association .

Time Scale pay in 
Travancore-Cochin

Corruption cases in 
Travancore-Cohin .

Income-Tax 
tions .

Peti-

Inter Varsity Aca
demic Board •

Income Tax Surety

C olumns

4324

4324

4324-25

4325

4325-36

4326 

43*6

4327 

43a?
433a

4328

4329

43»9

4330 

4330

433<^*

433*

433*

433*

439^
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LOK SABHA 

Friday, 25th May, 1956

The Lok Sabha met at Half Past Ten 
of the Clock

[Mr. p e a k e r  in the Chair\
QUESTIONS AND ANSWERS

{See Part I)

11-30 A.M .

CALLING ATTENTION TO 
MATTER OF URGENT PUB

LIC IMPORTANCE 
L o c k -o u t in C ashew -m ut T ^ acto rie s  

Shii A. K. Gopalan (Cannanore): 
Under Rule 216, I beg to call the 
attention of the Minister of Labour to 
the following matter of urgent public 
importance and I request that he may 
make a statement thereon :

“Lock-out in cashew-nut facto-

The Deputy Minister of Labour (Shri 
Abid A ll): Under section 2(a) (ii) of the 
Industrial Disputes Act, 1947, the res
ponsibility for settlement of disputes in 
cashew-nut factories in Travancore 
rests with the Government of TravM- 
core-Cochin. We have no information 
in regard to the alleged lock-out or 
strike in the cashew-nut factories. The 
Government of Travancore-Cochin has 
been requested to furnish a full report 
in the matter. The question of making 
a further statement on the subject will 
be considered after receiving a request 
from the Government of Travancore- 
Cochin.

Shri Namblar (Mayuram): May I 
seek a clarification as to how much 
time it will take to get this report and 
to settle the issue 7

Shri Abid AU; We will take no time 
after the receipt of the report. As soon 
aî  it is received, the statement will be
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Shri V. P. Nayar (Chirayinkil): The 
hon. Deputy Minister says that m v iw  
of a particular section of the Industri^ 
Disputes Act, it is a matter for the 
Travancore-Cochin Government to d e^  
with. Then, what is the remedy w ^ch 
we have here when that G oven^en t 
cannot be made to act as we would lAe 
to because the Assembly is not workmg 
there ? Is it not our righ t.. .

Mr. Speaker: Leave that I^rtion
alone. The hon. Minister has called for 
information from the Travaneore-Co- 
chin Government, and as soon as 
it is received it will be placed on me 
Table of the House or will be circulat
ed. May I say that if p e r c W e  the 
information is not received betore 1-ar- 
liament closes, copies may be cu"culat- 
ed to hon. Members ?

Shri V. P. N ayar: It is a very impor
tant thing.

Shri A. K. GopalaH: The notice was 
given on 21-5-1956. According to my 
information, 20,000 workers are involv
ed in this lock-out May I know why 
even after four davs the hon. Minister 
has not been able to get the information, 
especially when that State is now under 
Parliament’s jurisdiction ?

The Minister of Labour (Shri Khandu- 
bhai Desai): Immediately on receiving
this notice, we communicated with the 
Travancore-Cochin Government, and 
as vou know, the cashew-nut factories 
are* spread all over Travancore-Cochin. 
We have asked the Travancore-Cochin 
Government to supply us the informa
tion as early as possible so as to make 
up our mind to make a statement on the 
floor of the House. As you. Sir, rightly 
suggested, if perchance we do not get 
the information earlier, I undertake that 
I will circulate it.

Mr. Speaker: To all Members from 
Travancore-Cochin.

Shri V. P. N ayar: That will not solve 
this problem. The problem is very 
acute and several thousands of workers 
are thrown out of employment There
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[Shri V. P. Nayar] 
should be no reason by which the Gov- 
emment can say, especially at this time, 
that because the Travancore-Cochin 
Government has to collect the informa
tion from factories dispersed in various 
places, it is not possible. We want to 
know whether it would be possible for 
the hon. Minister to give us definite in
formation about this lock-out before 
we disperse at the end of the session. 
The House must be taken into confi
dence.

SIni KhandDbhai Desai: After we get 
the' information, whatever the Govern
ment of India is able to do it will do 
in addition to what is ^ven in the 
report. Whatever, in the circumstances, 
is possible we will do in the matter and 
settle the question.

Shri N. Sreekantan Nair (Quilon cum 
Mavelikkara) : The cashew-nut facto
ries are only in two taluks in Central 
Travancore.

Mr. Speaker: 1 win suggest to the 
hon. Minister that he may try to com
municate with the Government of Tra- 
vancore-Cochin and try to get the in
formation before Parliament disperses. 
He will make every effort.

Shri KhandDbhai Desai: Yes.
Shri Abid AB : Even if the Assembly 

in Travancore-Cochin was meeting, the 
Government there would have taken 
some time to obtain information from 
the districts. They could not have 
made a statement off-hand.

Mr. Speaker: In other words, every 
effort would be made to collect the in
formation before Parliament closes.

RESOLUTION RE  SECOND FIVE- 
YEAR PLAN 

Mr. Speaker; The House will now 
take up further discussion of the fol
lowing Resolution moved by Shri Jawa- 
harlal Nehru on the 23rd May, 1956 : 

"This House records its general 
approval of the principles, objec
tives and programmes of develop
ment contained in the Second 
Five Year Plan as prepared by the 
Planning Commission.”
The discussion will be both on this 

Resolution and the amendments.
Shri Kamafli (Hoshangabad): Will 

you kindly permit me to remind you that 
today is Friday and it is past ^ e s tio n

Hour. According to the convention 
which we have recently established, the 
Minister for Parliamentary Affairs is 
now expected to make a statement 
about the order of Government busi
ness next week. He is not even present 
in the House. He was here five minutes 
ago. He has vanished.

Shri T. B. Yittal Rao (Khammam): 
This is rather unfortunate.

Mr. Speaker: We will get along. In 
the meanwhile. . .

Sliri T. B. Yittal Rao : He comes in 
between and makes a statement. That is 
what he did before.

Mr. Speaker: The hon. Members 
after lunch will meet again at 3 or 3-30. 
If the House is full, I will ask him to 
make a statement.

Shri Kamath: I request that it may 
be made in your presence.

Mr. S p ^ e r :  Shri A. K. Gopalan.

Shri GadHmgana Gowd (Kumool): 
We have got amendments.

Mr. Speaker: Hon. Members will
kindly send to the Table OflBce the 
numbers of the amendments. I will go 
through them, and if they are in order, 
I will admit them.

Shri A. P. Gopalan (Cannanore): We 
are discussing the Second Five Year 
Plan, mainly its principles and ap
proach.

Mr. Speaker: Leaders of various 
groups will take half an hour, except 
in particular cases where I will try to 
extend it by 15 minutes more. Others 
will take from 15 to 20 minutes.

Shri A. K. Gopahin: A year ago the 
plan-frame was published. It contained 
several guiding principles with special 
emphasis on basic and heavy industries 
and the public sector. The monopoly 
elements of the private sector after the 
publication of the plan-frame went all 
out to denounce and scuttle the plan- 
frame. They were against the expansion 
of the public sector and development 
of heavy and machine-building indus
tries, but the enlightened public, with 
aU the weaknesses of the Plan, supported 
these proposals especially the proposal 
that the basic industries as wen as the 
machine-building industries must be
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^ven top priority. The Planning Com
mission and the Government tampered 
with the plan-frame. I do not want to 
go into details because the plan-frame 
as it was published and the Five Year 
Plan recommendations are there and 
will show the difference.

The next'thing that I want to point 
out is that there was a big difference 
between the First Five-Year Plan and 
this as far as consultations were con
cerned. There were some panels like 
the Labour Panel, the Panel on Land 
Reform etc., and there was also a con
sultative committee including Members 
of Parliament where there were some 
discussions. I  only want to point out 
that though there were all these panels, 
the recommendations that had been 
made by these panels, especially the 
Panel on Land Reform, had not at all 
been considered by the Planning Com
mission and they have not been included. 
Even the unanimous recommendations of 
the consultative committee were not 
considered by the Planning Commission.

As far as the objectives are concern
ed, every patriotic Indian will acclaim 
them. Unlike the First Five-Year Plan, 
the Second Plan makes a clearer and 
more definite declaration of its objec
tives. The four principal objectives that 
have been given are : increase in the 
national income so as to raise the levd 
of living in the country, rapid indus
trialisation with particular emphasis on 
the development of the maclme-build- 
ing industry, large expansion of em
ployment opportunities and reduction of 
inequalities in income and wealth and 
a more even distribution of the econo
mic power. These are the main objec
tives of the Plan. The question is : how 
to achieve them? What is the appro
ach by which these objectives can be 
achieved quickly? Here comes the* 
difference. The difference is not about 
the objectives. About the objectives 
there is absolutely no difference. There 
is no difference regarding the increase 
in national income or raising the stand
ard of living. But what is the approach, 
what is the method by which these 
objectives are sought to be achieved 7 
Is the increase in national incomes go
ing to benefit the common man whose 
living standard should be raised ?

The only ideology with which I ap
proach this Plan is this. The most 
important problems facing us today are 
poverty and unemployment. We must 
get rid of tmemployment and prevent

unemployment in the future. We must 
improve the standard of living of the 
people, not merely of one section, but 
of aH sections, especially of the poorer 
sections. And how does the Plan, the 
policy and the method help us to solve 
these closely connected problems? It is 
from this point of view that I approach 
this Plan.

There is certainly some advance in 
the Second Five Year Plan as compar
ed with the First Year Plan. The 
Second Plan contains proposals for 
economic and developmratal activities 
on a scale larger than that in the First 
Plan. In many respects, the physical 
targets of production and development 
have been set higher. The financial al
locations in the Second Plan are twice 
those of tiie First Plan. These are the 
items of improvement in the Second 
Plan as compared with tl^e First Plan.

I do not want to go into the details 
of the difference between the alloca
tions in the First Five Year Plan and 
those in the Second Five Year Plan. 
In the case of some items like agricul
ture, community development projects, 
industry and mining, transport and com
munications, the percentage of alloca
tion is more than that in the First Plan. 
In the social services, irrigation and 
power, the allocation is less than that 
in the First Plan,

The most important thing is that 
industry and mining which had been 
neglected in the First Plan have been 
given an important place ia the Second 
Plan. But the allocations for social ser
vices have been cut down. Certainly, 
the allocations in respect of education 
and health should not have been reduc
ed, In order to increase the standard 
of living, to increase the naticmal in
come, and to get rid of poverty and 
unemployment, two things are necessary. 
The first is that we must embark 
upon a rapid industrialisation of the 
country, and the second thing is that 
we must carry out radical agrarian 
reforms.

Now, what does increase in the stan
dard of living mean ? It means big
ger and better supply of food, supply 
of clothing, housing and other faciliti
es. There must be increased produc
tion, both industrial and agricultural. 
Production requires the use of tools, 
implements and Other machinery. The 
only way of bringmg about increased 
pr(^uction is to increase our stock of
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tools, implements and machinery. This 
in turn means an increase in the capital 
investment *

So far as industries are concerned,
there are two types of industries, the
consumer-goods industries and the basic 
industries. The larger the supply of
steel, the bigger is the production of
steel, implements and machinery, and 
the bigger will be the supply of both 
producer and consumer-goods, we 
have a manufacturing industry in 
India, crores of rupees will remain in 
our own countiy. At present, we are 
importing machinery, because we have 
not started factories to fabricate heavy 
machinery needed especially for the 
production of steel, cement etc. But if 
we have manufacturing industry in oUr 
own country, our dependence on foreigp 
supplies could be greatly reduced. This 
is the first way in which we can remove 
the main obstacle in the way of rapid 
industrialisation.

The Second Plan has ignored these 
important aspects of the Plan-Frame. 
The Plan-Frame had earmarked 
Rs. 1,100 crores or 26 per cent of the 
total outlay, on industry and mining. 
Coming to the details of the outlay on 
the Second Plan, for industry and min
ing in the public sector, barring the 
steel plant, the total outlay is Rs. 350 
crores. The allocation for the rest of 
the public sector is very much negligi
ble.

Coming to the scope of the private 
and public sectors, the Pljfh-Frame had 
suggested that the puT)lic sector must 
be expanded rapidly and relatively 
faster than the private sector, and it 
was said that the ratio must be 2 :1 . 
But this approach has been abandoned 
in the Second Plan. Coming to the pri
vate sector, as the Prime Minister said 
the other day, nobody wants to con
demn the private sector. There is no 
question of condemnation of the pri
vate sector. We want the private sec
tor for some time, provided it does not 
lead to monopolies and accumulation of 
wealth, and provided the interests of the 
country and the objective of national 
reconstruction are not in any way jeopar
dised. As we have seen many times, the 
private sector stands in the way of rapid 
industrialisation and also sometimes 
t^ainst the development of the public

sector. From the proposals of thj5 
Second Plan, it would seem that instead 
of the public sector gradually securing an 
ascendancy over the private sector, it 
is the private sector that continues to 
maintain is preponderance in our eco
nomy. This is contrary to what the 
Plan-Frame had suggested.

Now, I come to the Industrial Policy 
Resolution of 1956. It does not pro
mise us any radical change in the rela
tive position of the two sectors in our 
economy. It does not recognise one 
or two basic things, namely that in 
order to strengthen and expand the pub
lic sector it is necessary not only to  
start new State-owned industries bii| 
also to nationalise big industries and 
units in the private sector. So far as 
nationalisation is concerned, the Prime 
Minister said the other day that he does 
not want nationalisation by payment of 
big compensation and having the old 
machines ; he wants to have new things. 
But the reason why we say that there 
can be nationalisation is that it can be 
had by payment of the minimum com
pensation, because there has been an 
amendment to the Constitution in this 
regard, and it is only Parliament which 
is going to decide that big compensa
tion should not be given.

There are industries like tea, coal 
and rubber, where the question of old- 
model machines does not come in. 
These are industries which give good 
revenue to the State. Unless we have 
got State-owned and revenue-yielding 
industries, it will be impossible for us 
to get the necessary resources. If we 
want resources for reconstruction and 
development, we have to tap the re
sources from the revenue-yielding pri
vate sector.

Then again, why should we not na
tionalise the British and other foreign 
concerns? There are the tea gardens, for 
instance. The other day, there was a 
question in regard to the Kannan 
Devan Tea Estate, where 260 square 
miles of area has been given for a very 
small sum of money, and during these 
years, there has been a profit of more 
than 60, 70 and 80 per cent even after 
the payment of divideiid and other 
things.

If we want to implement our Plan, 
and if the objective m view has to be 
achieved, it is quite essential that the 
State-owned industries must be tbere»
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and we must be sure ttiat these are big 
industries that yield more resources and 
revenue for Government.

small-scale and cottage industries. Be
sides, the monopolists will also streng
then their position.

The Plan-Frame refuses to see the 
urgency of measures to restrict the ope
ration of foreign private capital and ex
tricate our national economy from its 
stranglehold. The Plan-Frame pro
posed only an outlay of Rs. 400 crores 
on industry in- the private sector, so that
on the one hand, we shall have the re
sources available for development of 
heavy and basic industries in the public 
sector, and on the other, it would
be possible also to encourage cottage
and small-scale industries.

The Plan-Frame proposed that the 
demand for the consumer-goods should 
be met as largely as possible from the 
cottage and small-scale industries. 
The Second Five Year Plan has not 
only modified this approach, but has 
raised the investment in consumer-goods 
industries, it has further sanctioned 
heavy private investment in industries 
like aluminium, ferro-manganese, 
cement and so on, all of which, in the 
interests of the country and in the in
terests of rapid industrialisation, should 
have been taken up in the public sec
tor.

There is one other thing also that I 
would like to point out, namely that 
while acquiring shares in equity capi
tal, the iron and steel company has been 
allotted a sum of Rs. 115 crores from 
the public exchequer. The private sec
tor has been allowed to undertake in
vestment even in industries like silk 
and rayon. I feel that these things can 
claim no priority in the present state of 
our planned economy. Further, part of 
the funds of the National Industrial De
velopment Corporation will also go 
to the private sector. The huge con
cessions which have been given to the 
private sector would mean two things. 
Firstly, they will stand in the way of 
rapid industrialisation and secondly they 
will stand in the way of the expansion 
of the public sector. On the contrary, 
the huge resources should have been 
left for planned investment on the 
basis of proper priorities in our econo
my. The expansion of large-scale in
dustries in the private sector in this 
way will lead to retrenchment and also 
to unemployment. It will threaten the

We want to make it clear in this 
respect that we want that small-scale 
and cottage industries should be en* 
couraged in the present context of our 
economy, because they will go a long 
way to solving the problem of unem
ployment, by absorbing as many people 
as possible.

Coming to the question of labour, I 
would say that industrial progress is 
linked with the labour pdicy. And 
what is labour policy ? The le^timate 
demands of the workers for increased 
wages, dearness allowance, bonus and 
so on, and improvement in working 
conditions must be made an integral 
part of promoting industrial progress. 
The Plan denies the demand for a 
minimum wage increase on the basis 
of the already increased productivity. 
As far as production k  concerned, as a 
result of the First Five Year Plan, there 
has been increase in production. When 
there is increase in production, when 
there is increase in productivity, there 
is no increase as far as wages are 
concerned. Not only that. It is said 
also tiiat if there is no enthusiasm on 
the part of the workers, we cannot im
plement the Second Five Year Plan. In 
order to produce, more, he must have 
the enthusiasm and he must be convinc
ed that if he produces more and there 
is more profit, he will have a share of 
it. So as far as the lessons of the First 
Plan are concerned, though production 
was more and profits were more, there 
has been no corresponding increase in 
the wages of workers. Except in one or 
two industries, this is the position so 
far as the workers’ wages are concerned.

If there must be enthusiasm among 
workers, then certainly the approach 
must be different. They must ^  told 
that if they produced more and if the 
profit increased, they would have a 
share in it. This should be the approach 
in the Plan as far as labour incentive 
is concerned. But that is not actually 
so. Without a revision of wages, there 
can be no enthusiasm among the work
ing classes and among the public, and 
to that extent, the successful implemen
tation of the Plan will not be there. It 
has also been said by all the labour uni
ons in this country that as far as labour
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is concerned, the Second Five Year 
Plan has completely ignored the neces
sity of creating enthusiasm among the 
workers.

The next question is about trade 
union rights and other things. Even day 
before yesterday and today in this 
House, we had questions. Even this 
House had not been able to know when 
there was a lock-out in which 20,000 
workers were affected. Even after five 
days, we do not know what is the 
position. Day before yesterday, we had 
been discussing the strike situation in 
Kazipet and ^ a rg p u r . What is the 
position? It has been said here that 
labour is responsible for this. If there 
was a machinery by which every dispute 
could be settled within a fixed time, I 
am sure there would have been no ques
tion of a strike at all, because it is the 
worker who suffers if there is a strike. 
The worker, as a human being, will 
never like to suffer. Even after waiting 
for two^or three years or four years, they 
find that there is no machinery to settle 
disputes. It is only to call the attention 
of Government, it is only to press on 
them, that they have been waiting for 
so long and something must be done for 
them, that this has been done. So un
less and until a quick machinery is set 
up, whereby the disputes can settl
ed and unless and until more rights are 
given to the workers, and trade union 
democracy is guaranteed to them, I am 
sure there cannot be a settlement.

It has been said by the Railway 
Minister that there are three or four 
unions. In the Labour Panel we had 
made a suggestion— Î do not go into 
details for want of time— t̂hat Govern
ment should take the initiative, call for 
the opinion of the workers, take a sec
ret ballot on the union they want to 
join ; then let Government say that ac
cording to the majority opinion of the 
workers, let the workers have one union. 
This suggestion has been made. Now it 
is the Government that should try to 
see that in order to have industrial 
peace, there must be unity among the 
workers. Instead of trying to do that. 
Government are trying, by taking sides 
with this section or that section, to 
see that the unity of the working class 
is spoiled.

Then I come to the subject of re
sources for the Plan, which is very im
portant If we say that there must be 
basic industries or heavy industries 
which must be given priority and more

money, if we say that health and edu* 
cation have been neglected, the most 
important question is : what are the- 
resources available ? What is the ap
proach of the Government and what is 
our approach ? How do we say - that 
more resources can be found? The 
proposals for raising the financial re
sources for the Plan are in direct con
flict with the objectives of the Plan. For 
resources, the Plan resorts to methods 
which cannot but hit the people and
depress their living standards. I will
be able to show this.

As far as resources are concerned,, 
it banks on extremely uncertain fac
tors. and that is why in the Plan, in 
many places it is said that there must 
be flexibility. Flexibility means that 
we will have to change the allocation 
and other things one year or the next 
year, because as far as resources are 
concerned, there is uncertainty. Expen* 
penditure of Rs. 480 crores in the 
public sector is proposed. As far as 
domestic resources are concerned, the 
Plan follows the two routine methods of 
getting funds through taxation and 
pumping new currency into circulation. 
In respect of taxes, in addition to 
Rs. 800 crores, another Rs. 350 crores 
fresh additional taxation is proposed for 
meeting the gap. Thus, out of taxes wilt 
come Rs. 1,150 crores, of which new 
taxes will account for Rs. 800 crores.

We are not at all against taxes. It is 
very necessary to use this method of 
taxation much more vigorously for tap* 
ping the rich to afford tax relief to the 
common man, on whom the burden of 
taxes has been increasing. Between 
1946-47 and 1953-54, the imion excise 
duty imposed by the Central Govern
ment showed a rise of Rs. 62 crores 
from Rs. 108.2 crores to Rs. 170.4 
crores. When the First Plan started, it 
was only Rs. 85.6 crores. During the 
First Plan, it stepped up to Rs. 100 
crores. In the same period, income-tax 
including corporation tax has gone up 
by less than Rs. 3 crores, notwithstand
ing the profits of big business.

It is proposed that State Governments 
should raise Rs. 225 crores. The Cen
tral Government also would raise a 
little amount. States have to raise Rs. 
112  crores through sales tax alone. 
Even in the current year, many States 
have come with a proposal to tax the 
common people.
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Then there is a proposal for deficit 
financing to the tune of Rs. 1,200 cror- 
ies, which is fraught with grave danger. 
It is said that Rs. 1,200 crores is a 
very safe limit. But Professor Kaldor 
has said that Indian economy is not 
capable of absorbing Rs. 1,200 crores 
of deficit financing. He was one of those 
who gave some suggestions on plan
ning. E>eficit finance would result in 
rise in prices and a further dedine in 
the living standards of our people. As 
far as rise in prices is concerned, 
though the Government have said there 
is no rise, in prices, in terms of actual 
realities, prices are rising. Reports are 
coming to us from many States that 
there is a rise in prices today. The rise 
in prices will also upset the financial 
calculations of the Plan, and there is 
no knowing where it will ultimately end.

No one will oppose deficit financing. 
We will have to resort to deficit financ
ing sometimes. But we must try to 
avoid this reckless gambling. For the 
reconstruction of the country’s eco
nomy, the savings of the community 
must be tapped. Borrowing from the 
public is, no doubt, one of the effect
ive means for doing so. There are two 
kinds of borrowing. Loans are raised 
from the market by offering high inte
rest. Our criticism is that a high inte
rest should not be paid. What is neces
sary in our economy today is the adop
tion of a policy of compulsory loans, 
mobilising the savings of the richer 
classes on a much wider scale and on 
terms favourable to the community. 
Unless such an approach is made, the 
policy of public loans is not going to 
fully tap the resources lying with the 
princes, the big landlords and mono
polists and other richer sections of peo
ple in the society. It is from them that 
we can get the resources. We have to 
fully tap that source for the resources.

With regard to small savings, I say 
the approach is unrealistic. As against 
Rs. 270 crores, it is now proposed to 
raise Rs. 500 crores. This is expected 
from the low'est level of people living 
in sub-human conditions, wiUiout any 
savings whatsoever. From the First 
Plan, you will find that the income of 
150 million people is about Rs. 13 each; 
out of that, each man has to purchase 
some articles for his use. According to 
the Rural Credit Survey, a sum of Rs. 
750 crores is needed as credit So what 
the masses need is relief from debt bur
dens and extension of credit facilities.

* The Second Plan overlooks this 
grim reality. I do not know how the 
small savings approach can succeed 
with these lower income groups. There 
is also another thing, what is called 
‘self-inflated’ tax,
12 N oon .

Under the Commimity Projects and 
Ten Years Blocs, wherever there is 
some construction of house or other 
thing, the people have to give half; 
where it is Rs. 20,000 they have to pro
vide Rs. 10,000 and where it is Rs.
30.000, they have to provide Rs.
15.000. This is something which does 
not come into the framework of taxes.

External assistance to the extent of 
Rs. 800 crores has been provided for. 
The Prime Minister said that there wiU 
be more production and food will be 
sent ou t Which is the country which is 
going to take food from us ? As far as 
Burma is concerned, that country is not 
^ in g  to take food from us. When we 
increase production how much resourc
es will we get from it?  In the first 
Plan we had only Rs. 204 crores of 
external assistance. Now, we have pro
vided for Rs. 100 crores annually. I do 
not know from where we are going to 
get such heavy resources.

There are resources, if only Gov
ernment would look to them and tap 
them and give up the policy of oblig
ing certain sections of the vested inte
rests in this country who sit over the 
savings of the nation. The following are 
the things by which you can get re
sources. Raise the income-tax in higher 
income-tax levels and tighten up the 
income-tax administration. Over Rs. 
100 crores could be collected by this. 
Prof. Kaldor has said that there is an 
amount of about Rs. 200 to Rs. 300 
crores which goes out by way of tax 
evasion. But the Government say that 
it is not so much and that it is only 
about Rs. 30 or Rs. 40 crores. Then, 
again, capital gains tax will also provide 
another source of revenue ; a levy on 
personal wealth of princes, big land
lords and big businessmen will also 
bring in a good amount Instead of al
lowing privy purses and compensation 
to landlords, get from them a levy on 
personal wealth. Impose, ceilings on 
dividends and secure the excess over 
the ceilings as compulsory loans. If 
you do not want to abolish remittances 
abroad of profit by foreign firms keep 
them secured by State loans. There 
must be a revenue yielding public sec
tor and for that start some State-owned
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industries and also nationalise some of 
the most important foreign industries. 
State trading is another thing. We do 
not know how much we will get in 
this case because figures are not avail
able. When we discussed this question, 
it was admitted even by the Govern
ment that there can be about Rs. 100 
to Rs. 200 crores from this source. The 
structure of our public finance needs 
orientation. There is no use of asking 
the masses to sacrifice. Let the masses 
produce more and let them make sacri
fices in the field and the factories. I am 
sure the people will not grudge any 
sacrifice for truly nation-building work 
if the Government turn to them after, 
fully tapping the richer classes. If we 
tell the people that we have fully tap
ped the richer classes they will be ready 
to give whatever they can. As far as 
resources are concerned, what we say 
is, take the resources from where they 
are.

The next point is about national in
come and living standard. It is said 
that the national income has increased 
by 25 per cent and the per capita in
come has increased by 18 per cent. 
Every effort must be made to increase 
national income. As far as the first plan 
is concerned, it is said that the income 
has been raised by 18 per cent. What 
is the condition of the masses ? Their 
condition has become worse. 185 mil
lion persons spend less than Rs. 13 
per month on consumer goods and 
half of this amount is spent in kind or 
in the form of home-grown food and 
home-made articles. This is the summary 
that has been given to us. This is the 
condition after the first Five Year Plan. 
The living standard depends on national 
income. I want to know whether there 
is any proposal to have wage increase ; 
is there any proposal for raising the 
earnings of persons, the working 
people. There is nothing in the Plan. 
It is not given there that the wages 
will increase or that the earnings of 
the other sections of the working peo
ple in the county will increase.. I do not 
know how an increase in the national 
income will benefit all the sections of 
people. This has been put aside. 
When there is an increase in 
national income, there is no 
equ^ distribution of the increase. What 

happen is thaj: the rich will become 
richer and the poor the poorer. Prof. 
Kaldor has also stated in his report 
that as far as an increase in the national

income is concerned, there is this dan
ger if you do not look into it, and money 
will get accumulated in the hands of 
the higher incoine groups.

As far as the unemployment prob
lem is concerned, we have been* dis
cussing it. There is a certain percentage 
of employment promised by the Plan. 
But, according to the labour policy and 
the land policy, there is no distribution 
of the land to the agricultural labour
ers and peasants, who constitute 35 to 
40 per cent, of the population in the 
country. When there is nothing to dis
tribute in land, I do not know how the 
plan can solve the problem of unem
ployment.

The other day, the Prime Minister, 
speaking about regional disparities, said 
that it is true, when we are having a 
Plan, that we must have a picture on an 
all-India basis. He himself said that 
there are great disparities. As far as 
unemployment is concerned, especially 
educated unemployment, there are cer
tain States where the situation is very 
grave, even as the Government them
selves have said. Even in places where 
there are materials, where there are seve
ral conveniences, the economic back
wardness of the places and the indus
trial backwardness as also the gravity of 
the situation of unemployment have not 
been taken into account in the alloca
tion of these industries. Though we 
should not look to the regions so far as 
the development of India is concerned, 
it is also necessary that regional dispari
ties must be looked into and industrial
ly backward areas must be given 
priority.

As far as the agrarian question is 
concerned, the Plan has failed thorou
ghly. The Prime Minister said the 
other day that we want more produc
tion and that he expected 40 per cent, 
more production. How can we expect 
this 40 per cent, increase with our 
agrarian policy? I have been reading 
that there are about 12 crores acres of 
land in our country that can be culti
vated. We want rubber. We want tea. 
There are thousands and thousands of 
acres for growing tea, for growing rub
ber and other money-crops. I ask, what 
has the Plan frame done about these 
things. It is not stated there that when 
the second Five Year Plan begins work, 
every piece of land will be cultivated 
and that the landless labourers will be 
given land. They constitute about 35
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per cent of the i»pulation. If you want 
to increase the living standard of the 
people, if you want to increase national 
income, the living standard of the agri« 
■cultural labourers, who have got 4 or 
5 months’ work, should have some land 
^v en  to them so that they can improve 
Iheir living standards and get more 
.money. It will also help industrialisa
tion. Unless there is internal prosperity, 
unless whatever is produced, consumer 
goods or other things, is consumed in 
3 ie country, industri^isation will never 
be successful. The agricultural labour
er who gets today only Re. 1 per month 
and that even for four months in a 
year, will get instead one or two acres 
•of land. By that the national income is 
increased; by that his living standard is 

increased and he is creating more inter
nal market by the amount of money that 
he gets. Unless we develop the pur
chasing power and create internal mar
ket, I cannot understand how we wiU 
be able to solve'not only the question 
o f a rapid industrialisation but also the 
other question of increasing the nation
al income as well as the living standard 
of the people. Nothing has been done 
till now in this direction. There are 
crores of acres of land owned by Gov
ernment and also crores of acres of 
iand owned by private landlords, big 
landlords, which have not been cultivat
ed till now, which are useful for culti
vation and which the people want to 
cultivate. The most important question 
of putting every piece of land under 
the plough and creating wealth in this 
country has been forgotten.

The next point is the eviction of the 
man from the land. The right has not 
been granted to him. Evictions have 
not been stopped. The matter has been 
left to the State Governments and no
thing has been done. If after five or 
ten years the land will be taken away 
from the man, how can you expect him 
to do his best. When we come to this 
question separately, we will be able to 
understand more clearly what happened 
after 1947, how many persons who had 
lands had become landless labourers, 
what where the tremendous amounts 
of eviction that took place in all the 
provinces after 1947. There is no dis
tribution of land done. Also exemption 
from ceilings will give us no land. 
There has been an instance in Hydera
bad. I will not go into detail but others 
who spoke would fiave said this. In 
Khammam District, the result was that 
there was no land available at all except 
for a very few persons. When Govern

ment stated that there would be no 
ceiling on land all the lands had been 
transferred to some other persons so 
that the ceiling that was fixed was 
observed everywhere and people had 
only just the ceiling or below the ceiling.

As far as agrarian policy is concern
ed, there is no reduction in rent. The 
matter has been left to the provinces. 
Instead of reducing it to one-sixth, it 
must be reduced to one-fourth or one 
fifth. That matter is left to the State 
Governments, as I said earlier.

Most of the recommendations of the 
Land Reform Panel have not been ac
cepted. If t îose reconmiendations had 
been accepted, then the agrarian policy 
would have helped in achieving all 
the objectives of the Plan and also in 
creating internal market. That has not 
been done.

Lastly, I wish to say a few words 
about the prople’s co-operation. Every
body has said that there must be the 
people’s co-operation and without that 
co-operation, the Plan will never be 
successful. Until and unless you en
thuse your men, agricultural or indus
trial, until and unless there is some 
machinery by which you can create en
thusiasm in them, you cannot be sure 
that there wUl be development as much 
as we like it to be. What is the machi
nery there ? Yesterday the Prime Minis
ter stated that as far as the public sec
tor is concerned, he wants to give more 
power to the executive. He stated also 
that some foreign visitors who came 
here—Mr. Mikoyan and others—had 
said that they wanted it to be done. 
We cannot compare the situation in 
other countries and then say that in this 
country, in the present situation, most 
power should be given to the executive. 
There are the panchayats and there are 
the community projects as well as the 
national extension schemes. When there 
is a panchayat in a village, why should 
there be a community project set up 
there with some officers. These schemes 
shouTd come under the village pancha
yats, elected by the people. When a 
panchayat takes up something, cer
tainly the co-operation of all sections of 
the people will be there. I do not know 
why there should be a community pro
ject separately, why there should be a 
nation^ extension service, when the 
panchayts have nothing to do. The pan
chayat, which is the basic unit of the
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representatives of the people, has no
thing to do at all levels. If we want the 
co-operation of the people, then the 
panchayats and local bodies must be 
given the responsibility for implement
ing these schemes. They must under
stand that their primaiy responsibility 
is that as far as the objectives of the 
Plan are concerned, they get the co
operation of the people and see that the 
Plan is implemented. When we come 
to the discussion of this question next 
time, we will give the administrative set
up that we should have under the 
Second Five Year Plan in order that 
the objectives may be achieved. But so 
far as the present set-up is concerned, 
let me say this. A collector in a district 
is referred to by several authorities. An 
educational oflficer refers his problems 
to him ; so also a medical oflScer goes 
to him. The collector is made respon* 
sible for eve^body; he does not lio w  
about education, or medicine. As far 
as the present executive officers are 
concerned, they will not be those who 
can give some suggestions and help you. 
We must have an administrative set-up 
on the principle of elected bodies from 
the lowest level to the highest, where 
they will be able to get the co-operation 
of the people. Until such a machinery 
is set up, we will not be able to get the 
co-operation of the people, and if there 
is not complete co-operation of the 
people, then certainly the Plan will not 
succeed. As far as the principal objec
tives and approach are concerned, this 
is all that I have to say.

So far as industrialising the country 
for solving the question of unemploy
ment and for raising the standard of 
the people are concerned, action may 
be taken, by not only the Government 
but also by other parties and individuals 
in the country, and our party is always 
ready to co-operate with all of them 
to see that our objectives are fulfilled. 
But according to us, if these objectives 
are to be achieved, the agrarian policy, 
the labour policy as it is today will not 
help. We want the Government to con
sider whether what we have said is 
correct. If what we have stated is 
correct, then certain changes may be 
made when the Plan comes to be 
worked so that it may be successful ^  
getting the co-operation of all sections 
of thfe people. This is what I have to 
say so far as the main principles and 
objectives of the Plan are concerned.

BUSINESS OF THE HOUSE

The Minister of Pariiameiitary Affairs  ̂
(Shri Satya Narayan Slnha): 1 have no
thing to add as regards the business for 
the next week to what I stated on Fri-^ 
day last.

The Travancore-Cochin State Legis
lature (Delegation of Powers) Bill and 
Indian Income-Tax (Amendment) Bill 
will be brought forward mi Monday, 
the 28th May. Time permitting, dis
cussion on the working of the Prevent- 
tive Detention Act will also be initiated^ 
on that day. The Ck)nstitution (Tenth 
Amendment) Bill, as reported, will be 
brought forward for consideration an<® 
passing on the 29th May, and discussion 
on the Preventive Detention Act resum
ed thereafter, if it is not finished that 
day.

Shri Kamath (Hoshangabad): On a
point of clarification, I would request 
you to see that this convention takes 
firm root in our parliamentary proce
dures, and even if the hon. Minister 
has not got any fresh business to state,„ 
he must come and say that he reiterates 
the earlier position stated on the pre
vious Friday. That is a most important 
thing. If this convention takes root, it 
will help every individual Member o f 
the House and on every Friday, the 
hon. Minister must make it a point ta  
be here at 11-30 a .m ., immediately after 
the question hour.

Sliri Satya Narayan Sinha: It has.
taken roots.

Shrimati Renu Chakravartty (Basir- 
hat) : I do not know if I have under
stood the matter aright On Momlay, a t 
the end of the day, the Preventive De
tention Act will be taken, up and then 
there will be a break and we will take 
up the Constitution (Tenth Amend
ment) Bill and then again we go and 
take up the Preventive Detention Act.
I submit that it will be better to 
take up the Constitution (Tenth Amend
ment) Bill to start with and finish it, 
instead of breaking the two. I do not 
know the need for breaking the two.

Mr. Speaker: The hon. Member wants 
to take up the Constitution (Tenth 
Amendment) Bill on the 28th itself.

Shri Satya Narayan Sinha: The only 
thing then is that the voting should not 
take place on the 28th. We have just 
announced in the House that the Cons
titution (Tenth Amendment) Bill 
would be taken up on the 29th May
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and that date has been specifically fixed 
for that Bill. Otherwise, there will be 
difficulty, broause as hon. Members . 
know, a special majority is required for 
the BUI.

Shrimati Reou Chafcravartty : Tbe
point is that there may not be enough 
time for us to finish the Constitution 
(Tenth Amendment) Bill on the 28th. 
There will be no difficulty regarding 
voting. So, I propose that was start on 
the 28th and conclude on the 29th.

Shri Satya Narayan Sinha: My
hon. friend will appreciate the diffioil- 
ty. According to the amended rule, im
mediately when the report of the Select 
Committee is brought in on the 28th 
a special majority will be required on 
that day.

Shri Kamath: In order to provide a 
special majority, cannot the hon. Minis
ter send telegrams to the Congress 
Members today ? .

Mr. Speaker: In all there are six
hours and on the 28th we will have 

hours and 2 i hours on the 29th. I 
think the consideration stage will take 
more time than the clause-by-clause 
stage. Discussion may go on and vot
ing may take place on the next day.

Shri Kamath: What happens to the 
voting at that stage?

Mr. Speaker; Voting at that stage will 
be necessary before we have clause-by 
clause consideration. Arrangements 
have been made. It is rather difficult 
now to send telegrams all over the 
country and so on. I remember the 
hon. Minister saying from the outset 
that we should have it on the 29th. So, 
a portion will^be covered on the previous 
day and possibly the Minister’s reply 
and so on may be fixed for the next 
day. There will not be any break in 
the continuity of the discussion. If we 
can have half an hour more on the 
28th, we will have two hours on the 
29th which will be taken by the Minis
ter for reply and also by other leaders 
who have not spoken. The present ar
rangement may stand.

We will start the discussion on the 
working of the Preventive Detention 
Act after the other two items of work— 
the Travancore-Cochin State Legisla
ture (Delegation of Powers) Bill and 
Indian Income-Tax (Amendment) Bill 
—are disposed of on the 28th. We

shall devote the rest of the time to the 
working of the Preventive Detention 
Act. With a break for the Constitution 
(Amendment) Bill on the 29th, we will 
resume the working of the Preventive 
Detention Act on the 30th.

Shri Kamath: How long will the
Indian Income-Tax (Amendment) Bill 
take?

Mr. Speaker: It will take only one 
hour.

Shrimati Renu ChakniTartty: In view 
of the difficulties expressed by the 
Minister, it may be permitted now. But, 
in future it is better not to cut the 
debates into parts.

RESOLUTION RE  SECOND FIVE 
YEAR PLAN

Shri Asoka Mehta (Bhandara): The 
Se<x>nd Five Year Plan which the 
Prime Minister has placed before us is 
a valuable document. Some of us on 
this side share in some measure the 
excitement that the Prime Minister felt 
because I believe it is a privilege ta  
participate in shaping a new destiny 
for our people. There are many parts 
of the Plan that I welcome and that are 
acceptable to me but I would in the 
short compass of time at my disposal 
like to confine my observations to those 
points and parts where, I think, amend
ments are necessary and fundamental 
changes are called for. The criticisms 
that I have to offer should, therefore, be 
taken in their proper focus.

When we are sitting down to shai» 
the new destiny for our people, it is 
necessary to have a clear understanding 
of the fundamentals involved. I find 
that the opening four chapters give us a 
lucid and magnificient exposition of 
the fundaments of planning, the quite- 
essence of the problem of development 
in the framework of democracy has 
been laid out there. I was amazed and 
surprised to find that the subsequent 
26 chapters had merely tried to check 
the momentum that had been released 
by the first four chapters. In the suc
ceeding 26 chapters, we find that the 
light that has been thrown out by the 
first four chapters gets diffused and 
confused. I do not know why the 
Planning Commission which has such 
a clear understanding about the prob
lems and the perspective should stumble
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as it has been stumbling in the 26 
chapters which are concerned with con
crete achievements.

The Prime Minister asked us to deve
lop a prospective. He invited us to 
think in terms of several Five Year 
Plans. We all agree with him that it is 
necessary to look at the journey’s end 
so that we may be able to face the 
hardships that we may inevitably have 
to face in crossing the threshold and 
put them in the proper focus. But, the 
Prime Minister in lus urgency to move 
forward perhaps has failed to realise 
that the next two Plans are of crucial 
importance. In Plan itself, it is pointed 
out that it is in the next ten years that 
we have to cross the threshold. Cros
sing the threshold is of vital significance. 
The essence of development lies there— 
moving from one plane to another plane 
•of economic activity. All Plans are im
portant. There is no doubt that only 
with a long perspective can we say 
that we shall get out of the mire of 
poverty on the sunny plateau of plenty. 
But, in the whole process of develop
ment, there is a period which is of cru
cial importance and that is the period 
when the threshold has to be crossed.

There are certain special characteris
tics of crossing the threshold. I find 
that the Prime Minister has not given 
enough attention to the significance of 
the crossing of the threshold. The sig
nificance is brought out by the Plan it
self on page 21. The Planning Com
mission says :

“It is the mobilisation of the
effort rather than on the gains and
returns arising therefrom that atten
tion has to be concentrated.”

My friend, Shri Gopalan, talked very 
eloquently and pointed out the need 
for raising the levels of income. I am 
sure there are any number of friends 
here, .overwhelming majority of them, 
who are only too anxious to see that 
is achieved, because the levels of liv
ing are not being raised. If we want 
to  cross the threshold, we cannot afford 
to raise the levels of living. It is one 
of the imperatives of development. We 
cannot get away from the logic of deve
lopment. If the level of income rises, 
the whole tempo and the pace of deve
lopment wiD slow down and the result 
will be that the threshold will keep on 
and become longer and larger and we 
^hall not be able to move from one

plane to another. That is why it is inte
resting to find that our unsophisticated 
people have perhaps been able to 
understand this and have responded.

In the First Plan they have been 
able to give their co-operation. The in
crease in the per capiVo consumption and 
expenditure in nine per cent, which 
works out to an mcrease at the rate of 
three or four annas per year per head. 
This was a very small increase that we 
were able to give to our people. What 
is going to be the increase in the 
Second Plan ? Assuming that this big 
and bold Plan that we have before us 
—as the planners are proud to call it— 
is fullv implemented, what will be the 
result ?

The result will be that, as far as con
sumption of foodgrains is concerned, it 
will increase by an ounce or so. as far 
as consumption of cloth is concerned, it 
will increase by a yard or two. There 
is nothing very spectacular that we can 
tell our people. There is no doubt that 
there may be certain social gains—more 
roads, more schools, more factories and 
so on— b̂ut there is nothing spectacular 
that we can go anci give to the people, 
and it is against that kind of atmosphere, 
it is against these kind of difficulties 
that the exertions of development have 
to be carried out. That is the reason why 
in history governments have tried to 
organise development either through 
capitalist methods where laissez faire 
works out like the chariot of Jagannath 
or through dictatorship where curtains 
are laid down which prevents people 
either from knowing what is happening 
or at least from openly coming forward 
and criticising or opposing the hard
ships.

We, Sir, are here called upon to carry 
out a new kind of experiment, an experi
ment of reconciling democracy with 
development, an experiment which has 
not bron tried before. Leave aside the 
scale on which we are going to do it, 
it is for the first time in history perhaps 
that a nation has decided to undertake 
the task of development in the con
text of democracy. If that is to be done, 
it is obvious that we cannot raise the 
levels of living in any exciting measure.

Then again, there is the second cha
racteristic to which attention has not 
been drawn and I feel that pointed at
tention has not been drawn to it by the 
Planning Commission. I would like to
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draw the attention of the House to the 
second characteristic by quoting from 
the very authoritative book of Prof. 
Arthur LeWis, which has just come out 
and which is recognised by common 

-consent to be perhaps a most compre
hensive study on the subject— The 
Theory of Economic Growth. On page 
235 Prof. Lewis has to say:

“This means that the fundamen
tal explanation of any ‘industrial 
revolution’ that is to say, of any 
sudden acceleration of the rate of 
capital formation, is a sudden in
crease in the opportunities for 
making money ; whether the new 
opportunities are new inventions, 
or institutional changes which 
make possible the exploitation of 
existing possibilities. The British 
the Japanese and the Russian in
dustrial revolutions all fit into this 
pattern. In each case the imme
diate result is that the benefits of 
rising productivity go not to the 
classes who would increase their 
consumption—^peasants, wage ear
ners—but into private profits or 
public taxation, where the proc^ds 
are used for further capital forma
tion. MoiC and more labour is 
taken into wage employment, but 
real wages are not allowed to rise 
as fast as productivity.”

That again is an imperative of plan
ning. What happens ? There is a sec
tor of economy, what is called the 
capital consuming sector. It is the 
capital consuming sector which draws 
to an increasing extent the surplus in 
the economy. It is the very essence of 
economic development that profits rise 
more than any other factors of distri
bution like wages and other things. It 
is profits which plays a crucial role, 
which is the key-lever. In a totalitarian 
country the key-lever is operated whol
ly by the State. In a laissez faire coun- 
ti7  the key-lever is operated wholly by 
the capitalists. How does this Govern
ment, which is trying to reconcile demo
cracy with development, which is 
anxious to develop our economy on 
socialist lines, going to operate t ^ t  
lever? That is where the Planning 
Commission gives us a fumbling answer. 
Here is the key-lever on the operation 
of which comes more and more sur- 
puls. As Prof. Lewis has said on more 
than one occasion, this development 
does not depend upon the tiny incre
ments or incomes that accrue to a pea
sant or an artisan here or there. They

are all important in their own ways,, 
but the essence of economic transfor
mation, let it be understood very clear
ly, lies ultimately in the mobilisation of 
increasing profits, where it is the mar
gin of profit that grows from year to 
year. What are we doing about it?  
How is that lever being operated ? That 
is where I find that the planners have 
not given the necessary thought.

Sir, the Prime Minister has been 
dismissing our demand for moving t ^  
wards equality by saying : “What is 
this ? We must raise the floor. What is 
the idea in bringing the people down to 
a dead level of poverty?” Sir, who 
wants to bring the people down to a 
dead level of poverty ? While you are 
trying to cross the threshold^ in the 
next 10, 15 or 20 years, the io o r is  
not going to be raised very sig^can tly  
and if you are going to raise the floor 
significantly the whole process of deve
lopment is going to be dowed down tra
gically. That is the dilemma of deve
lopment The Prime Minister says: 
“What is the use of building ? We are 
going to raise the floor. Why do you 
want to tinker with the ceiling?” I am 
sorry he has not dc»ie us the honour of 
being present here, but you cannot raise 
the floor. I am like my friend Shri 
Gopalan or any other friend too anx
ious to raise the floor. If you raise the 
floor, the sky will fly away. All that 
you are trying to buUd or devdop at
the top will just fly away. That is the
tragic dilemma of development. 1 am 
sorry to find that the Prime Minister on

• the one side and my friend Shri Gopa
lan on the other, both are trying to fly 
away from the dilemma. We have to 
face the dilemma and the only way we 
can face the dilemma therefore is to 

-  take the people into confidence, and you 
can take the people into confidence only 
when you make them realise that a 
common yardstick, a common rod of 
measurement is to apply to everyone. 
You cannot tell the people that it is 
the effort that counts and not returns 
and gains, and you cannot permit my 
friends sitting here to think in terms of 
gains and returns and ignore the very 
concept of effort that counts.

Then, on page 21 of the Second Five 
Year Plan you will find that the Plan
ning Commission has said :

“These gains and returns arc 
important, but more important is 
perhaps the satisfaction that a
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community gets from attempting a 
worthwhile task which gives it a 
chance to bend its energies to 
productive and socially useful pur
poses.”
In a desire to draw the entire sur

plus you should gift away your surplus. 
Only by yielding what you get, only by 
surrendering what you earn that you 
really enjoy it. The profound teachings 
o f the Upanishad, the profound philo
sophy that Achaiya Vinoba Bhava is 
trying to popularise, unless that becom
es an integral part of our thought and 
approach, there can be no economic 
transformation in the context of demo
cracy and I find that our planners, as 
many people have pointed out includ
ing my leader, somehow or other do 
not realife the significance of this ap
proach. ^

Then comes the question of raising 
the resources. Here again it is very 
significant because the resources have 
to be raised in a manner whereby those 
whose levels of living are not going to 
be raised will feel that the resources 
are raised in a manner whereby no gross 
inequalities are permitted to exist 1 
am surprised that even an elementary 
maxim is ignored by the Planning Com- 
mision— hope my friends of the Plan
ning Commission will forgive me if I use 
rather strong language. The Planning 
Commission ignores the basis maxim of 
development that the marginal rate of 
taxation should exceed the average so 
that the tax receipts grow faster than 
the national income. That is particular
ly necessary where the Government uses 
inflation as one of the means of in
creasing rapidly its share of national 
income. I would like the Finance 
Minister to tell us what is^going to be 
marginal rate of taxation; in what way 
it is related to the increase in the na
tional income. If these levers are not 
properly operated, even though those 
sitting on the Treasury Benches, may 
have good intentions, things will go 
wrong.

The Finance Minister’s accent has 
been on indirect taxes. He has often 
suggested tiiat direct taxes seem to have 
reached the limits. I do not know if 
after consultations that he has had with 
foreign economists his ideas have 
changed on the subject. The Planning 
Commission has thrown out a few sug
gestions, this tax and that tax. It means 
very little unless things are concretely 
worked out. It is this very Government

that repealed the capital gains tax. 
Why was that repealed ? What were the 
reasons ? Has better understanding 
come now? Or, has the Government’s 
power to resist the pressure that is exer
cised from the other side grown in 
marked degree? These are things that 
I would like to know. There should not 
be any hush-hush when we want the 
co-operation of all concerned in the 
policy of economic development and 
transformation.

I shall not repeat what my hon. 
friend Shri A. K. Gc^alan has said 
about how a substantial portion of 
Rs. 1,250 crores can be raised by an 
integrated system of direct taxes main
ly from one per cent, of our people who 
are well-to-do. Nor will I refer to tax 
evasion and the learned Professor’s sug
gestions and waste the time of the 
House. As the Prime Minister said, we 
have been planning our economy for 
seven years now. During this period, 
what has happened to our economy? 
There has bera no integrated system of 
direct taxes ; there has been no Capital 
gains tax. There are no gift tax, no 
tax on wealth. All these weapons are 
rusting in the armoury of the Planning 
Commission ; I do not know when they 
will be utilised. What has happened in 
the last seven years? We are told that 
development has taken place. What has 
been the result of the development on 
the position of the different grcKips and 
different sections of our people ? I read 
the day before yesterday, you must 
have read too, that the Nizam has a 
private fortune of Rs. 300 crores. 
Which tax is going to affect this fortune 
of Rs. 300 crores? There is one man 
in India having a private fortune of 
Rs. 300 crores, if that information is 
correct What has been done about it?  
I do not know whether the estate duty 
will ap^ly to him or not. For how many 
generations have we to wait before 
some kind of equality could be brought 
about

Mr. Speaker: He is alive.

Shri Asoka M ehta: I do not know 
of any method by which this sum of 
Rs. 300 crores could be touched. Gov
ernment is oppc«ed to any form of capi
tal levy. The idea of a ceiling on 
income is given up because a ceiling on 
income is meaningless unless there is a 
ceiling on wealth. Government shies 
away at the very idea of capital levy 
even for the purpose of crossing the 
threshold. We are called upon to put
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our blood, to put in our sweat and toil, 
all that we have, forget our differences 
and harness ourselves and yoke ourselv
es to the chariot of nations economic 
transformation. But, people who have 
money, people who have wealth can
not be c a ll^  upon to make contribu
tion in terms of capital levy because then 
democracy would be in danger, and 
the  whole edifice would crumble. 
Therefore all their powers, privileges 
.and pelf must be treated as sacr<)sanct 
It is only you and I and the millions of 
•commcm people in the country who are 
called upon to make sacrifices.

D ^ c it financing of Rs. 1,000 crores 
will generate inflationary pressure. 
There is the Industrial Policy Res<rfu- 
tion. I find not a single reference to 
:any kind of tax on profits. So far as I 
have found, wherever there is infla
tionary pressure, two things have to be 
done. There is to be a stiff tax on 
profits and there is to be curb on wage 
increase. Take Sweden or any country 
where socialists are in power. What have 
they done ? They have been compelled 
to  do these things. Unless you do that, 
unless you have a very stiff tax on 
profits you cannot halt wage increase. 
A tax on profits is not even mentioned 
as one of the weapons in the planners’ 
armoury. My hon. friends in the I.N.T.

. U.C. are very happy and naturally 
the A.I.T.U.O. are happier still that we 
are g (^ g  to make a demand of 25 per 
cent, wage increase. Who would not be 
happy to have an increase in wages?

. There again, if we are going to work 
under the impact, of inflation, this 
kind of rise in wages and ignoring of a 
stiff tax on profits, will only result in 
adding to money inflation some kind 
of cost inflation also. I would like to 
know from the Finance Minister who 
is such an outstanding economist, what 
he thinks about the demand of the 
I.N.T.U.C. Is it that the I.N.T.U.C. 
and some of his colleagues in the Cabi
net are permitted to go about evoking 
support from the workers by dangling 
an increase of 25 per cent in wages 
and on the other side, the Finance 
Minister will see to it that these things 
do not happen? This is not playing fair 
to  the country. This is not an integrated 
approach to the development of the 
country.

Then again, currency expansion. Ex
pansion of currency will lead to credit 
expansion, credit expansion in the hands 
of banks that are contrcrfled, again, by 
big business houses. The Finance

Minister is, of course, averse or oppos
ed to nati(malisation of banks. The 
Prime Minister thinks that we are sug
gesting all these things merely to satis
fy a theoretical urge for naticwialisation, 
and because we seem to have a 
desire to collect junk. We are not anx
ious to collect junk just as the junknian 
goes about collecting in his morning 
rounds. I do not know whether banks 
are junks. I have no theoretical i^ge 
for nationalisation. What is happening? 
There will be credit e^ansion and that 
credit expansion is going to be utilised, 
as it has been, to a considerable extent 
for financing devdopment of industries. 
Credit expansion is the result of the 
social policies of the Government and 
it will be utilised by banks that are own
ed by big business houses, who will 
use them for the development of their 
own industries. What would be the.
result, I would like the Finance Minis
ter and the Planning Minister to tell 
me. A sum of Rs. 233 crores was 
spent in investment in organised private 
sector during the First Five Year Plan. 
How much of that amount has gone
in developing and expanding the
monopolistic position of the 20 big busi
ness houses in India and how much to 
new business houses that have come up 
in the country? Over and over again 
you may remember, I have requested 
the Finance Minister to tefl us to what 
extent enterpreneurship is expanding, 
to what extent it is becoming more de
mocratic, and to what ext«it the various 
regional differences have disappeared. 
With crores of rupees at his disposal, 
with a superb staff at his disposal, he 
has not b ^  able to find time to give 
us an analysis of what has happ^ed in 
the last seven years and what wiU hap
pen in the next five years. A sum of 
Rs. 570 crores or something like that, 
a huge amount, will be invested in the 
private sector. May I know from the 
Finance Minister or from the Planning 
Minister what is going to happen to 
this? Will the big business houses be
come bigger and bigger, and will the 
monopcdists become supermonopolists 
in this country ? What are the checks ? 
The Prime Minister said that we have 
legal powers to check them. We shall 
judge the tree by the fruit it yields. In 
the last seven years, we have seen the 
fruits that the tree has yidded. The 
Finance Minister and the Planning 
Minister will tell us whether the mono
polistic tendency is increasing. I make 
Ixdd to say that if a searching enquiry 
is made, the Prime Minister will find
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that all his legal powers have -been ly
ing in the Secretariat They have not 
been used, they have not bwn available, 
they have not been successful in any 
way in restraining, curtailing and curb
ing the growing monopolistic tendency 
in our industrial economy. The indus
trial oligarchs are growing from position 
to position and from power to power.

These are the two difficulties. On the 
one hand, levels of livings cannot rise 
unless profits are checked. The essence 
of development is that the share of pro
fits in national income grows year by 
year. These profits accumulate in a 
small sector, the capital consuming sec
tor of the economy. If you permit this 
sector to be occupied by the big busi
ness houses, if you permit the private 
sector to have significant positions in 
this area where profits grow and tend to 
accumulate, the whole economy gets 
unbalanced, and democracy is endanger
ed. That is where the idea of strategic 
heights comes in. The Prime Minister 
said that he is in favour of nationalisa
tion of certain strategic heights. What 
are the strategic heights ? I would have 
liked, if the Prime Minister was here, 
to discuss with him what his concep
tion of strategic heights is. My concep
tion of strategic heights is that because 
of these facts and forces that are at 
work, many more banks, many other 
key industries and enterprises will have 
to be nationalised, not l^ a u se  I have 
a love for nationalisation, not because
I prefer bureaucratic control to private 
control, but because unless these levers 
are operated the whole mechanism of 
development will go away.

Let us take the relationship between 
the agricultural and the industrial sec
tors. I find that 28 per cent, of our 
investments will be more or less in the 
agricultural sector and about 52 per cent 
in the industrial sector. My friends of 
the Communist Party are anxious that 
we should spend more in the industrial 
sector. In the Soviet plans, the ratios 
were 20 and 60. Twenty per cent of the 
total investments were in agriculture 
and 60 per cent in industry, transport 
power etc. I would warn the Planning 
Commission against raising this propor
tion any further. This is the farthest 
that we can go. If we go any furthCT, 
if we are going to pay heed to the advic
es that the makers of the plan-frame on 
the one,hand and my Communist friends

on the other are going to give us, name
ly let us put more and more in indus
tries, I tell you the democratic fabric 
win not be able to stand the strain.

Then again, in the agricultural sector 
the increase in income will be 18 per' 
cent, because the over-all increase in 
national income is going to be 25 per 
cent, in the non-agricultural sector it 
will be 32 to 35 per cent. Please realise 
that the agricultural sector, ^for what
ever reasons,—that question is a part 
of -the dynamics of development— îs at 
a disadvantage and the disadvantage is. 
sought to be increased by what the 
Prime Minister said the other day. He 
said that the target of food production 
will be increased from 15 to 35 or 40’ 
per cent. Theoretically there is nothing^  ̂
inherently difficult in increasing our 
food production in that proportion. I 
find—I am sure the Planning Minister 
knows more about it than I do—that 
the lowest ton-acre yield was in West
ern India in 1951-52 and that was 
0.112 , while the highest yield in tenns 
of ten-acre was in Southern India in 
1954-55—I am referring only to the 
First Plan period—which was in your 
part of the country. It was as high as 
0*340. That means between the lowest 
and the highest yield in our country—  
the country is divided into three or foui 
broad regions—is one to three. Surely it 
is not beyond the wit of man to increase 
food production in a substantial mea
sure. But the point is this. If you are 
going to increase it,—what will be your 
in-put and the rest of it I will not ga 
into— as the Prime Minister said we will 
have to export, which means there is 
going to be an increasing marketable 
surplus. Now, you get a marketable sur
plus only when you are prepared to give 
something to the agriculturist in return. 
What are you going to give him in re
turn ?

Your Plan is devised, fashioned, on* 
certain assumptions. Suddenly one of 
the assumptions is changed. From 15 
per cent it goes up to 40 per cent. Yow 
expect to have such a surplus of food 
at your disposal that you will be able 
to export it also, competitively I believe. 
What is it that the peasant will get in 
return? I am told that the Vice Presi
dent of the Platming Commission has- 
said that food production will increase 
by 40 per cent, but food prices will be 
go down by 20 per cent. I want to 
know what will be the ipffect. Is it gp: 

..........
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Commission whether, if the saggwtioos 
that have been thrown out by the Prime 
Minister are accepted, it will not 
demand, necessitate a complete re- 
hauiing of the Plan as a whole? Other
wise, the agricultural sector will be 
even at a greater disadvantage than 
where it has been placed in the Plan.

A n  H on . M e m b e r : Not at all.
Shri A so k a M eh ta : What about

transport facilities. All of us are shout
ing here that transport will be woe
fully inadequate even for the increases 
that have been planned for in the 
Second Plan, and if suddenly our food 
production is increased from 15 to 40 
per cent, where is the transport going 
to drop from ? Will it drop down with 
the monsoons ? I would like to know 
from where it will come.

A n  H on. M e m b e r : Bullock cart.
Shri A so k a  M e h ta :  Let them say

bullock-cart. There is no point in mak
ing fun of the Member who said per
haps bullock-cart would be the only 
substitute for railways. You cannot have 
it bothways.

Then again 1 find that it we want to 
increase our food production, surely 
land reform should have been given top 
priority. 1 was one of those who were 
privileged to work on the Land Re
forms Panel. We laboured hard and 
we produced an almost unanimous re
port. I thought that our report would 
receive the full consideration of the 
Planning Commission. But what do we 
find ? The report was welcomed to be
gin with. Then there was, before this 
printed Plan came out, a cyclostyled 
plan, and if you will sit down and com
pare what is written about land reforms 
in the Chapter in that cyclostyled plan 
which was placed before the Nation^ 
Development Council and what is 
written here in this printed Plan, you 
will find how the chapter on land re
forms, how the reccMnmendations on 

reforms have been emasculated, 
how they have been watered down. I 
do not know who is responsible for 
watering it down. But I am surpris^ 
that the standard-bearer of progress in 
India, the Prime Minister, should be 
willing to raise the targets suddraly on 
the spur of the moment, on an inspira
tion of the moment as it were—for the 
last two jea rs the Plan has been in the 
incubator, no thought was given at that 
time to changing the targets— b̂ut the 
standard-bearer of progress will not 
throw in his w e i ^  imm i^hed w^ght,

2 -139 Lok Sabha.

against the watering down of the pro
posals of the Land Reforms Panel. And 
if you are going to permit prices to go 
down in the villages, the village people 
know it better than I do, let than  tell 
us whether the peasant will be willing 
to put his shoulder to the wheel ^and 
produce 40 per cent more foodgrains. 

A o  H on . M e m b e r; No no.
Shri A so k a  M ehta : There is another 

point. On page 83 the Planning Com
mission says :

“ . . . th e  smaller the proportion 
of public savings available directly 
to the State in the form of surpliM 
tax receipts or profits of public 
enterprises, the greater is the need 
for other measures or techniques 
for keeping down consumption 
within the desired lim it”
Again we find that people take up 

a very curious attitude. They are 
ed to tax, they are opposed to raising 
revenues from public enterprises and 
they are opposed to controls. You can
not have development if you oppose 
both tllfese things. And the Members of 
the Planning Commission—perhaps they 
are more of politicians th i i  a s ^  of 
economists or planners—are willing to 
meet this kind of ill-informed public 
opinion more than half way. They are 
not prepared to get up and say : “No, 
for these reasons if we want to plan our 
development, if we wmt to get out of 
the re^m  of poverty into the realm of 
plenty, our taxes have got to go up to 
this extent or this kind of machinery of 
controls will have to be devised”. I do 
not know who writes the report of the 
Plan, I believe the five gentlemen who 
constitute the Planning Commission 
must be writing it, but whoever has 
written has said it is necessary, and 
then what? What is the operative 
clause? It is a beautiful chapter with 
no operative clause to i t  I have in the 
past said that we must keep the machi
nery control in the background. 1 repeat 
it again even at the cost of being mis
understood by all concerned. If we 
want to plan, we must be prepared to 
raise our taxes and we must have the 
courage to build up a fair and honest 
machinery of control and keep it in the 
background, ready to bring it in when
ever it is necessary. You cannot have 
planning unless you are prepared to 
face these responsibilities.

A ch a ry a  K ripaian i (Bhagalpur cum 
Pumea) : How can you have control 
unless you have honeaty in the adminis
tration ?
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Shri GadgU (Poona Central); That is 
the machinery of control.

jShri As(d(a M ehta: Then, this is an 
important statement that the report 
makes : “That the generation of new 
demands proceeds somewhat ahead of 
the supplies is a part of the strategy of 
development”. The strategy of develop
ment is that demand should always be 
a step ahead of the supplies. You can 
adopt this strategy only if you have 
adequate buffer stocks at your disposal. 
1 P.M.

It means that buffer stocks can never 
be at your disposal, unless you have 
a well-knit organisation of State-trading. 
It is amazing that State-trading which is 
such an important part of the mecha
nism of planning receives just one line 
in this big Plan of five hundred pages. | 
Not a chapter has been devoted to 
trade and commerce. Twenty-seven 
lakhs of people are going to find addi
tional employment on account of the 
expansion of trade and commerce, but 
the planners have not thought it worth
while to devote even a chapter to trade 
and commerce. Why have they not spdt 
it out. They perhaps thmk that the 
levers are going to work automatically. 
They call themselves planners, but they 
leave so many things to chance, in the 
hope that fortunate factors or fortuitous 
developments will come to their help.

I have two more points to make : one 
is about the administration. The Plan 
begins by saying that the district is the 
pivot not only of the administration, but 
the pivot of the whole structure of 
planning. On page 160 the great reali
sation comes : “The need for creating
a well-organised democratic structure of 
administration within the district is now 
widely felt.” It took ten years for the 
planners to realise that you cannot have 
effective development in this country, 
that democracy will not take deep roo»s 
in this country, unless the structure of 
administration from district downwards 
is democratised. When they realised 
what is being widely felt, do you know 
what they have said? They have said: 
“We, therefore, recommend a special 
investigation under the auspices of the 
N D C.” I am afraid this British 
method of referring every thing to a 
committee and shelving it is meaning
less. This is the key need the key 
to make the administration capable of 
shouldering the responsibilities of deve
lopment, and if you want to evoke the 
co-operation of the people you cannot 
refer this thing to a committee.'

What was being done for the last 
two years? Innumerable wwnmittees 
were appointed. Why was this key 
committee not appointed. When is this 
key committee going to be appointed? 
When will its results be available ? 
When will they be explored ? Is it 
going to be done after the second Five 
Year Plan ? Let not the Prime Minister 
invite us to share his excitement, be
cause we do not feel any excitement 
about it. The desideratum in the first 
Plan was employment, for there was 
no employment orientation. The desi
deratum in the second Plan is organisa
tion, for it has not explored the dimen
sion of organisation. In the United 
States of America in one year alone 
(1939-40) the National Youth Ad
ministration, the CCC and the WPA 
nuridte 10,4,1,97 new constructions or 
additions and 3,92,000 repairs through 
youth camps. Terrific amount of energy 
can be poured forth by the youth pro^ 
vided they are organised or harnessed. 
There is again no reference in this to 
a programme for youth. The big
gest asset that we have in this country, 
the capacity of our young people to 
pour forth their enthusiasm, has receiv
ed hardly any consideration.

The Prime Minister talked about his 
equation of development: technology
plus organisation. But there again we 
are not told how this technology is go
ing to be trained. The river of tech- 
n o lo ^  has always been in the habit of 
flooding the lower level at the cost of 
the h i^ e r  level. The more developed 
technique destroys the lower techniques. 
What are the locks that are going to 
train this river of technology. I find 
no solution offered here. What are the 
various ways in which organisations are 
going to be developed? Very often the 
dangers to lower technique that comes 
from higher techniques can be over
come by introducing the requisite ele
ment of organisation. How is it going 
to be worked out? The flexible plan 
remains an unspelt out plan. I wouljl 
have liked that these things had been 
gone into.

Lastly, I would say that I have made 
certain criticisms of the Plan. I believe 
some of these criticisms are of a funda
mental character. But I am neither cy
nical nor am I here to be hyper-critical. 
I am very axious to co-operate with the 
Plaiming Commission to see that this 
Plan is revised, that the Plan is brought 
more in conformity with what the 
Planning Ccramission themselves have
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said in the fijrst four Chapters. If it 
can become a Plan of that type, 1 have 
no doubt that not only will we be very 
happy, but we will be only too aimous 
to give our co-operation for the building 
up of this country.

Lastly, 1 would like to make an ap
peal to the Prime Minister. I have 
to make it in his absence : I hope it
wiJJ be carried to him. He should rea
lise that if he is serious about his social
ism, if he does not want that the veiy 
concept of socialism gets decried in this 
country, that men lose faith in the very 
idea of socialism, then this is the time 
when he has got to reshape the Plan, 
not only to reshape the Plan, but cease 
to be the pilot of a party however big 
and however influential it may be, but 
become the captain of the nation. This 
is one of the historic occasions. He 
wanted us to be aware, to become cons
cious, of the making of history tha.t we 
are witnessing. That making of history 
is possible if only there is a rallying of 
the people. If only there is a re-assem- 
blement of all those who fought for the 
freedom of the country, reassemble- 
ment to carry forward this struggle 
against poverty, against want, we can 
carry to fruition the struggle for free
dom that we started. We can if we will 
cut a kind of spiritual suez between de
mocracy and development that can 
shorten man’s journey from poverty to 
plenty.

Shri K. P. Tripathi (Darrang): I rise 
to welcome this Plan and the statement 
made by the Prime Minister the other 
day whUe moving for consideration of 
this Plan. l a  the few minutes at my 
disposal, I would tiy to confine to cer
tain suggestions which I have to make. 
I will not get the time which was avail
able to Shri Asoka Mehta to go over 
the entire Plan and make certain refer- 
rences on all aspects of the Plan, but 1 
will try to confine myself to certain 
ideas which have occurred to me.

The first point which I want to make 
is the point which was perhaps in the 
mind of the planners, but has not been 
marshalled well : that the risk dement 
in the industry in the Plan period has 
diminished and as a result thereof cer
tain steps should have been taken as 
suggested in the Plan with regard to 
profits, but they have not been taken. 
As Shri Asoka Mehta himself pointed 
out, so far as profits are concerned no

suggestions are there, whether they 
would be limited or they would conti
nue to expand as they have been ex
panding in- the first Five Year Plan.. 
Now, in a planned economy, the 
scope for investment of the competitive 
type is reduced. Similarly, the consump
tion pattern of the country is expanded 
at a pace which makes it impossible for 
private industrial units to faO if they 
are tolerably managed. Consumption 

' goes on expanding at a higher pace, 
at least the demands for consumptioB 
goes on at a higher pace and therefore 
industry if it is tolerably managed or 
even managed at an average eflBciency 
can suffer no loss.

Now if this be so, then the industry 
cannot demand the same kind of re^ 
muneration which it was getting in a 
free competitive enterprise in an unplan
ned economy. This point has been 
overlooked and no ^ o r t  has been 
made to restrict profits. I consider this 
an important gap. I think after the 
planned economy of the type which we 
are going to have, it is but necessary  ̂
that profits must be curtailed. I think 
it would be better if the profits were 
limited to one per cent above the bank 
rate so that the profits above , that, can 
be utflised or mopped up for the ex
pansion of the Plan, or feeding the Plan. 
If the suggestions of the first few 
chapters were implemented then I have 
no doubt that sufficient resources would 

available for the purpose of working 
out the Plan. In that case, it would not 
be necessary to have taxation of the type 
which is planned, namely the indirect 
type of taxation; it would not be neces
sary to tax the poorest man, the 
man who has no employment, or 
now, everybody will have to pay 
the indirect tax. The tax on salt, 
the tax on foodgrains and so on will fall 
upon the man who has no employment 
whatsoever and who is a beggar. There
fore, I think that it is very necessary 
that this aspect of the Plan should be 
reviewed, on the basis that the risk 
element in the Plan period has been 
reduced to the minimum, so far as 
industrial management is withheld.

Government have come forward to 
provide funds for running industries. 
They are under-writing funds, guaran
teeing funds, and borrowing funds from 
foreign countries for the purpose of the 
private sector.

Shri B. S. Murthy (Eluru): And flood
ing them with f u n ^
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Shri K. P. Tripathl: Flooding is good, 
but the profits arising therefrom should 
not be permitted to go to tiie private 
sector. They must be mopped up be
cause they are not deserved profit^ but 
they arise out of the social activity of 
development and not on account of 
something that the employers themselv
es are doing. If this idea had been in 
the minds of the Planning Commission, 
and they had tried to limit profits, then 
the amount which would have been 
available to Government would have 
been tremendous.

Professor Kaldor has pointed out 
that evaded taxation even at the present 
day is of the order of about Rs. 200 
to Rs. 300 crores. No facts have been 
marshalled to controvert it, except a 
certain statements by the Finance Mi
nister. If these evaded taxes could be 
realised, and the profits which will 
accrue as a result of the implementa
tion of the Plan could also be mopped,
1 have no doubt that the Planning Com
mission will have the necessary resour
ces ai its disposal, and it wiU not be 
necessary to go in for that type of in
direct taxation which is envisaged.

Now, what does the Plan do? It 
does create a certain amount of resource 
of the order of Rs. 7,000 crores or so, 
and it will put it to productive use. But 
then the poorest man will have to pay 
for it. But immediately, there will be 
capital formation in the shape of capital 
in the hands of the private industrialists 
there will be private profits. So, as Shri 
Asoka Mehta was pointing out, it is 
inevitable that while you may raise re
sources, they will ultimately become the 
private profits of the industrialists. Is 
there anything in this Plan to avoid such 
a thing ?

It is true that in the first few chapters 
of the Plan containing an analysis of the 
principles involved, these facts have 
been brought up. But they have been 
inlaid there, and they have not been 
carried to their logical conclusions. The 
result is that the taxation policy or the 
industrial policy does not reflected the 
analysis of the first four chapters of 
the Plan. Perhaps, the courage of the 
Planning Commission failed at that time. 
But I hope that the defect arising out 
of that failure would be corrected now 
at least, so that in the middle of the 
Plan period, we may not find ourselves 
in a position where we may be drown
ed by the prosperity we are creating.

The third point which occurs to me 
is liiis. We have planned on the money 
basis. But money is only one item of 
resource. Men, or the individuals who 
constitute a country, are the second 
item of resource. Since we have put 
too much faith on money so far, we 
have become tied to the requirement 
of money in order to expand our Plan. 
If we look at China, we find that China 
has gone forward to utilise both these 
resources, men as well as money. 6n 
the one hand, money is available, asis- 
tance is available, and they have based 
their plan on that money and assistance 
from outside. But they have planned 
also on the basis of the human resourc
es. But what do we find in our coun
try ? We have not taken into account 
the resource of man-power. The other 
day, the Prime Minister quoted figures 
to show that even after the fourth or 
fifth Five Year Plan, if the income ge
nerated were distributed, it would be 
very small indeed, there would be a 
rise in the per capita income from 
Rs. 281 to only Rs. 500,

In an under-developed economy, if 
you have the science of developing the 
man-power resources also, then the
tempo of development will be much
quicker. From this point of view, I 
feel that the Planning Commission 
should have utilised both these resourc
es, men as well as materials, so that 
the tempo of development might have 
been quicked.

With regard to wages, Shri Asoka 
Mehta said that there was a certain cons
piracy between the INTUC and the
Communist Party, and suggested that it 
might be a consipracy between the 
Congress Party and the INTUC. The 
Communists may say and the INTUC 
also may say that there must be an in
crease in wages by 25 per cent, but 
Government may have a policy not to 
raise the w'ages. iTiis will help Gov
ernment to get the votes on the one 
hand, and on the other, they may not 
raise the wages. That was the sugges
tion. Obviously, Shri Asoka Mehta was 
wrong when he said this. I do not know 
what kind of socialism he canvasses. 
He hi^iself said that profits should not 
be permitted to rise. But what is to be 
done with the profits ?

Either you take the profits away di
rectly from the industrialists, so that 
the industrialists do not get the profit, 
or in the alternative, you expand wag
es. If you do not do either of these
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things, then what will happen is that 
the profits will go to the private indi
viduals, and you say that that is not 
socialism. I agree that that is not so
cialism. So, in that case, the only thing 
that has to be done is to give the profits 
to the workers in the form of increased 
wages. If you distribute the prc^ts to 
the workers then there will be more 
incentive for the workers. They will 
work more, and they will produce 
inore. It may be, of course, that 
Government may think that the amount 
of wage increase is so great that it will 
create inflation. In that case. Govern
ment have in their armoury the sales- 
tax, the turnover tax and so on, and 
by these things, they can easily mop up 
the purchasing power and the real wag
es can be reduced at any time b5̂  the 
taxation policy of Government.

So, Government must be clear in 
their minds as to where the profits 
should arise. Are they to arise in the 
hands of the industrialists only? In that 
case, it is not socialism. In order to 
create a socialist pattern of society, it 
is absolutely necessary that the income 
should be generated and distributed at 
the lower levels, and it should be taken 
away by Government also only from 
the lower levels.

Our suggestion is that Government 
should create income at the lower levels. 
Then, they can take it away frcwn the 
lower levels. We say, take the money 
from us, not from the profit-maker. 
We also suggest that you should make 
us capable of paying income-tax. We 
are ready to pay the income-tax. After 
all, why should we not be prepared to 
pay income-tax? You have got the 
h ipest and best machines from the 
world. In other countries, the , people 
who work those machines get salaries 
and incomes, subject to income-tax. 
But in our country, we are given such 
low wages that we have not the chance 
to pay any income-tax. Why should we 
not be given the same salaries and 
wages as are given in the other coun
tries, so that we also may be in a posi
tion to pay income-tax ? If you make 
us capable of paying income-tax, then 
the amount of tax evasion by the indus
trialists will be reduced. In other coun
tries also, it has not been possible to 
reduce evasion of taxes by creating pro
fit in the pockets of the industnalists. 
But tax evasion has been reduced be
cause of wage and salary expansion at 
the lower levels, so that even the lowest

man pays income-tax. That is the way 
tax evasion has been reduced in other 
countries. Why should we not do such 
a thing in our country also? The posi
tion at present is that the number of 
people who have to pay income-tax is 
very small, because it is only the pro
fit-making people who pay huge taxa
tion. You do not depend upon the 
wage-eamers or the salary-eamers for 
your taxes. If you reduce the prc^ts in 
the hands of the industrialists, Iben 
you need not have to depend upon the 
profit-makers for your income-tax reve
nues. The income of the wage-earning 
class and salaried class is clear and 
open; nobody can hide it. But the 
income of the profit-maker is a hidden 
book ; you cannot find it o u t; there
fore, he can evade tax. I claim full res
ponsibility when I say that we want 
to pay income-tax. Raise the level of 
wages of the wage-eamer to such an 
extent that he can pay income-tax. Do 
not create profit in the pocket of the 
employer; create wages and salaries in 
our pockets and we are ready to • pay 
income-tax.

As regards the taxation structure, I 
think it is very highly unfair that we, 
who are workers, have such a small 
salary, such a small wage, that we have 
hardly any surplus. And out of that you 
tax.

Shri B. S. Miirtfay: Worker is intend
ed only to work, not to have any sur
plus.^

Shri K. P. Tripathi; Yes. We are not 
permitted to have any surplus. There is 
no old-age pension and other things for 
us. Therefore, where is the surplus to 
come from ? The surplus is not there ; 
still we are taxed through indirect tax
es. The surplus is there in the hands of 
the profit-maker; you p e i^ t surplus 
to be created there because incentive is 
necessary there. If you create income 
in our hands, we are quite ready to 
pay. You create the surplus for us by 
way of provident fund, insurance and 
other things which other socialist 
and capitalist countries have had to re
sort to. Even in America, which is one 
of the capitalist countries, they have 
taken by the New Deal all those pro
cesses and measures which are open to 
a socialist country for the purpose of 
bolstering up to the working man at 
the bottom. Even in a capitalist coun
try, they have had to undertake those 
measures for the purpose of bolstering 
their economy so that the purchasing
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power of the country might be stabilis
ed. Stabilisation of purchasing power 
is necessary and, therefore, there is a 
socialist structure at the bottom and 
free enterprise or capitalist structure at 
the top. This is the economic structure 
of America.

Therefore, at the bottom you have 
to adopt all those methods whereby the 
purchasing power of the country might 
be stabilised. You cannot stabilise the 
purchasing power at the bottom, if no 
stable income is there at that level. I 
think the only way by which you can 
do it is to change your taxation policy 
so that surpluses are made to arise in 
the hands of the poorer man. Then you 
mop up those surpluses in the form of 
provident fund, insurance and. other 
benefits, so that they may be a saving 
for him. The Labour Ministry has al
ready initiated, and got passed, le^sla- 
tion regarding extending the Provident 
Fund Act. It should be extendwJ fur
ther. The rate should be increased so 
that more and more money might be 
saved in the names of individuals. After 
all, it does not matter for the Govem- 
ilicnt; if the money comes by way of 
taxation or by way of saving, it is the 
same thing. They can go on develop
ing the economy through investing that 
money, howsoever they have got it. 
Therefore, I would request Government 
to request the planners to give spme 
thought to this.

Then I must say that in a planned 
economy, the scope for collective bar
gaining is very much reduced. The other 
day the Prime Minister made a state
ment and then the Planning Minister 
made a statement. They have said that 
in a planned econcwny, the scope for 
lock-outs and strikes is nil. I agree 
that in a planned economy the scope 
for these things is reduced. What is 
the meaning of that? The meaning is 
that the scope for negotiation for high
er wages and other thmgs is also reduc
ed. My hon. friend, Shri Asoka Mehta, 
was saying that if we had higher wag
es, then the whole Plan would go to 
the skies. You must calculate in the 
case of every industry and try to find 
out for yourself whether there is any 
scope for wage increase. It should not 
be left to private negotiation between 
the concerned parties only as to whe- 
A er wage increase is possible or should 
|>e permitt^, Af^^r all, in a planned

economy, you have to know before
hand how much wages you should pay. 
The entire Plan is based on that cal
culation.

Now, Government say ‘Go to the em
ployer and ask for higher wages ; if he 
gives higher wages, well and good’. 
Then what happens to your Plan? 
Therefore, I must say that one of the 
greatest gaps in this Plan is the lack of 
a wage policy. I know that there are 
Wage Boards, But what will the Wage 
Board do? When a case goes before 
the Wage Board, as Shri Asoka Mehta 
has said, it will say : ‘No, wages can
not be increased, because if you do so, 
the plan will fly to the skies*. Obvious
ly, no tribunal or no man, howsoever 
great he may be, can allow the Plan to 
go to the skies.

Therefore, what will happen to the 
Wage demands ? No increased wage 
demands will be conceded and conse
quently, there will be no enthusiasm 
among the workers. This is a vicious 
circle and no solution has been offered 
by the Planning Commission. There 
cannot be any plan in any country in 
the world unless there is a wage policy. 
The plan itself is based on the wage 
policy. Therefore, here is a gap. You 
must have some wage policy in regard 
to your entire Plan, as to whether the 
wages are to be increased. Shri Asoka 
Mehta did not know on what he had 
based our claim to higher wages. We 
have based our claim on figures which 
have been given by the Government. I 
am told the figures have been collected 
by the Labour Ministry. Compared ta  
1939 (base 100), the wage index is 
102 and productivity index is 113. 
What happens to this extra productivity. 
Now the, workers are getting low wag
es, minimum wages. Therefore, it is 
necessary that with increased produc
tion there should be an increase m wag
es, because according to the agreement 
arrived at in the Planning Commission, 
from out of the increased productivity 
the wages will be increased, till the 
wage reaches the level of living wage. 
Now it is not even fair wage. ^  what 
should be done with this increased pro
ductivity ? Obviously, it should go to  
labour. There is no plan for that now.

Now, the wage increase from 1950* 
to 1954 has been from 131 to 151. 
The increase in production from 1950,. 
at the beginning of the Plan, to 1955„ 
has been from 105 to 166. Therefore,
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the increase is more than 51 per cent, 
whereas the wage increase has beea 
only 20 per cent from 131 in 1950 
to 151 in 1955. So here is a clear case 
for a wage increase. If there is a clear 
case for Wage increase, how are you 
going to meet it ? Am I to take, it that 
although there it a clear case for a 
wage increase, there will be no increase 
because the Plan will go to the skies? 
Am I to take it that wages camiot in
crease but profits may rise? Therefore,
I -say that there shall have to be a rise 
in wages. If you do not give that for 
the purpose of consumption, at least 
freeze it for the purpose of provident 
fund for old age. I agree to that. Cal
culate it on the basis of justice. If you 
find that increase of wages will create 
inflation or destroy your Plan, fre«e it 
for all purposes now, do not give it for 
consumption now, but keep it for our 
old-age. But all the same give it. That 
is my demand. I do not think that this 
is an unreasonable demand. If this de
mand is refused, I do not think there 
can be any socialist pattern of society 
in this country.

We have based our claims on the 
existing industries. In the Labour Panel 
of the Planning Commission, there was 
a decision that there would be set up 
a committee for each industry to investi
gate the economic structure thereof. 
Unless you have the figures of the eco
nomic structure of the industry at your 
fingers’ ends, how can you say what 
is the cost structure, and how much 
wage should be paid? Whenever we 
ask a question, the Minister says, *0 
we do not know. We cannot do any
thing’. You have got a Plan, but you 
have no census of the economic struc
ture of industries. So this is a gap. 
Each industry must be investigated to 
find out its cost structure, so that at 
any point of time you can know what 
will happen to it.

What is the position today ? You set 
up a committee which reports after 
three years, and by the time it reports, 
the report is out of date. Then you can
not take any action. The Government 
does not have that amount of data by 
which at any particular time it may 
take action.

A very interesting suggestion was 
made in the Planning Commission dis
cussion, namely, that wages should be 
based on the average of the economic

units. In every industry there are some 
uneconomic units. If you raise the wag
es, they will go to the wall. In order to 
protect them, you have to have a \ery 
low wage structure. Because you have 
got low wage structure the economic 
units make high profits and hide them, 
and enjoy them without giving them to 
you or to us. This is highly unfair. We 
have made suggestions in this regard. So 
far as the uneconomic sector o f each 

' industry is concerned, it should be the 
State responsibility. After investigation 
into the cost structure if you find that 
there are uneconomic units, with regard 
to their finance, or management, or 
any other thing, you can utilise the 
law you have got for the proper con
trol to be exercised over them. England 
is a capitalist country and even there 
is a law whereby if a land resource 
is ill-managed the Government, by 
means of a committee, has a right to 
take charge of the lands and manage 
them. If the land-owner does not 
manage it well, the power is there for 
the Government to take the land over 
from him. Because of that power, most 
of the land resources are well-managed. 
In our country there is no such law. 
If you ill-manage your land resources', 
if you do not manage your industry 
well, there is no means to take them 
over, and if the Government takes over 
the management, the Supreme Court 
comes upon it. Of course, we have 
now amended the law. Therefore, so 
far as uneconomic units are concerned, 
they should be made the responsibility 
of the State. I do not find any mention 
of this in the industrial policy state
ment. How can there be an industrial 
policy staterTient without any mention 
of uneconoLiic units? So far as uneco
nomic units are concerned, there was 
the question of amalgamation that was 
suggested as a remedy. That is hanging 
fire. Everybody says there should be 
amalgamation. Unless you are serious 
about this question, you cannot solve it 
and the whole nation suffers thereby. 
If you have uneconomic units in an 
industry, the whole nation suffers. 
Now we are going in for ambar char- 
khas, which is a less rationsdised sector, 
and all the capitalists of India shout and 
say that we are going back to the bul- 
lock-cart age. But what about the un
economic sector of their industry? No
body says a word about it. Whenever 
we say and talk of .amalgamation, the 
question is put to us, how can the sac
rosanct private sector be touched, or 
abtrfished ?
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One of the cardinal points missed is 

that you must have a policy with regard 
to the uneconomic sector. That must 
be made the responsibility of the State 
with regard to management, finance, 
amalgamation or any other requisite 
step and you can have the wage based 
on the economic sector.

In the Plan it Is stated that by 1960 
the number of jobs created will be 
exactly half the requirements, that^is, 
only 50 per cent of our problem will 
be solved and the other 50 per cent 
will remain. How can unemployment 
be solved ? You are having rationalisa
tion of the industry and by that workers 
are thrown out of employment. Since 
1951 to 1954 in the factory industries, 
employment declined instead of expand
ing in spite of the fact that there have 
been so many new factories set up. 
The employment declined from 25.39 
to 24*92 lakhs. What has happened is 
rationalisation ? In the whole calcula
tion which the Planning Commission has 
before it, it is on the basis that the 
existing employment will continue. 
Everyone knows that there is a plan 
for rationalisation in the textile indus
try, in jute industry and so on, and the 
result will be reduction of employment 
in those industries. So. the reduction in 
employment in every sector of our 
industry transport etc, in the course of 
the next five years due to rationalisa
tion or such other methods which arc 
higher than what exist today, has not 
been taken into account. Although you 
have taken credit for employment of 
S to 9 million people, actually the 
amount of new employment creat^will 
be less. How will you provide employ
ment to the rest? In a machinc eco
nomy, you cannot avoid higher wages 
because you throw out men from the 
primary sector and then they are to be 
absorb^ in the tertiary or secondary 
sector. In every advanced county 
there has been a gradual reduction in 
the employment in the primary sector 
and expansion of employment in the 
secondary and tertiary sectors. Why 7 
Because people had to be thrown out. 
With the machines, higher wage econo
my, comes in. You want to have 
higher machines, less men to work 
machines and at the same time you 
want to have the low wage economy. 
The two things cannot go together. 
Therefore, when you provide for 
machine economy you have also to 
provide for higher wages, which you

have done. Without that you will 
not be able to create that amount of 
employment which you have planned 
for.

It is stated that democracy will be 
imperilled if higher wages are given. 
May I ask Shri Asoka Mehta this : will 
not democracy be imperilled if there 
are unemployment and low wages?

Shri B. S. Miirthy: So far it has not 
been imperilled and, therefore, he takes 
it that it will never be imperilled.

Shri K. P. Tripathi: The danger to 
democracy is not merely from higher 
wages but also from unemployment. No 
answer has been given to this. In the 
beginning when the Plan was mooted, I 
was glad to find that the Prime Minister 
stated that the Second Plan must be 
based on employment. There was a 
great spate of hope in the country. 
Time passed and events happened and 
the employment base was given up but 
production base was taken up. A t one 
stage there was conflict, but now we 
have come to the stage when produc
tion base has been taken up. I humbly 
beg to submit that the danger to our 
democracy is equal from unemploymeiU 
if not more.

Shri Algu Rai Shastri (Azamgarh 
Distt.— East cum Ballia Distt.— West) : 
More.

Shri K. P. 'Xrip9th i: Actually, you 
want 15 million jobs and you have pro
vided for about 8 million jobs. In an 
undeveloped economy, you cannot get 
away from the fact that you must secure 
human material with money resources 
and plan for both. The P la cin g  Com
mission has completely failed with 
regard to looking at the problem from 
this point of view. They have not been 
able to have a plan which will generate 
that amount of employment which is 
required by the country. After all, 
what is a plan if you cannot utilise the 
entire resources of the country ? Plan , 
means utilisation of the resources. You 
have got two types of resources— you 
have planned for one and ne^ected the 
other. I hope the planners will reconsi
der this point and recast the plan ac
cordingly.

Some time back Shri Asoka Mehta 
stated that the necessity for controls 
exists. I agree with that. But it is also 
true that in this country as there are 
no datas, it is very difficult to administer
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♦controls. If you do not administer wcU, 
then controls are a leaky boat. There 
may be controls and yet there may be 
no means of working it. Therefore, we 
suggested that there should be certain 
commodities which should be taken out 
of the taxation policy and the 
whole policy should be based on the 
plan that the prices of those conmio- 
dities should be maintained throughout 
the Plan period on an even keel. We 
have suggested that these commodities 
should be coarse cloth, foodgrains, puls
es, edible oil— wherever they are so, 
kerosene, and salt. We have said that 
these commodities must be used as in
dicators of our economy so that they 
will continue at the same price level 
all through. You maintain the price 
level, not by controls, but by buffer 
•stocks-

Shri K. C. Sodhia (Sagar): What
;about foodgrains ?

Shri K. P. Tripathi: I include to
that.

So, in a planned economy, you must 
have buffer stocks and have your trans
port system and distribution system 
ready so that immediately there is a 
necessity, you may rtish your buffer 

stocks to those places so that prices may 
be stabilised. It is said that the prices 
have increased because of specidative 
trading. But, I have to cut my standard 
of living. A man who has got much 
-money and resources can wait and do 
things. But for me, a person who earns 
daily to eat, what happens? I cannot 
wait. I have to purchase at higher 
prices and my standard of living— ĵust 
the bare nourishment standard>-goefi 
♦down. Therefore, I beg to submit that 
the Government should consider very 
seriously as to whether they should 
-maintain these economic indicators with^ 
buffer stocks.

With regard to the capital formation,
I beg to submit that the economic 
structure of our country should be so 
recast that the capital comes/from the 
bottom and not from the rop. People 
should haye a feeling th t̂ they are con
tributing and toat the Government does 
not depend uponfj big business. They 
will then feel it their duty to save and 
help the Government and if , you 
ask their surplus by way of savings^ey 
will not misunderstand. Running a 
society is a science. After all, one 
knows how savings can be created. 
There is provision for old a g » fo r  dead!

for maternity. The western economy is 
stabilised by all these. After all, you 
can do this by legislation and compul
sory contribution. How are you getting, 
money for the purpose of finandng the 
building programme? There were the 
savings in the provident fund and other 
funds. These funds were diverted for 
building houses.

Today the difficulty is this. What is 
a socialist structure? We do not know. 
You have analysed the capital gains tax 
but you do not say when you are going 
to impose it. It is the same with regard 
tax on expenditure, gift tax and so on. 
If you have all these taxes, there will 
be no difficulty for the resources. After 
all the big business should not grumble 
if you take a^ay their wealth and give 
them sufficient income. What is wealth 
for? You want income out of the 
wealth. If you assure me Rs. 10,000 or 
Rs. 5,000 a month and take away my 
wealth, there is nothing wrong. Wealth 
is nothing if it does not give any income. 
You take away the wealth and assure 
the income. The wealth may be taken 
away and invested and that is what is 
necessary in this Plan.. But no such 
steps have been indicated in this Plan. 
The Prime Minister and the Planning 
Commission are bold. But they have the 
feeling that it would be necessary to 
continue to give incentives to the pri
vate sector. The whole question before 
this country is this. What is the levd 
of wealth and income up to which the 
private enterprise in this country will 
be permitted ? If that level is fixed 
correctly, then the- people in the private 
sector would be ready to co-operate 
with you and give their best to the coun
try. There should not be any sus
picion that the private sector people 
are somewhat different from others. 
After all, the capacity to earn of 90 per 
cent of society is limited. Ninety per 
cent of our society can function ^ c i-  
endy within these limits. You expect 
the people in this sector— these 90 per 
cent of society to function efficiently. 
Why should not expect the same thing 
from the other sector which has been 
functioning in a different system so long.
It need not necessarily continue to func
tion in that old system. Therefore, 1 
think it is highly wrong to say that a 
ceiling on income is unscientific. It is 
a sine qua non of socialism. There can
not be equality in a country where there 
is no ceiling on wealth or income. Let 
there be a ratio of income at least if 
not ceiling. In China, I find that they
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have set up a ratio of income 1:10. 
The capitalists and others are permitted 
to work. They have also a mixed eco
nomy. Nobody there said that the capi
talist was working or the manager was 
working and therefore the ratio should 
be * abolished. After all, what is the 
position of a man who has a very high 
standard of living when he is surround
ed by slums on all sides? The stand
ard of living is not depending upon the 
individual alone; it depends upon the
society. Sufficient thought has not
given to this question. So far as wage 
and salary incomes are concerned, you 
may not go in for a ceiling but you 
may go in for a ratio. The ratio of 
1:30 was suggested by the Planning 
Commission. We want less. But, if you 
do not agree with us at least implement 
that suggestion. You must also come 
forward with a ceiling on wKdth so 
that the people may tnow that they
cannot hold property beyond a limit. 
Then, corruption, nepotism and all
these things will disappear because a 
man knows that he cannot have more 
than a particular amount and so he 
will not think or act in terms of amas
sing more money. So, an individual will 
have enough and he will not lack the 
resources which he needs for the invest
ment and development of the country, 
He will not have more for purpose of 
personal aggrandisement.

The other day, the Prime Minister 
was trying to de^ne socialism. I was 
sorry that he could not go ahead. The 
planners have kept a picture of the 
Plan before the Parliament. The picture 
of socialism in the Plan is not very 
clear. However, I have no doubt that 
the workers of this country will rise 
to the occasion, because if the Plan 
fails their labours will be fruitless. It is 
to our interest that the Plan should suc
ceed. We have no doubt that the work
ing classes bi this country will play their 
part in right earnest and we expect 
from the rest of the society to give them 
a fair deal. It will not be in our inte
rest alone but in the interest of society 
as well because with low wages, the 
society itself cannot advance in a 
machine economy.
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ŝrfTTff ^ c^rrf^ ^  ^
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fV 5̂PM HT f̂t ^  ^
w m il  STT̂  ^  ^  TO ^
^Rff % arr^ ^  ^  ^

TO" ̂  'HlO '^ H  3fft 3FTT ^»ll
i f  ^nn# % ĤTFT t  I
-̂Hi i t  î ffV ^Mn ^  ’nr̂  f% ^

vprnr f^prr ^  i f t  fV
zft̂ FTT ^  ^  ^  ^

0 f f 4 ,  % I  ^  îT?TT
^  OTT ^  ^  % ?rr^fW  ^*t 
% f ^  ^ ? fk  ̂  % p r r r

«FTR‘ Ĥdi n̂" T ^  ^ ’̂ irftv WT*T ^
^ q R ^ ^ T T ^ t S T t ,

^  «î n ^in ^h*ft 1

TO W . ’ T̂PT ^
^ W t T̂Trn- ^

:̂̂ nRT f  ?fh: ^  f  fV  ^
^  «m Hv| ?ft^ fk̂ TTT ‘T><̂

^ ^  5^TO #ITTT ^  t  ?ftT
?rrT '-’JiH  ?rrf%T cr^

'311̂ M, ’HIH'̂ i'l ? T f^  »1?{) HitrHI
^ t^  ^  ^?tf ^FTT i%
«<l«t>̂  5Te^ ĉ TPT ^  ?ft*ft ^ ^RT ^
^  % mw^ T ^  t  • ^  ̂
^  '̂ T̂FT ? n w  W T  ^  ^TOTT
^  IV  W  = t̂̂  t  ?
^  ^  TT ?nFT ^t?ttt ^  fV̂ TT ^srrw ^

^  ’JTT ^TiTT t  I
^FPTT t  fV  ^  m q% H ftd f'
^FTR ^  % m?: ^ ? m  V t 55<̂
^  t  ' % ?rn% ^  ^  n#
f  #fV^T % t  ?ftT ^

^rm ^  ̂  I  I ?TFT% T^ ^
5̂RWT TK F̂TPT ^  fsT^
T̂PTT I; ^ftr ^Hk i If f  ^
ŜTRTT t  fV  ^  ^  ^  ?rfw fw

^  ^  5TW^ ^  T w  ^ ^
Mlf^^l^g TC ^  5Tft pii<-*t<?r<t m  3̂n?ft 
^ ?ftr ^  ^̂’pTTiT ^rrf^nrr^ ^

^FCtf V  ^  T?: T̂TO ŝrTZRT ?ftT
^R^nr ^  ^  'Tc^ fTTf ^
^  5TPPft ^  ^  ^  ^  ^  Vt
Tr1%m #J 1?^^ fira’ t  ^ftr ^^rn4
^  OT ^  ’^PT ^  ^nr^
^ t  I ^  ^

t  ^  ^  ^  ^ ^
^  ?rnr ^  p̂ftr ^  ^  ^nr '*ndi

^nPT ̂  ?TT  ̂^  ^FT ^  w -
jft̂ TT  ̂ ^  #?TT fV  ^  ^

T O ^  t  •

V t ^ s r ?  'T ̂ sftTf^t % ?̂TT̂  %
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^nx V t >3̂  ^^tPPT^ n̂X̂ 9T*Tt,
R qsf̂ r̂ Ct̂  ^  q v t ^  ^
TO9RT 57  ̂ ^ r f^  «Ttr T?: fw ^

fV % ih p rrx ^ ?n w ^ vm *T O
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^  ^  ^  ^  =!TTf̂  I

^  ^  ^ g ^
V J ^  W  ^  ^ ^

? fk  f  t  f t  ^

«M WI?ff T s f N f ^  % ^  ^
5 T fR  ^ i fV d  ^  I

g fH% ^  ^  ^  W  
f t  ^  ^  t  f t

^7oo *1̂  tftf% 7  ^
^ n w ^  % "̂ T̂T?n- ^  ^ ^ # 5 T  ^

^  ^  t  f t

f̂%?T 3TK T ft^  f t  ^
^  it^ # ?T̂  C ^  W

?iT’i r ^  Tc ^  =^Ti  ̂1 1
Shri Anandchand (Bilaspur): Mr.

Deputy-Soeaker, I would like only to 
make a few observations about the 
P’an. Before I proceed to do so» I 
w ant to draw the attention of this Hou^ 
to some observations that I naade in 
Committee on the Second Five Year 
Plan where I asked for certain informa
tion about the resources position during 
the First Five Year Plan, especially 
during the last l i  years. My objective 
was this. We are absolutely in the dark 
as to the resources position from 
October 1954 to March 1956 with A e 
result that we cannot project our mind 
into the soundness 6r othemise of the 
resources position as it is given in the 
Second Five Year Plan, Unless we know 
what was actually derived, for example, 
from foreign aid, what was the amount 
of deficit financing during the. First 
Five Year Plan, especially during the 
last H  years, and also what was the 
measure of taxation adopted and whe
ther it was in consonance with the 
Taxati(Mi Inquiry Commission’s report 
or otherwise.

Then, I would like to say something 
about the structure of the Second Five 
Year Plan. The Plan, as has been said 
by many speakers here, leaves not only 
a gap of Rs. 400 crores to be covered 
out of Rs. 4,800 crores, but there is 
also a pr(^)osed external aid or resourc
es as they are called, to the extent of

Rs. 800 crores and deficit financing to 
the extent of Rs. 1,200 crores. I would 
first touch the external resources. I was. 
reading a ceratin statement in the 
New York Times the other day. From 
that 1 find that during the year that is 
coming the aid, which is available 
from the United States to this country 
would amount to something like 60 
million dollars. That was written there.
I think Pakistan’s is about 36 million 
and India’s 60 millitm. That COTies to  
about Rs. 30 crores, at the rate of Rs.
5 to a dollar. There might be 
other countries from whom we expect 
foreign aid, but I certainly do not agree 
with my hon. friend Shri Sodhia wheo 
he was viry much worried about certain 
compani^ coming from outside or cer> 
tain capital being attracted from out
side to this country for the very simple 
reason that as far as I have b^n able 
to get the figures, the income-tax struc
ture in this country is very high, and 
probably that is one of the reasons why 
we have been able to induce so little 
capital into this country from other 
countries. Because, if they come 
from outside, if they build a factory 
here or if they sink their money in these 
places, they would naturally want some 
return, and if our tax structure is very 
high, that return is not easily forth
coming. So, my contrition is that the 
foreign capital is shy and we need not 
worry that even with our Government 
officials going round to these places we 
will be flooded with foreign capital be
cause they will only invest in this coun
try' if they are able or if they 
are capable of or if they hope to get a 
good return for the moneys invested.

So far as Rs. 1,200 crores of deficit 
financing is concerned, practically every 
hon. Member has meritioned it. I need 
not try to enlarge upon it. The whole 
point is that during the last two years 
of the first Five Year Plan we have 
induldged to a certain extent in this 
deficit financing. As I saw the budget 
figures when we were discussing the 
budget for the current year. I think 
it was estimated that during the year
1955-56 the amount of deficit financing 
was something of the order of Rs. 368 
crores, and I am not quite sure ŵ hat 
it was during the period immediately 
preceding that, that is during 1954-55. 
Whatever that might be, the position is 
that the prices today of essential com
modities have not gone down, in spite 
of the 20 per cent increase in agricul
tural production, in spite of the 6
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million acres fo land which they say 
has been brought under irrigation. The 
prices of foodgrains are still high in 
Delhi itself, why go elsewhere ? I 
made it clear a few days ago also in 
the committee itself. My contention is 
that the deficit financing which are in
dulging in is the direct cause of the 
high prices, and if w'e indulge 
in more of it— p̂erhaps it will not 
be Rs. 1,200 crores because my 
fear is that here there is a gap of 
Rs. 400 crores, but the hon. Prime 
Minister was pleased to state here the 
other day that this Rs. 400 pores gap 
would not be there if we step up our 
agricultural production ; he was d^nite- 
ly of tiie opinion, if I understood him 
correctly that we can so increase our 
agricultural production that we will be 
able to export foodgrains to other 
<x)untries and thereby we would get 
some resources which would cover 
this Rs. 400 crores gap— the j^ition 
would become worse. I do not think the 
position would be as mentioned by the 
Prime Minister. So far as the question 
o f getting any additional money from 
increased agricultural production is con
cerned, my friend Shri Asoka Mehta 
has illuminated the i^int very ably, and 
I will not go into it. My fear is that 
instead of meeting this gap, instead of 
getting these Rs. 400 crores as we ex
cept them to come, probably a time 
will come when we will have only the 
option of either levying additional taxa
tion to the extent of Rs. 400 crores, or 
of adding it to our deficit financmg 
figure, raising it from Rs. 12 to Rs. 16 
hunderd crores— may be a little more if 
the foreign resources are also not forth- 
xjoming to the extent we believe they 
will come, and this will result in still 
^eater deficit financing with all its 
inflationary tendencies. An idea has 
been mooted that because we are in
dulging in this deficit financing, we must 
re-impose controls. Quite a lot of dis
cussion was there in the committee it
self as you know. Sir, You were also 
there. But the point is that the people 
as such have seen these control working 
for a number of years now during the 
war and the after. They feel that con
trol would be very irksome and a lot of 
difficulties will arise, a lot of favourit
ism and administrative difficulties will 
come in the wake of these controls 
i^bich make them very difficult not only 
<of adoption, but also of satisfying tl^ 
people at large.

That is why the resources position, 
to my mind, is not very proi^rly work
ed out, and if we are not quite clear in 
our mind as to what we are going to 
get, as the years advance each year 
we might have to whittle down the 
Plan in certain sectors which are more 
important, and at that time we might 
find it very difficult to choose the sectors 
which we can do away with or curtail, 
or we will have to indulge in deficit 
financing to a larger extent leading to 
the difficulties which come in its wake:

So far as spending is concerned, 
naturally this is also to the extent of 
Rs. 4,800 crores, out of which agricul
ture and community development is al
lotted Rs. 568 crores and irrigation and 
power Rs. 913 crores. I have nothing to 
say about industries and mining be
cause, as it has been rightly said in the 
Plan itself, I believe the future of this 
country lies in heavy and large-scale in
dustries to the extent that we can pro
vide them. Therefore, I think so far 
as this figure is concerned there can be 
no doubt that it is not on the higher 
side as some people might think.

So far as agriculture and community 
development are concerned, the figure 
of Rs. 568 crores is split up into vari
ous things, for example into agriculture, 
forestry, community development and 
so on. I believe for the community de
velopment programme the outlay in the 
First Five Year Plan was something like 
Rs. 90 crores. In the Second Five Year 
Plan the outlay for this is, I believe, 
put down at Rs. 200 crores. Although 
the idea is laudable, although I agree 
to a large extent with the Prime Minis
ter when he said that so far as this 
community development is concerned, 
not only will it result in improvement 
in agricultural production, but it can
also set itself the task of village and
small-scale industries, I am of the view 
that unless the administrative structure 
at the level of the district and the level 
of these community projects is suitably 
revised and is suitably modified, better 
results will not be forthcoming, and 
this additional investment would not
give us that much surplus in the direc
tions in which we visualise them today. 
I will come to the question of adminis
trative structure a little later on.

The second point that I wanted to 
make was the allocation to social ser
vices in relation to the size of the Plan. 
We have got Rs. 945 crores provided 
for social services in this Plan, out o f
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which so far as education is concerned, 
ihe aUocation is Rs. 307 crores or 6.4 
per cent My feeling is that we are al
ready under-spending or we have under 
spent on educational facilities during 
the First Five Year Plan. The result 
has been that there is a large-scale illi
teracy in the country. The mass of the 
people are illiterate and hence unable 
to understand the working of the Plan. 
A  lot of criticism has been made here 
against the Planning Commission saying 
that it does not reach the village, it does 
not educate the people properly about 
the benefits of the P l^  and so on, but 
to my mind the basic or the chromc 
difficulty is that the people are not 
educated enough to understand. We 
have supplied them charts. I have seen 
many reading rooms in the mofussil vil
lages where charts have been placed 
on the walls. There are other booklets 
going round. But with the chronic 
difficulty is their being able to under
stand, in their being uneducat^, the 
point remains, and it will remain as 
we proceed along with this Plan, as 
long as the literacy percentage remains 
low. The masses are uneducated, and 
in this Plan out of such a large total 
outlay, we have not provided, to my 
mind, enough money for education, with 
the result that in the long run we will 
have a mass of uneducated people in 
this country which will not be a good 
sign or a healthy sign for the progress 
o f democracy.

Having said that about the expendi
ture side, I would like to say a few 
things about unemployment. This ques
tion has been very brilliantly discussed 
by the speakers who have preceded me.
I would not like to add very much to 
what they have said except this that 
when we see this Plan we to d  that the 
national income has risen from 
Rs. 9,100 crores to Rs. 10,500 crores in 
1956. By 1961 it would have risen to 
roughly Rs. 13,500. This is good so 
far ^s it goes, but with this increase 
in the national income there is a sim^- 
taneous increase in our population which 
stands at 384 crores now and is expect
ed to go up to 400 crores in 1961. With 
the increase in population even if we 
provide opportunities for employment 
to the people in these Plan periods, there 
will always be a lag, a left-over, some
thing left behind and that process will 
continue and unemployment therefore 
^rows. What happens is that the ex
pansion of employment opportunities is

not conmiensurate with the increase in 
population and unemployment is there
fore the direct result. Now India, as has 
been said in the Plan, has 70 per cent 
of its people engaged in agriculture. 
My hon. friend Shri Sodhia said that 
20 crores of people out of 36 crores 
are engaged in agriculture and they 
must be contacted. He has not men
tioned that in this 70 per cent of people 
living on agriculture, many are living 
at wages or at incomes which are not 
conductive even to giving two meals a 
day. Why is this so? This is so, be
cause, so far as agriculture is concern
ed, it has not been taken, the concept 
has not been to take it, on an industrial 
basis. It is also an industry and we must 
try to see how many people can be 
absorbed in it and how many people 
would be surplus to it, so that they can 
be absorbed in some thing else. Now, 
we see in this Plan that a begin
ning has been made. How has it been 
made ? It has been made in a way that 
it is proposed to fix a ceiling on a ^ -  
cultural land. Then certain agrarian 
laws have been passed that a tenant will 
not be deprived of his holding, that 
so much land must be available for 
the tiller of the soil, and so on and so 
forth. But these laws vary from State 
to State. Now, I agree that conditions 
are not the same in every State. Pro
bably, in an area which is irrigated, or 
where intensive cultivation can be made, 
even 5 to 6 acres of land can give a 
living to a man, but in a place which is 
barren, even 30 acres of land will not 
give a man the wherewithal to earn 
for himself and his family. Then, it is 
necessary that we must see that we lay 
a ceiling in each State. We must say 
that henceforth so much of land only 
will be available for each individual or 
family, and so far as the extra land is 
concerned, that must be redistributed to 
the landless, or the State can take it 
over. We must release from agricul
tural occupation those people who are 
tilling the soil simply because they 
have nothing else to do.

Once you release those forces which 
are at present tied down to agriculture, 
what is going to happen to the surplus? 
That really is the basic point to my 
mind about this whole unemployment 
problem. When you release those peo
ple how are you going to give them 
opportunities to work elsewhere ? Once 
you put a ceiling on land, how are you
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going to absorb those extra forces in 
other activities ? So, the most important 
question, to my mind, is has our deve
lopment resulted in a transfer of a part 
of our working forces from agriculture 
to secondary activities? Whatever wc 
may have done in the last five 
years, have we been able ’to so adjust 
eur economy that whatever additional 
forces were available in agriculture, wc 
have taken them out of it simply to 
make agriculture more lucrative, be
cause land is really the basic problem 
in India. Millions of our people live in 
villages. Have we been able to give 
these people who have been living' 
on a very low level of subsistence, other 
opportunities? My view is that, looking 
at this Five Year Plan as a whole we 
have not been able to do so. Therefore, 
I am not at all hopeful that as the struc
ture of the second Five Year Plan is 
before us we will be able to achieve that 
even in the second Plan period unless 
we work out a very precise data of agri
cultural holding in each State and lay 
down a ceiling on land in each State 
and provide opportunities in the secon
dary sector to those people who are 
not in agriculture and also make some 
provision for the extra population that 
is coming year after year. Unless we 
do that, the unemployment problem will 
not be solved.

Having said that I would like to say 
a few words about the administrative 
machinery which is necessary for work
ing out the Plan. The administrative 
machinery is responsible for translating 
the policy of Government into actual 
practice. We draw up this plan, dis
cuss it in Parliament and are willing to 
spend so many crores of rupees on it. 
But the question comes after the policy 
stage when it is put into practice. Is 
there adequate link between, our ad
ministrative personnel and its actual ful
filment? Is our administrative struc
ture today geared to cope up with the 
execution of the plan ? To my mind it 
is not. To my mind the administrative 
structure, our services, are today lab
ouring under three chronic defects. 
Firstly, insecurity of service, secondly, 
absence of integrity and thirdly large- 
scale political influence. I have not the 
time to go into these in great detail.

Shri B. S. M arthy: Is not the third 
responsible for the second ?

Shri ABmdchaiid: I am just coming 
to that.

There is no doubt today that in the 
services at the State level— I do not 
know what the position today at the 
Centre is— apolitical influences are play
ing a large part in their thinking and 
acting. 1 know— I cannot vouchsafe for 
it in other States— this so far as my 
area is concerned. I can give any num
ber of examples to show that the ser
vices are losing not only their initia
tive, but also a will to work, because 
they are not allowed to work except in a 
certain way on account of political in  ̂
fluences that comes into play. If they 
try to tackle a problem in a way which, 
is free from political influences, those 
political influences see to it that either 
they do not function in the manner 
they are required to by law, or by Par
liament and all of us here, or they have 
insecurity dangling over their head like 
Damocles sword. They are either trans
ferred or put at a lower level; their 
seniority is not taken into consideration. 
So many other things go into the pic
ture.

The other thing is the absence o f  
integrity. I do not say that it is a 
disease, which cannot be cured. If it 
were so, then we could have said good
bye to all our development plans. But 
the disease exists. The Plan is there. 
The Plan has made provision for it. 
It says that there are agencies to check 
corruption. The Plan has made provi
sion for the integrity of government ser
vants. There are the Government Ser
vants Conduct Rules according to which 
an officer cannot purchase property be
yond a certain limit, and even if he 
does so he must report it to Govern
ment. But the checks are not enougji. 
But here again somehow or other the 
political influences are working. This is 
a matter which, in my opinion, must be 
carefully analysed; this is a matter 
which must be taken up by Government 
here at the Union level, because I think 
this is the only structure which can 
rise above political thoughts and con
siderations. We must m ^ e it clear to 
the State Governments as well as to 
the administrative machinery that is 
functioning there in those areas thatsa 
long as an officer works honestly, as 
long as he works for the fulfilment of 
his task, he must not be hampered, he 
must not be hindered, or slandered. He 
must be kept away from these influenc
es, so that he can put this Plan into * 
operation and thereby bring happiness to 
millions of people who are in their 
charge.
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Lastly about the district administra
tion and I will resume my seat. The dis
trict administration is the pivot of the 
whole administrative structure in this 
country. On the eflSciency of the dis
trict administration lies the success or 
failure of the Plan. I am glad that a 
lot of study has been made. We find it 
stated here that non-official opinion 
must be given more and more opportu
nities to come and coalesce with the 
administration at the district level and 
work as partners for the fulfilment of 
the objectives of the Plan for the rais
ing of the standard of living of the 
people of this country. So far so good: 
but the question is, is the district ad
ministration, as it exists at present, fit 
to undertake this task : I was just look
ing through one of the books and I find 
— I am open to correction— that there 
are 319 districts in the whole of India—  
the total number of districts is 319. Now 
in many of these districts— at least I 
know about my part of the coimtry—  
we still do not have district officers of 
the necessary calibre. So far as PartC  
States are concerned, I can say with 
certainty that there has been a lot of 
dilly-dallying with the integration of the 
services oi these states with ad
joining larger States so much so, that 
in certain of tiie States we have today 
got district officers who are neither of 
the Indian Administrative Service, what 
to say of either services? Sometimes, 
they are totally ignorant in law, or total

, ly ignorant about financial procedure 
and so on. And here, we have crores of 
rupees put into their hands to execute 
these schemes, which in my opinion, they 
would find it very difficult to do, be
cause they are not properly train^.

So far as the lower structure is con
cerned, namely the panchayat structure, 
unfortunatdy^ enough emphasis has 
not been put on it so far. The Plan, of 
course, says that the panchayats must 
pay an increasing role in the district |dan 
and the panchayats must be associated. 
But here also, we must have a uniform 
law for the election of these pancha
yats, and we must have a uniform code 
for the giving over of certain sums of 
money to these panchayats, whether 
they are percentages of the Iwd rev^ue 
or other taxes. We must make these 
panchayats feel that as the representa* 
tives of the people their help is wanted 
in the district plan, and with them we 
must associate the other elected repre
sentatives also, thereby giving a fillip to 
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whatever is there. If that is done, I am 
sure this Plan would have much better
chances of success.

Swami Ran nda Tirtha (Gul-
berga) : It is a proud privilege to parti
cipate in the debate on the Second Five 
Year Plan, because it is going to decide 
the destiny of millions of people in this 
country.

We have been supplied with ample 
information in a big volume and other 
ancillaries, and they form really an ex
citing reading and not a dull one. With
in the short time at our disposal, we 
have been able to probe into the lite
rature to some extent, and having done 
so, I stand here to give certain ideas and 
suggestions if possible to those who 
have laboured to make the Plan what 
it is.

The impression left upon me is that 
the planners have laboured hard; with 
aU the expertness and the ingenuity, they 
have planned well. I take this'^ppor- 
tunity of congratulating all those, in
cluding the Planning Minister, and also 
those who have helped him in bringing 
out before the people this scheme of 
future development.

But there is one small observaticHi 
which I would like to make in this 
regard. We know that every plan whidi 
deals with the lives of millions has to 
have a perspective. So far as that pers
pective is concerned, it is clear that we 
want to evolve our own developmental 
schemes in a democratic w a y ; and fur
ther, we want to minimise the dispari
ties, remove the inequalities, and create 
a new social order where there will be 
no classes and there will be no distincr 
tions. So far as that f«rspective i* 
concerned, it is quite alnghL In view 
of this perspective, we also know that 
the programmes to be initiated will have 
to be of a long-range character and 
also a short-range character.

However, there is one thing which I 
would like to bring to the notice of the 
hon. Members of this House. I quite 
agree that there is a development-sense 
or a development-consciousness generat
ed amongst the people. That has to be 
admitted. You may go to any part of 
India, and you will l^d people there 
wanting something. That is there. But 
to can this a pe<^e’s plan is to claim 
something which the Plan does not de
serve, in the seilse that tins has not 
been planned at the lowest level, namely, 
the village levd.
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[Swami Ramananda Tirtha] ,
Having been in close association with 

those whose task was to plan at various 
levels, I know that as compared with 
th& First Five Year/Plan, the Second 
Five Year Plan hai been dealt with 
by various persons, bodies, representa
tives, organisations and at government^ 
levels also, and therefore, it is // the 
nation’s plan. But so far as the people 
at the lower strata ^ e  concerned, I do 
not think they have been associated ^  
with the M anning; they could not be, 
perhaps, ^ u t the Plan has to be for 
those people who are at the last rung 
of the ladder.

Planningy^ the scheme suggests to 
us, is to be^a continuous process. It has 
to take into consideration the non-mate
rial aspects of life also,i social, cultural 
and otherwise. If that is the ccmception 
of planning, if that is the conception 
of an int.egrated plan which touches life 
at allHpoints, then, there is scHnething 
wanting with this Plan.

I would just like to point out what 
I feel about the Plan as a layman./ I '*̂ '1 
am not an economist, though I have ^  
tried to study something of economics.
I cannot claim therefore to have that 
fund of knowledge andV^orm ation 
which an econ(miist like Shri 
Mehta, possesses, though I could not 
follow all that he said, when he was 
speaking here.

The people today/are in a mood of 
expectancy. They expect something and 
are waiting for what the nation or Gov- 

‘ emment is doing. In this mood of ex- 
pectancy^ow  do we touch the impor- 

""tant cord'o f the human life ? The oilier 
day, when I was reading a. certain 
newspaper, though much r^ance coidd/ 
not be placed upon it, I found one 
significant observation, namely, that 
production is growing. Yes. Who says 
it is not increasing? It is qji^eat thing 
that we have added to th^^roduction, 
agricultural and industrial ^id so on̂
We have grown fat. But we are growing 
pale. There/is not that ^ow of having 
advanced in those whose advancement 
should be assured.

If income has increased, I a sk : 
Whose income has increased ? I^jjjroduc- 
tion has increased, in which sHtOT has 
it increased? I would like to say, this 

- much. I know the Planning Minister 
very well, intimately well;/he is more 
progressive in his outlook man many of 
us can claim to be. But there is some
thing in the whole hierarchy on accounlj^

of which the progressive ideas have 
not made much headway in the actual 
planning, or implementation or even 
the results.

I would like to giveflust one small 
instance. I attach the greatest import
ance to' it. I have had something to do 
with that problem, namely, the land 
problem o A h e  agrarian problem. In all 
sincerity, iV o u ld  like to plead with the 
Planning Minister, the Prime Minister 
and those who have something Xo 
with this Plan, do not for God’s sake 
leave the problem to the Sta.te Govern
ments, because they are hedged in by 
various forces, and th^jfoost progressive 
laws visualised will be ^ feated  by the 
conservative' elements which have en
trenched themselves into the State machi
nery. I say this with the fullest iense of 
responsibility.' What has happened in 
Bihar ? The land legislation seems -to 
have evaporated there. Why? Cannot the 
Planning Commission, the Government 
of India/£r the Planning Minister say 
that the xeiling must be5 applied within 
a particular period,' otherwise the man 
at the lowest rung of the ladder^s not 
going to get any benefit after being pro
mised , all these things ? The Prime 
Minister said he was against a ceiling 
on income. W ell,Vhe feels that way.? 
Nobody can stand in his way. But I 
say, why? Why do you refuse to im
pose a ceiling on income? This ceiling 
on income does not mean distribution of 
poverty. Ultimately, I say if India is * 
poor, if poverty is there, if plenty is 
wanting, just as we want the people to 
share plenty, what is wrong, what is 
immoral, in asking the people to share 
poverty ? Is it not moral ? I say with 
all the sincerity in me that if India is 
wanting in something, it is this. Let 
the people feel that those who are well 
placed are prepared to share their wealth 
with those who are down-trodden, who 
are under-dogs. That moral tone is lack
ing in the whole economic structure, in 
the whole economic development, of 
this land.

The one man, the saintly Vinoba, has 
created it. Let us learn something from 
him. Let us learn why he is asking the 
whole nation to share whatever we may 
possess. After all, if India is to cut a 
new line, a new social order, if India 
is to ^ve a new message to the entire 
humanity, it is cwdy on the basis of shar
ing what you possess with the rest who 
do not possess. That is one ptrint which 
I wanted to make in this regard.
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Secondly, we know that the socialist 
pattern of society is not an institution^ 
pattern like a danocratic society. It is 
a  way of life. Now, what is- going to 
be the way of life? I have no quarrel 
with the private sector. Let it prosper, 
if it functions within the orbit of the 
national interests. But there cannot be 
any concentration of wealth over and 
above a certain ceiling. Why don’t you 
plan to that extent? Why should there 
be a hesitation in regard ? That is the 
complaint I want to put before the 
Planning Commission.

This is an ambitious Plan. I am not a 
cynic. I know, after having gone 
through these big volumes, as tar as I 
could, that it is going to change the face 
of India; I have no doubt about it, that 
India will make tremendous progress.. 
But what I am anxious is that that pro
c e s s  should not touch the person, the 
•citizen, who is now the lowest, who 
has no wherewithals of life. Now, that 
seems to be absent in this. I know some
thing of Hyderabad. As the President 
of HCC then, I said I could not shoul
der the responsibility of the organisa
tion unless Jie land problem in Hydera- 
•̂ ftd was solved here and now. But then 
what ? The ceiling is there. It takes so 
much time for actual implementation. 
As my hon. friend, Shri A. K. Gopalan, 
said, it is quite true that there were divi
sions and divisions and divisions. The 
surplus land was something quite small, 
quite meagre. I do not know what the 
actual figure is. Even today the actual 
figure has not been arrived at The pro
cess is continuing. Therefore, I say, do 
not leave tlais problem to the sweet will 
of the State Governments. I have no 
grudge or complaint against any State 
Government. But the progressive role 
that this House can play, and the Plan
ning Commission can play, and the 
Prime Minister with his tfynamic perso
nality can play, is absent at A e  State 
level.

Therefore, I say that fundamental 
matters which are so vital for ushering 
in a just social order must be dealt 
with at the national level and not left 
to the sweet mercies of State Govern
ments. I am quite definite about that.

The objectives have been very cleariy 
set. But there is one thmg which I would 
very humbly suggest. The question of 
unemprtoymrat is fliere. We are pro
mised 8\to 10 million newly created

jobs. There is some clement of uncer
tainty about this figure. I have no sense 
of complaint about the Finance Minis
ter. I am not afraid of deficit financing;
I am quite confident that in his hands 
the economy of the nation will have a 
smooth and safe sailing. But the prob
lem is tremendous. The question of 
Hjnder-employment in the rural areas is 
also of e q u i importance. Now, how 
is it going to be solved ? You have pro
vided Rs. 200 crores for small-scale and 
cottage industries in the Second Five 
Year Plan, if I am not mistaken. I do 
not m ind the amount also. But do y w  
agree that in (wrder to give substantial 
employment— I do not say full employ
ment— to the rural sector, the pattern 
of the Plan is right? If you a g ^  that 
cottage and small-scale industries are 
the only panacea and nothing else, then 
you have to change the pattern of your 
Plan to that extent. That is how I fed, 
and unless that is done, I say you will 
be creating, I do not say false hopes 
but hopes, which may not come true.

The question of employment is inti
mately related to the pattern of educa
tion. Here we want to solve the prob
lem of unemployment and there the edu
cational factories are throwing out peo
ple who will find no job or who arc fit
ted for no job at all. This education
al pattern must be closely related to 
the developmental pattern. The Plan 
admits it. Then why not gear it up ? I 
say with the fullest sense of responsibi
lity that the educational reorientation 
is as important as, even more impor- 
ant than, the addition of a few yards of 
cloth or a few tons of foodgrains. Let 
me tell you with all the emphasis at 
my command that I would like the 
educational pattern to be reorientated.

One thing more and I shall close. 
People’s co-operation has been sought 
Well and good. All pc^itical parties 
have come forward pledging their co
operation for the sucessful imple
mentation of this Plan, though they 
may have got their own points of criti
cism. The point is, how is this enthu
siasm going to be generated ? I gave 
one suggestion. Let there be a feeling 
that those who are privileged are giv
ing up their privileged position in order 
to uplift those who are un-privileged. 
That is the first thing. The second thing 
is this— -it is a painful admission, no* 
concerning one party, not the Govern
ment alone, but the whole nation, the
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whole public life. We talk of corrup
tion ; I know that there is ample cor
ruption in the administrative machinery. 
Corruption is in the public life itself. 1, 
you and others, who have to deal with 
the problems of the people must know 
clearly that it is purity of conduct, 
purity of the position you hold, wheth* 
as a Member of Parliament, a Minister, 
a member of the Planning Commission, 
a commissioner or a collector, that is 
demanded of you. It is an onerous task, 
and an that is expected of these posi
tions is that every ounce of energy goes 
for the betterment of the downtrod
den and the unprivileged. But we know 
that because of our positions we exert 
undue influence on the administrative 
machinery, we divert the programme 
from one part to another as that would 
benefit one particular constituency. I am 
speaking all this from exj»rience and 
with fullest sense of responsibility. Then, 
those for whom the Plan is meant are 
disillusioned, frustrated or they lose faith 
in it. Losing faith in the democratic way 
of life is the most dangerous thing which 
we shall have to face. I remMnber that 
remark made by Shri C. Rajagopala- 
chari, when he assumed the Chief 
Ministership of Madras some years 
back— “I shall have done my duty if 
I can give to the people a less corrup
tible machinery and a more efl&cient 
administration.” Added to it, I say a 
more honest public life.

Mr. Deputy-Speaker; In addition to 
the amendments edready moved on the 
23rd May 1956, there are some other 
amendments also.

Shri Sfvammthi Swami (Kushtagi): 
I beg to move :

That in the resolution—  
add at the end :

“but is of opinion—
(a> that development programmes 

in rural areas should get pri
ority over urban and industrial 
development so as to bring 
about economic stability in the 
country as a whole ;

(b) That too much deficit financing 
will give rise to infiati(mary 
conditions which might be
come uncontrcdlable and 
smash the progress of the 
country;

(c) that backward areas and back
ward classes of people should 
get preference in the matter of

allotment of funds and vari
ous schemes in order to raise 
the economic standard of peo
ple to the minimum that is 
necessary to bring about 
equality in the country;

(d) that cottage and anall-scale 
industries should be made self
supporting by the creation of 
an economic market for goods 
manufactured by them; a ^

(e) that the Service personnel 
should be engaged in various 
socio-economic activities of 
the country so that the idle 
man and machine power of 
military may be fully utilised.”

Shri N. Sreekantan N w  (Quilon cum 
Mavelikkara) : I beg to move :

That for the original resolution, the 
following be substituted :

“This House, while recording its 
general approval of the objectives 
contained in the Second Five Year 
Plan as observed by the Planning 
Commission, resolves that modifi
cations be made on the following 
lines in order to improve upon the 
principles and programmes of the

(i) While tolerating the 
Private Sector in light and consu
mer goods industries for a short 
time to come, all private ventures 
in A e basic and heavy industries 
should be nationalised.

(ii) Ceilings on total wealth, 
dividends, incomes, land-holdings 
etc. should be imposed.

(iii) The small man ^ u l d  
get much better returns for his 
efforts and the rich should be tax
ed heavily on a graded scale in 
order to bring in the major portion 
of Rs. 4,800 crores required for 
the Second Plan.

(iv) The Plan should not at 
all place any reliance on foreign 
aid.

(v) The backward regions 
and thickly populated areas must 
get^avoured treatment in the Plan.

(vi) The developmental and 
constructional activities should be 
so co-ordinated as to absorb all 
existing hands in tiie Damodar Val
ley CorpOTation and other Pro
jects and in the Ordnance Factories 
without throwing them out of ser
vice even for a day. ^
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(vii) Greater attotioii should 
be paid to solving urban and rural 
unemployment as wdl as educated 
unemployment.”

Shri Gadilingana Gowd: I beg to
m ove:

That for the original resolution, the 
following ^  substituted :

“This House while approving the 
objectives, principles and pro
gramme of developmrat of the 
Second Five Year Plan is of opinon 
that the experience in working the 
First Five Year Plan has shown that 
implem^tation is not effective and 
that the schemes remain nice only 
on papers.”

Mona AbdoUabhai (Chanda): 1 beg 
to m ove:

That in the resolution—  
add at the end :

“and calls upon the nation to 
take it as sacred duty to carry out 
the plan so as to achieve the tar
gets before time.”

Shri S. V. Ramaswamy (Salem) : I beg 
to m ove:

That in the resolution—  
add at the end :

“and calls upon the Nation 
to strive its utmost to make the 
Plan an unqualified success.”

Shrimatl Sushama Sen (Bhagalpur 
South): I beg to move :

That in the resolution—  
add at the end :

“and further suggests that A e 
Social Welfare Board should take 
necessary steps to solve the beggar- 
ry problem which is growing at an 
alarming rate ^ecially in urban 
areas.”

Shri Deogam (Chaibassa— Reserved
— Sch. Tribes) : I beg to m ove:

That in the resolution—

add at the end :

“but is of opinion that the Plan 
has failed—

(i) to fix the remuneration 
of teachers of a]l stages on par 
with the other services requking 
equivalent qualifications;

(ii) to provide for all pcM- 
sible steps to be taken by State 
Governments from within their re
sources for the improvement of 
the lot of the teachers;

(iii) to provide for free and 
compulsory primary educaticm;

(iv) to take special measures 
designed for the welfare of the 
Backward Qasses ; and

(v) to raise the lot of the 
common man in the villages.”

Mr. _
ments are also

r : These amend- 
sfore the House.

Siiri U. C. Pafnalk (Ghumsur) : 
After the attainment of political free
dom, it was but just and proper that 
our country and government shoidd 
interest themselves in planning for 
socio-eccmomic improvement of the 
country, that is, in trying to plan for 
socio-economic freedom for the suffer
ing masses. We are grateful to Gov
ernment for the First Five Year Plan 
which, in spite of certain handicaps and 
shortcomings, should be treated as a 
landmark in our national history. The 
draft of the Second Plan that has been 
presented bears testimony to the 
thought bestowed upon it by the plan
ners, to the in t^ st in national uplift 
etc. But there is an important aspect 
of planning which has somehow or 
other been lost sight of by our plan
ners, both during the First Plan and 
during tiie Second Plan. That is per- 
h ^ s due to the fact that our adminis
trative machinery during the British rule 
was accustomed to a particular ap
proach. It was accustom^ to think of 
the different wings of our national life 
as different subjects, as being in mutu
ally exclusive air-tight or water-tight 
compartments. The two major wings of 
our national life, the civilian and the 
defence, were completely left s^arate. 
Defence was a non-votable subject and 
the other department had no business 
to pry into the Defence Organisation. 
You will find that every counl^, during 
recent years, which tries planning, which 
tries national reorganisation, tries to 
correlate the two wings of national life 
to ensure greater economy and greater 
efficiency in the execution of the diffe
rent socio-economic plans. Not only 
in other countries, but even in our 
own country, during the British rule, 
when the two wings were separate, a 
great thinker, Shri Visveswarayya, 
thought m terms of the two wings be
ing co-ordinated. Even in those days
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when the Britishers wanted these two 
wings to be kept in two exclusively se
parate compartments, Shri Visveswar- 
ayya conceived the idea of having a 
co-ordinated plan. He took tiie expen
diture on defence to be part of the 
national expenditure. In the course of 
his plan, at the end, he says :

“If the operation of the plan 
system proceeds uninterruptedly 
for a couple of decades on the 
scale and in the spirit indicated, 
the three fundamental arms of 
the country, namely education, in
dustry and military training will 
have been adequately suppUed and 
very notable progress made to
wards economic recovery and 
nation building.*’

In every country, for instance, educa
tion in the Defence Organisation is 
treated as a part of national education 
drive, social education drive and 
technological education drive. It is the 
Defence Organisation with its disciplin
ed forces, with its excellent facilities 
for educational training, that can do 
this. In every country there has been 
an attempt to correlate education in 
the army and other services with edu
cation on civil lines, general education 
and technological education. Here we 
are told that education is a State sub
ject, and the Centre has very little to 
do with it. I do admit that education 
is a State subject, and except at certain 
levels and for certain purposes, 
the Centre is not interested in educa
tion. But it maintains a large army 
and a huge navy and an air force 
through which education and technolo
gical progress could be achieved. It 
does not debar the Planning Ministry 
taking into consideration how other 
countries have devdoped education 
through their Defence Oragnisations. In 
the U. K. the scheme for army educa
tion began in 1840 and army certificates 
of education were issued from 1860 
onwards, and the efficiency with which 
cardinal reforms could be introduced 
was due to the fact that education was 
a programme of the army. A  number 
of Commissions were established and 
they raised the army education stand
ard to the standard of the civilian edu
cation so that certificates and diplomas 
from the Defence Organisation on edu
cation, technological and general, were 
treated as on par with similar certifi
cate on the civilian side, w ^  the lesult

that every Defence personnel, after a 
service of four to seven years, was 
anxious to go back to civilian life and 
get absorbed with the civilian Hfe. 
They have got E.V.T. courses and some 
other courses ; in fact, a very large part 
of the Defence expenditure in U. K. 
is spent on army education. We are told 
that our Defence education was based 
on U. K .’s model. But at the same time 
we have not got an educational wing 
in the Defence Forces. You started a 
nucleus in 1939 and at that time a few 
professors and others were recruited. 
Then it was given up. Now you have 
got Havildars and others to go on with 
the education, which is of a nominal 
nature, with the result that a man hav
ing the so-called education in the 
Defence Organisation finds no suitable 
avocation in civil life. So, he tries to 
mark time till he completes his army 
period. In America, the education pro
gramme in the E)efence Organisation 
is being given very h i^  priority— the 
education and information progranmie,, 
the informative motion pictures, radio 
pro^amme and pamphlets, the army 
service school programme, the army 
areas school programnje,— and thou
sands of service personnel are gradua
ting every year. Similarly, the USSR ini
tiated its adult education and technical 
and vocational training courses mainly 
through the defence organisation with 
its very first five year plan. A  Russian 
conscript who entered the army course 
as an illiterate returned after 2— 4 years 
to civilian life a new man, highly edu
cated with a fund of general l^owledge 
as wdl as ^ecialised training. The 
Chinese People’s Liberation Army— t̂hê  
CPL as it is called— started two non
military programmes in 194S^the edu
cation programme and the national 
labour programme. They started with 
five hours a week and they gradually 
increased it to twelve hours. That is a 
planned offensive against illiteracy 
through the armed forces with a three  ̂
year plan and it claims to have achiev
ed wonderful results. The work of 
the PLA as the labour force has ended 
in splendid results in the construction 
of dams, reservoirs, roads and bridges.

3 P .M .

I have given two examples from this 
side and two from the other side to 
show that the education programme is 
given the highest priority in the defence 
organisation because you have got train
ed and disciplined personnel. You have-
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also got facilities for training. Why 
should not the Planning Commission 
take advant^e of the defence organisa
tion which is under the Defence Minis
try for furthering education in the 
country— social as well as technc^ogi- 
cal education ?

Similarly, in the defence organisa
tion here, in the twenty ordnance fac
tories, for the last three years, we are 
hearing pec^le being declared as sur
plus though they have not been re
trenched as the hon. Minister accused 
us. We have got twenty factories with 
wonderful machinery, most of them ly
ing idle. Our stre n ^  has come down 
to fifty per cent of the war-time 
strength. Still, about 10,000 and odd 
have been declared surplus. When we 
are talking in terms of more employ
ment for the people, why should our 
own factories, the biggest factory orga
nisation in the public sector, be re
trenching people and declaring them to 
be surplus though the percentage of 
workers has come down to fity per 
cent as compared to the war-time 
strength ? We have got an excellent art 
furnace and vei '̂ high frequency elec
tric furnace which are ten times more 
powerful than the similar one in Tatas. 
Stii!, it is lying idle. We have suggested 
that a number of things could be done 
in these factories— not merely toys but 
other things for civilian consumption. 
They can do, for instance, aJloys which 
are required for defence as well as 
commercial purposes. They are neces
sary for the manufacture of arms and 
ammunitions and other weapons for the 
service requirements or for private 
purposes. They constitute an important 
requirement in the machine world. We 
can easily get that done in certain fac
tories whose names I 4iave suggested to 
the hon. Minister. Special mention may 
be made of stainless steel which is now 
supplanting various items in the metal 
world. It is also required for civilian 
and defence industries. There is a grow
ing demand for it in the country. 
There was, during the war, production 
of a certain quantity of stainless steel 
in a particular factory under the De
fence Ministry but this production was 
stopped in 1949-50. Similariy, nickd 
and chromium wire which is an impor
tant requirement of both the defence 
and civilian industries was produced. 
An attempt was made to produce it by 
the Britishers in a particular factory but 
it was stopped after tiie war. Why 
should not our Planning and Industries

Ministries be associated with the De
fence Ministry in trying to produce 
them. The same is the case with non- 
ferrous alloys, aluminium alloys in 
particular. It is necessary for the civi
lian requirements and also for guns and 
other things. It can be produced here. 
Similarly, we are thinking of closing 
down a particular factory— cordite fac
tory— in South India whereas we are 
importing firearms, dynamites, and 
commrecial explosives which we can 
easily manufacture here and keep the 
factory going.

The Prime Minister has told us that 
certain industries are of basic impor
tance for our defence requirements. 
Certain metals also are like that. But, 
here our factories are lying idle with 
fifty per cent of the war-time strength. 
Still, you are not able to think in terms 
of taking up certain new items of pro
duction which can be done. You can 
not only keep those employees. Here 
are twenty factories. If you draw up a 
scheme in each of these probably thou
sands of our boys would be trained 
every year in some important techniqu
es. Our Planning Commission which is 
thinking in terms of new technological 
institute should also think in terms of 
utilising the existing twenty idle faco- 
ries for the purpose of training.

Similarly, what about your engineer
ing organisation ? In every other coun
t y ,  the military engineering organisa
tion is not only doing military work but 
it is also taking up a number of civi
lian items such as the execution of 
dams. etc. In America, for instance, the 
Alatoona dam was completed a couple 
of years ago by army engineers. In 
France, bridges and roads are built by 
army engineers. In our country too we 
have got a nucleus of the MES stalff. 
Most of them zire like the Major Gene
ral who went back to En^and a short 
time back ; they were all infantry offi
cers with three to six weeks’ train
ing. We have got a total of about 600 
men for the whole country in the three 
engineering centres. Over and above 
that, you have about 31 small units of 
120 men each; they are specialised 
units. Still 98 per cent of the military 
work in this country is being done 
through contractors and there are re
ports of a lot of corruption, nepotism 
etc. in these contracts. You do not think 
of taking up civilian works; you are 
giving 98 per cent of the military w o i^  
to the contractors with the result that 
even diiring the war emergency yoo
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will have to d^end upon the contrac
tors to take their people to places where 
you require strategic things.

All these . different organisations in 
the Defence M in is^  can be correlated 
with the nation-building. What I mean 
by correlation is this. Wherever with
out detriment to military efficiency you 
can do certain things, such cases, which 
are of the same type as defence works, 
could be taken up very easily by them. 
Our planners who are finding it very 
difficult to have a machinery to exe
cute the Plan will have the r i ^  
machinery if they can bring about co
ordination in these fields.

The times are gone when the Briti
sher wanted to keep our two wings 
separate. If our planners want the best 
machinery for planning, they must uti
lise the resources of the defence organi
sation. Fifty per cent of our entire ex* 
penditure is on defence. There are 
splendid men— t̂rained and disciplined 
men and splendid machinery and instal- 

^lations.
We have got a number of depots 

where very valuable materials are stor
ed. They lie exposed to the inclements 
of weather, without proper covering. 
IThey have been lying there for the last 
seven or eight years simply because the 
defence authorities have not been able 
to declare these as surjdus and our 
planning organisation is not associated 
with them. Some of us had the privi
lege of seeing some of these depots and 
we believe that they are valuable assets. 
You have got Rs. 600 or Rs. 700 
crores worth material lying without 
proper cover and without proper ac
commodation. Why should not the 
planners be associated with it?  If your 
strategic maps can be entrusted to two 
Britishers cm the Survey of India side 
and. in the engineering side, you can 
have 10 or 11 British officers out of 
20 as superintendents in your ordnance 
factories, why should not our Planning 
Minister, why should not the members 
of the Planning Commission, why should 
not the officers of the Ministry of Plan
ning be associated with the defence 
organisation ?

Then our Planning Ministry is find
ing it difficult to organise a proper plan
ning machinery in the whole country 
for the execution of our plans. Last 
time they tried through the Bharat 
Sevak Samaj and it has not been very 
successful. We have been suggesting all 
along from the Defence Study Oroop^

that you co-ordinate all the youth orga
nisations, that you tiy to give a sort 
of military training to them, that you 
cc^rdinate the Bharat Sevak Samaj 
with the National Volunteer Force or 
the present Lok Sahayak Sena, that you 
co-ordinate the Rifle Association, that 
you co-ordinate the scouts movement, 
put them all together and give them the 
basic milita^ training. You should uti
lise the basic military training that has 
been given during the last one year to 
about one lakh of NVF or LSS person
nel. You, Sir, and other Members of 
this House who were associated with 
the LSS organisation know with what 
enthusiasm this Lok Sahayak Sena was 
started and with what lead our Prime 
Minister wanted it to grow and to be 
organised. But, after one month’s train
ing, on which our Government is spend
ing so much money, the men become 
useless. They go home and lapse into 
their cultivation or other things; of 
course, they have the advantage of hav
ing got the basic military training and 
nothing else, except probably a few new 
habits acquired during the training. 
There is no follow-up or conti
nuation of the training. Why not the 
planners think in terms of utilising the 
five lakh National Volunteer Force that 
will be built up during the next five 
years ? Why not they main^in records 
with a view to organise them in groups 
of villages and to have them subsequent
ly absorbed in the nation-building 
organisation for various purposes ? They 
can also be utilised again as some sort 
of pioneers or some sort of auxiliary 
sappers in emergencies and for other 
purposes.

Similar is the case with every other 
organisation. Co-ordination of defence 
and planning would result in many 
advantages. We have been suggesting 
for a long time that when you allot 
money for ship-building or for coastal 
shipping for merchants’ navy, you 
should try to see that you give money 
on a nominal rate of interest and long
er time of payment as is being done in 
America, provided the construction con
forms to the specifications and designs 
given by shipping engineers. the 
technique of harbour defence has be
come a very complicated one and in 
other countries harbour defences are 
being organised by army, navy and the 
airforce with the civilian organisation 
coordinating their efforts. Here our 
harbour defence is entrusted only to the 
Transport Ministry with the result that
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the army, navy and the airforce are not 
co-ordinated with it.

Similarly, the Grow More Food 
Scheme, which is being done very well 
in China and which was attempted some 
7 or 8 years ago in this country, has 
been given up about 5 or 6 years ago. 
It is for the planners to consider why 
the Army Grow More Food Campaign 
was given up and why it has been fo u ^  
to be uninteresting. If, probably, you 
had done what China is doing, namidy, 
^ven a part of the product to the 
jawans who are producing the things, 
then you could veiy well have had an 
Army Grow More Food Campaign go
ing on throughly. But, here no part of 
:tiie products is given to the jawans with 
the result that they lose all interest 
Sometimes the Major Saheb would send 
them to Delhi with the result that tiie 
jawans had no desire to produce. There
fore, the Army Grow More Food Cam
paign was a failure. It is for our plan
ners, who are thinking in terms of agri
cultural development, to think also 
in terms of reviving the Army Grow 
More Food Campaign.

On the navy side also, certain units 
may be utilised for the purpose of deep- 
sea fishing. Deep-sea fishing would get 
some more money for the navy and, 
at the same time, it can help us in 
building up naval auxiliaries. Some 10 
years ago there was an Act passed in 
this Legislature for building up naval 

volunteers, reserves and au^aries. Till 
now you could not have them because 
there is not the right approach. You 
can have them only if the defence can 
be co-ordinated with planning.

Then, what about these c;r-servicemen 
and ĵc-service officers, you have got in 
them officers with trMning in command 
of men. When they come after short 
service, they go home and lapse into 
idleness. You have to utilise them. You 
have to utilise your ejr-servicie men. 
From that point of view the reorganisa
tion of the e;c-service organisation, the 
Soldiers, Sailors and Aviators Board, is 
also the concern of our planning orga
nisation.

Therefore, from every point of view, 
I would submit,— slater on with your 
permission, Sir, I would like to go into 
It when the details are examin^— the 
industries, engineering services, educa
tion and other things can be accelerated 
through the defence organisation with
out much of expenditure.

Slnri Ramachandra Reddi (Nelloi^) ; 
It is really heartening to notice that the

Government have been persistently and 
consistently pursuing the Plan and it is 
really laudable that they have been 
able to frame such a good Plan and 
place it before the House. No doubt, 
there may be a lacuna here or a lacuna 
there, but when the details of the Plan 
are discussed, probably some of these 
can be filled up.

One noticeable thing is that the 
Government does not hesitate to in
vite the co-operation of all people and 
all sections of people in A e country, 
including the sanyasis for the propaga
tion of the Plan.

When initiating the debate on this 
resolution day before yesterday, the 
Prime Minister has made a very signi
ficant statement in regard to this Plan. 
He said : “First of all, there can be no 
real, stable industrial economy in this 
country without a stable agricultural 
basis’*. I wish to dilate on this parti
cular subject with a view to invite the 
attention of the Government to the 
great importance of the agricultural eco
nomy of the country in preference to 
any other development. I do not for a 
moment think that the industrial policy 
will have a secondary place at all. But, 
on the other hand, I would suggest and 
emphasise the fact that the agricultural 
economy for some time to come cannot 
be given a secondary place.

In fact, food being the mainstay of 
the economy of the country, greater 
attention has to be paid for the produc
tion of food in this country. No doubt, 
in the First Plan it has been noticed 
with great glee and gladness that we 
have reached the target even in the 
second year of the Plan. I do not hesi
tate to tell the Government that it is 
not Plan alone that is responsible 
for this reaching of the target so soon 
as that. The seasonal conditions were 
fair and happy and greater food pro
duction was made available through 
timely rains and timely action of the 
agriculturists. It is not the Government 
alone that is responsible for the produc
tion of food to reach the target so soon, 
but also the other factors like the nature 
as wdl as the capacity of the agricul- 
rists are responsible for that. While it 
is so, and while it is very necessary that 
on the food front the fight has still to 
go on, secondary importance has been 
given to the development of agriculture 
and the wherewithal for the develop
ment of agriculture. There was, no 
doubt, sli^ t increase in food produc
tion from 54 million tons to 65 million
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IShri Ramachandra Reddi] 
tons under the First Five Year Plan. The 
target under the Second Five Year Plan 
is only 75 million tons. Evidently, the 
planners have not taken into considera* 
tion the vast growing population in tiie 
country and & e low purchasing power 
which was not able to secure as much 
foodgrains as were needed. The price 
factor was one that made the reaching 
of the target more easy. There was a 
comparatively higher price when the 
First Plan started and as such, every 
agriculturist was able to put forth more 
and more energy towards producing 
more and more foodgrains. It is no 
doubt true that the supply of fertilisers, 
to a large extent, has been able to 
help the agriculturists with the where
withal for improving agriculture. I 
would like to place greater emphasis 
not upon more agricultural o^rations, 
but on the need for the provision of 
irrigation facilities in the country to 
a larger extent than it has so far been 
possible to make.

The area under irrigation when the 
First Plan started, that is, in 1950-51 
seems to have b^n 51 million acres. 
In 1955-56 it is expected to reach 67 
million acres and in 1960-61, at the end 
of the Second Plan, it is expected to 
reach about 88 million acres. This is 
only a small area compared with the 
very large area which is still to be 
brought under irrigation. Apart from 
the dry and wet areas, according to the 
First Plan, there seems to be an area 
of nearly 98 million acres of cultivable 
waste in this country. This large area of 
nearly 10 crores of acres as well as the 
dry areas in the country have to be 
covered up by irrigation. While there is 
no plan for the reclamation of these 
cultivable wastes in the country, there 
is no bold plan for covering the un
covered portion in the country by pro
viding irrigation facilities. In fact, un
less irrigation is available and reclama
tion also goes hand in hand with that, 
the possibility of increasing our food 
production will have to wait. It is some
times said by the spokesmen of the 
Government that production of rice in 
this counti7  has not increased. They 
simply think of the traditional 800 
pounds an acre. It should be an 
area where there is no irrigation 
pfi^bility. In all places where irriga
t e  facilities have been secured, the 800 
pound figure has &hot up to nearly a 
ton which comes to 2,240 lbs. Even 
in small irrigation projects where inten

sive cultivation goes on, 3,000 to 4,000 
pounds of rice are realised. Apart from 
intensive cultivation that is now being 
very much supported and helped, ex
tensive cultivation on a large scale has 
to be taken up. Otherwise, the growing 
population will not be fed to the extent 
that it is expected to be fed by the Plan
ners. As such, any attempt to stint 
by way of reducing the allotment for 
irrigation development would be an un
wise thing. If you want to know the 
disparity in production, between an irri
gated area and an unirrigated area. I 
would only advise the planners or the 
Planning Minister to have a few sample 
areas t^ en up at random and find out 
the disparity. With irrigation, affluence 
comes. With developed irrigation and 
a few acres of land in his pos
session, an individual becomes happy 
and probably well to do. In a dry 
area, the owner of 100 acres would not 
be equal to an owner of 10 acres in 
an irrigated area. That being so, great
er attention has to be given for the 
development or irrigation in this coun
try. In the First Plan, a sum of Rs. 384 
crores was provided for irrigation, that 
is about 16*3 per cent. In the &cond 
Plan, they have provided Rs. 381 cro
res, that is only 7:9 per cent, for 
irrigation. That shows that the Govern
ment has not taken nicely to the idea 
of providing greater and greater irriga
tion facilities. If irrigation is assured, 
foodgrains, rice and millets, and even 
cotton could be benefitted. The improve
ment in the case of sugarcane 
will be noticeable. Vegetables and all 
those which constitute food for the 
man could be grown much more easi
ly. Sometimes it is said that it might 
be possible to grow all this by lift 
irrigation. Whoever knows anything 
about agriculture will say that direct 
irrigation is less costly and the cost of 
production from lift imgation will be 
higher by about 50 per cent. Electri
city, no doubt, may help to some ex
tent. But, it is not possible to take 
electricity imder the Second Plan to 
every village that is backward in this 
country. >A île a sum of Rs. 381 crc  ̂
res has been provided for irrigation, it 
seems that some of the spill over pro
jects are included in this amount. 
If that is so, new pjrojects under the 
Second Plan will be very few. I, there
fore, suggest rather seriously that every 
attempt should be made not to give a 
secondary place to irrigation projects, 
but to develop irrigation in the same 
way as industrial projects have been
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thought of. Then, you could 
enough food to the country. ^  has 
been pomted out by the 
there can be no i«al stable industrial 
economy in this country without a sta
ble agricultural basis.

For finding funds for further deve
lopment in irrigation worfe, one woidd 
say that we are already la c k ^  fonds, 
we are already running into deficit ana 
deficit economy has become the ordCT 
of the day. I am not an economist to 
discuss the wisdom or otherwise of a 
deficit economy. I would only 
diversion of c e r t^  funds from certam 
other aspects to irrigation,

Shri B. S. Miirthy: From what sec
tions?

Shri Ramachandra R edtf.: hon.
friend Shri B. S. Murthy wiU kindly wait 
for a minute and hear me. The ^ o u n t 
that has been provided m t o  
Plan for irrigation is Rs. 381 c r o ^ .
It must be possible if proper attration 
is paid and proper amdety is ^own 
to provide more funds for that In 
card to the N . E . S. a sum of Rs. 
crores has been provid^. i^ v e ry ^ y  
who is acquainted with the work of the 
N  E  S would feel that the money that 
is provided for them may not be pro
perly spent. With so many factore 
working there, with so many faulty 
ideas and thoughts prevaaing *ere, 
with mere publicity-mindedness that is 
fioing on in those areas, it may be a 
waste if this sum of Rs. 200 crorw is 
going to be spent on them. Perhaps 
it w ill be more profitable even to tho^ 
areas to provide more of imgation faci
lities and com m unications than mere 
national extension schemes.

like to continue?

Shri Ramacbaiidfa Reddi; I would 
like to have five more minutes.

Mr. Depnty-Speaker; He may con
tinue tomorrow.

Private Members* Business now.

“That this House agrees with 
the Fifty-fourth Report of the 
Committee on Private M em bra 
BiUs and Resolutions presented to 
the House on the 23rd May, 1956.

Mr. D epoty-S peakC T  I The question 
s :

“That this House agrees wi& the 
Fifty-fourth Report of the C ^ -  
mittee on Private M em ^rs B^s 
and Resolutions presented to me 
House on the 23rd May, 1956.

The motion was adopted.

Resolution rc Ceiling m ^

COMMnTEE ON P R ^ A T E ^ M -  
BERS’ b i l l s  AND RESOLUTIONS 

F i f t v - f o u r t h  R e p o r t  
^  N « g e ^ a r  P ra s a d  S M ia  (Hazari- 

bagh East) : I beg to move :

r e s o l u t i o n  r e , c e d i n g  o n
INCOME OF AN  INDIVIDUAL

Mr. Depiity-Speaker: The Hou^ wffl 
now resume further d is c ^ p n  of the 
Resolution moved by Sim BibhuU 
Mishra on the 27th April, 1956 :

“This House is of opinion that 
Government should take smtaWe 
steps immediately to fix a ceding on 
the income of an individual.

Out of four hours allotted for the 
discussion of the Resolution, one hcmr
and 29 minutes are still left. Shn N. 
Rachiah may continue his speecn,

Shri N. Rachiah (Mysore— R e ^ e d  
— Sch. Castes) : The other day I was 
speaking about the implementafacm oi 
Panch Shila to extern^ J
wanted the spirit of Panch Shila to >  
implemented internally m our society 
bv way of according equal economic 
justice to the citizens of our country. 
Article 38 of the Constitution says:

“The State shall strive to pro
mote the welfare of the people by 
securing and protKting^as effwUve- 
ly as it may a social order m which 
iustice, social, economic and poli
tical, shall inform all the mstitu- 
tions of the national life.”

Further, sub-clauses (c) and (d) o f  
article 39 state :

“ (c) that the operation of tl^ 
economic system does not r^ult m 
the concentration of wealth and 
means of production to the com
mon detriment;

(d) that there is equal pay for 
equal work for both men and- 
women



9503 Resolution re 25 MAY 1956 Ceiling on Income o f an Indimdued > 9504

[Shri N. Rachiah]
I am quotiDig all this to show that 

the framers of the Constitution desired 
that in a poor country like ours there 
should be economic equality between 
man and man. It need not be absolute, 
but there must be an economic standard 
approved for all the citizens of the 
country, so that he should live peace
fully and happDy with a harmonious 
attitude towards his fellow citizens. And 
as such, apart from our Government 
and the Congress High Command de
claring that there should be a socialist 
pattern of society, the Constitution it
self aims fundamentally at the estab
lishment of a socialist pattern of society. 
That means unless and until we achieve 
economic equality, our dream of rea
lising a socialist pattern of society will 
be only in the air or in the document.

Next to that I would refer to page 
32 of the booklet entitled “Indian Agri
culture in Brief’ issued by the A g r i^ -  
tural Ministry, where it deals with 
incomes and expenditure, and indebted
ness of agricultural labour families. The 
figures of indebtedness for a family are 
from Rs. 17 to Rs. 347. This debt is 
a burden on every agricultural family. 
The agricultural labourers form at least 
50 per cent of our population. A t least 
18 to 20 crores of people are not earn
ing enough to live upon, and they have 
to incur debts for their maintenance 
and livelihood-

In the Second Five Year Plan, while 
dealing with reduction in inequalities, 
it has been said :

“There are existing inequalities 
of income and wealth which need 
to be corrected and care has to 
be taken to secure that development 
does not create further inequali
ties and widen the existing dispari
ties.”

The process of reducing inequalities 
is two-fold : firstly to raise the income 
at the lowest level and seccHidly to re
duce the income at the top level. My 
amendment refers to the latter part of 
this process. There must be a reduction 
of income at the top. My amendment 
seeks to reduce the salary of the officers 
in the country to only Rs. 1,000 per 
month. By all means the Government 
can pay Rs. 10,000 per month to them 
if the common man does not suffer. 
When the cdmmon man who is the 
source of all revenue of the country is 
not having even bare subsistence, with

what right or face can we pay Rs. 2,000 
and Rs. 3,000 and sometimes Rs. 4,000 
per month. Our own Prime Minister, who 
is the head of the country, and who 
is very popular m the entire woild, gets 
only Rs. 2,250 per month whereas some 
Governors get Rs. 4,000, Supreme 
Court Judges get Rs. 5,000 and even 
some I.A.S. officers, who .might have 
faOed several times in B. A. class, get 
Rs. 1,800 to Rs. 2,000 per month. 
Apart from that, they are officers. If I 
will not be mistaken, they are exploit
ers in our society. An officer should have 
a sense of self-sacrifice and service to
wards his feUow men. Simply because 
he is an officer, he gets such a high 
salary while millions of people are 
suffering for want of accommodation, 
employment etc.

In Mysore after the integration of 
the administrative and police services 
with the All-India Administrative Ser
vice and I.P.S., an officer who was get
ting Rs. 600 now gets Rs. 1,600 per 
month. An officer in the police depart
ment who was getting Rs. 500 now 
gets at least Rs. 1,200 per month. But 
he is doing the same work, and he is 
not even transferred from the State to 
another. I do not know what sort of 
aU-India service it is. If it is an all- 
India service, he must have been 
transferred to some other place, because 
we must inculcate in the mind of such 
an officer that he belcHigs to the entire 
country and he must be prepared to go 
to any part of the country and serve. 
But an officer is kept at the same place, 
doing the same work, exploiting the 
poor people and he is being paid high
er salary and increments and all that. 
What is this ? If the national income is 
Rs. 4,000 crores instead of Rs. 400 

. crores, by all means let the officers 
including the I.A.S. be paid Rs. 2,000. 
I do not grudge. But we must look 
into the condition of the common man, 
the worker, particularly the agricultural 
worker, and as such I appeal to the 
Government to accept the principle of 
this Rseolution. It is a very good Re
solution.

In England, Germany and other 
countries, an agricultural worker is 
assured of e m p l o y a l l  through the 
year except on Sundays and declared 
holidays. In England and Germany he 
gets Rs. 3 an hour and he has work 
for at least 9 hours. That means not 
less than Rs. 27 per day he gets there. 
In our country the vested, intwests ,are 
exploiting the poor people who form
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the bulk of the nation. There is every
thing for one’s greed. But we find no
thing for one’s need in our country. 
Here there is forced labour. There is 
free labour prevalent in ’ our country ; 
there is no minimum wage fixed for 
the agricultural labour. As such, while 
recognising the per capita income or the 
standard of living economically we must 
base our calculation with reference to 
the common man. When the people are 
suffering in this way, I am sure no 
officer should be ^aid more than 
Rs. 1,000 per month. The Mysore 
Assembly has passed a res<dution that 
in Mysore State no officer should be 
paid more than Rs. 1,000 per month. 
That is a resolution passed by an elec
ted representative assembly, and as 
such I very strongly support the resolu
tion moved by Mr. M is^a and I hope 
the Government will accept the prin- 
ples underlying this resoluticm and ac
cept the spirit and the principle of it 
with immediate effect in the best interests 
of the country and the poor man of our 
society, or, I regret the Government to 
accept my substitute resolution.

Shri Radha Raman (Delhi C ity): May 
I seek your permissicMi to move an 
amendment which I have tabled to this 
resolution ?

Mr. Deputy-Spej&er: It is too late 
now.

Sfari H. N. Mokeijee , (Calcutta 
North-East) : Mr. D^uty-Speaker, it 
is with great pleasure that I rise to 
support the resolution which has been 
moved by my hon. friend Shri Bibhuti 
Mishra. On the last occasion when this 
resolution was discussed, I could not 
be present, but I have read carefully 
the proceedkigs of that day and 1 found 
that Shri Mishra had given quotations 
galore from Gandhiji’s writia^ and at 
the same time he had shown in his at
titude a down-to-carth realism which we 
have come to associate with those who 
have done work for the national move
ment in the countryside. I could not 
agree with all his suggestions as being 
immediately realisable, but, on the 
whole, I feel that he has done a service 
by bringing this resolution and trying 
to pin down Government to a d^nite 
statement in regard to the position.

I notice also that members from 4he 
Congress Bendies lUce my hon. friend 
Shri Satyendra Narayan Sinha had

referred to the v ^  heartening pheno
menon that on this resolution there was 
something like unanimity in the House 
and I am sure that if we can deduce 
from previous debates of a similar cha
racter like the resolution on a second 
Pay Commission demand which was 
brought forward by my hon. friend 
Shri D. C. Sharma and was unhappily 
defeated by a certain combination of 
circumstances, if we can deduce frcwn 
previous resolutions of a similar nature, 
I can take it that on this occasion also 
there would be unanimity in the House. 
And that is why I want the Minister 
to come forward and tell us very 
definitely what steps, if any. Government 
are going to take.

I notice that questions have been 
asked in this House in recent months 
on two occasions : on the 23rd of 
November last year when the Minister 
of Finance re^ ed that the recom-

* mendations of the Taxaticm Enquiry 
Commission regarding the fixation of a 
ceiling on individual incomes had not 
been taken a decision upon by Gov
ernment up to that tim e; and &en on 
the 2nd of March this year the Deputy 
Minister of Finance said that Govern
ment have accepted in principle the 
desirability of rkiucing the disparities 
in incomes and wealth and appropriate 
fiscal and other measures have been 
taken and will be taken from time to 
time in pursuance of this objective. 
Since then we have got the report of 
the Planning Commission and we have 
also got the speech of the Prime Minis
ter in the other House.

It was rather su^rising that, in the 
other House the Prime Minister made, 
what he called an unpremediated 
speech. He found that everybody wha 
had spoken in the other House, wi& 
one minor exception, had supported a 
resolution substantially similar to the 
one before us, but he intervenes un
premeditatedly only in order to see 
that the rescdution was withdrawn. 1 
consider this kind of thing to be moral 
coersion. I consider that it* is up to 
Government to tell us what concrete 
measures are going to be taken when 
there is so much feeling in the House 
and in the country and if the Finance 
Minister i  ̂ serious, he has got a num
ber of amendment; also suggested on 
this occasion, he might tell us which o f 
the amendments, perhaps with some



merely on production. But he has to 
conceive that it would be psychologi
cally satisfying to see that A e  vulgarity 
of wealth and the disparities of income 
are removed. Let us do some&ing about 
that here and now.
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[Shri H. N. Mukerjee] 
little modification, he can accept. I 
want Government not to get away 
from this responsibility. It is veiy im
portant that on this issue a definite 
decision is taken by Government and 
announced to the country. As far as I 
-am concerned, I would like not only a 
ceiling on income but also a floor.

The House is very well aware of the 
demand of industrial labour that no 
worker should get less than a wage 
<if Rs. 100 a month. We all know also 
the distressful conditions of primary 
school teachers who get hardly Rs. 40 
to Rs. 50 per month, for whom ihe 
Education Ministry in spite of a great 
deal of consternation can hardly find 
the necessary money. The Prime Minis
ter told us only the day before yester
day that the road to equality is not by 
some artificial fixation, but by a hun
dred paths which gradually bring that 
about. He opposed the idea of an auto
matic ceiling. Now, if we are not go
ing to have an automatic ceiling, let 
them let us know what exactly are 
the concrete measures they propose to 
take like capital gains tax, or the 
mopping up of dividend beyond a cer
tain limit and that sort of thing. It is 
no good saying:  ̂ ^

^  : q7«rr: I

How long are we going to move in 
this absolutely slow snail’s pace, which 
will get us nowhere, and in the mean
time all kinds of things are happening ? 
The Prime Minister speaking in the 
Rajya Sabha said that it may be psy
chologically satisfying to see that some 
people who flaunt their wealth in a vul
gar manner do not do it, but you have 
to raise the level of the people as a 
whole. And how can you do it ? Only 
by much greater production of wealth 
in the country. I consider this harp
ing on greater and greater production 
of wealth as the be-sdl and end-all of 
our activity to be a dangerous formula
tion.

Ever since we have read about socia
list theory we have found vested inte
rests coming forward to say that social
ism is a system which removes all 
incentives towards production and since 
we cannot have a dead level of p ove^ , 
soci^ism- is taboo. This is the classicid 
argument against socialism. And now 
we find the Prime Minister, who is 
the exponent here of the idea of 
sodalis&ic pattern of sodety, haipktg

The Pay Commission reported in 
1947— m̂y hon. friend Mr. Gadgil is 
there to give us much more information 
of a first-hand nature— t̂hat our services 
need not be paid more than a
maximum of Rs. 2,000 a month. Now, 
what do we find ? I looked up the 
Budget papers supplied by our Finance 
Minister this year and I looked up 
the Commerce and Industry Ministry
and I found one Secretary gets 
Rs. 48,000 ; one Joint Secretary Rs. 
36,000; five Deputy Secretaries 
79,700 making a total of Rs. 1,63,700 
for seven persons. And I found that 314 
Assistants. Clerks, etc., get Rs. 6,45,700 
and 137 Class IV establish get Rs.
59,100. Now, I may be told that they
get a lot of allowances, but we know 
from the Audit Report which has come 
to us lately, how allowances are receiv
ed by the higher officers and how the 
privilege is abused in so many flagrant 
cases. We find, therefore, that the Secre
tary gets Rs. 4,000 a month, while a 
Class IV servant gets a salary of less 
than Rs. 40 per month on an average. It 
is a ratio of 1: 100. This is vulgarity. 
TTiis is something which gives rise to 
ostentatious living. How can we tolerate 
this kind of thing ?

I know we have been told, and the 
Prime Minister has said that merit 
has to be rewarded prc^eriy. I know 
we have been told that if we want 
the riĝ ht type of public servants, we 
must give them the proper kind of 
inducement. What is the kind of induce
ment which is necessary for the right 
type of public servants in our country? 
We do not want an approximation to 
what the British intrc^uced in this 
country as a heaven-born service, and 
we do not want people with overween
ing ambition in monetary matters be
coming high-up officers in our State. 
We want people who would consider 
service and recognition of their service 
as theff real reward. We have been told 
that many officers of Government run 
off to the private sector, where they 
are much better paid. I would say it 
wotdd be good riddance if those officers 
ran away, because those wtio do not
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have that Idnd of social responsibility 
have no business to function as the 
officers of the kind of State which we 
want to have. Our officers, even those 
who are high up the ladder have no 
right to anytiiiing more a comfortaWe 
living. And if in 1947, the Pay Com
mission could suggest that we should 
not pay our higher <^cers more than 
Rs. 2,000 at the maximum, then 
there is no reason why today a gesture 
is not made. It would be psychological
ly satisfying, to quote the words of the 
Prime Minister himself, and the main 
problem of the prosecution of the Plan 
is this question of psychological satis
faction. The Finance Minister may 
dismiss me as a person who talks all 
kinds of nonsense in an emotionally sur
charged manner. But Shri Bibhuti 
Mishra is a highly respected member 
of the Congress Party, with direct con
tact with the people, and a long record 
o f service to the people, and he comes 
and tells us. . .

The Minister of Fimmce (Shri C. D. 
Deshmukh): The hon. Member also is 
highly respected by me.

Shri H. N. Mokerjee: I feel that
after all when we find this demand be
ing put forward from different angles 
by different sorts of people, Govern
ment should come and tell us what 
exactly is proposed to be done about it. 
I find that Professor Kaldor, whom 
presumably Government had invited to 
give his views in regard to the financial 
position of our country calculated that 
there is income-tax evasion to the extent 
of about Rs. 300 crores. Now, this 
might be a figure on which there would 
be controversy. Then, he suggested re
duction of luxury goods consumption. 
He suggested that there was sufficient 
•economic potential in India, and if only 
the tax-structure was modified, and if 
only the kind of imposition by way of 
excise duties, which the Finance Minis
ter seems to be fond of, was altered 
altogether, then, we can have a very 
different kind of society.

We have tried to point out on many 
occasions how from different angles we 
can bring about a better redistribution 
of wealth, and how we can try to 
aim at having both a ceiUng as well 
as a floor. It may be that we cannot 
have a ceiling fixed here and now 
straightway, but here and now, Gov- 
emment have got to make certam very 

'definite decisions. In view of aH these

things, I suggest that this rescdution is 
taken more seriously than it has been. 
I wish also to refer to the glee, the 
jubilation, with which bijg business re
garded the virtual renunciation by Gov
ernment of the idea of ceiling on in
comes. In the Special Budget Number 
ot The Eastern Economist, there was a 
chapter entitled ‘The taxes that failed*. 
They were expecting certain taxes to 
be imposed, but they were not Then, 
there is another chapter called ‘Ceilings 
on incomes’. It says in the first sen
tence :

“Among other things which fail
ed to turn up in the budget..

It was expected to turn up—
“ . .  .is the question of ceilings 

on incomes, which has almost be
come an accepted part of the pro
gramme of the socialist pattern to 
emerge under the Second Five Year 
Plan.”

Then, it goes on gleefully to say 
how the arguments of the private sec
tor have been accepted, and how Gov
ernment are now behaving in a very 
different way.

I therefore wish to request the 
Finance Minister to be good enough 
to consider very seriously what are 
going to be the psychological repercus
sions on the country, if Government 
merely dismisses this kind of rescdution. 
That is the most important part of it. 
It is no good merely having paper 
plans. You have got to get them exe
cuted through the co-operation of the 
people. You cannot enthuse the people, 
unless the people get the idea that 
something really serious is being done. 
And surely, there must be an attack on 
the vulgarity and ostentation which 
goes with the kind of income-making 
which prevails in certain sectors of our 
society.

We remember very Well when a lead
ing fiancial wizard was suddenly in the 
bad books of the Finance Minister 
and a warrant of arrest was issued, and 
flien he was taken to jug, what happen
ed ? His son-in-law suddenly poppi^ up 
from somewhere, and he produced 
Rs. 2 i crores as security for that per
son’s being out on bail. This kind of 
tiimgs happens. We do not know the 
amount of capital gains which these peo
ple are stowing away, heaven knows 
where: we do not know. This kind of 
thing is gomg on.
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[Shri H. N: Mukerjee}
We must do something in order to 

bring about a redistribution of the as
sets in our country. That is why I 
suggest that if the Finance Minister can
not accept the resolution— do not 
think he can accept the resolution just 
as it is— there are so many other amend
ments, let him suggest a slight altera
tion perhaps in some of these amend
ments, and let him accept it. Let him 
come forward to make a gesture, with
out which the consequences on the 
country would be disastrous.

Shri Gadgfl (Poona Central): I
thought that no argument was really 
necessary for supporting this particular 
resolution. As stated by my hon. fiiend 
Shri H. N. Mukerjee, Government are 
practically conmiitted to the principle 
of putting a limit or a ceiling on indi
vidual income.

The Taxation Enquiry Commission 
also had made certain suggestions. Per
haps, the House remembers that in
1953, 1954 and 1955, whenever I had 
the opportunity to speak on the budget 
and the financial proposals of Govern
ment, I insisted on this particular point 
The general atmosphere in the country 
was so conductive that . The Eastern 
Economist really felt surprised when it 
found that there was no mention of 
ceiling on individual income.

The House and the country have 
already voted the major premise of 
socialism. They have also voted the 
minor premise that inequalities in in
come are inconsistent with that high 
ideal of socialism. Courage and consis
tency require that effective steps should 
be taken to achieve this. Socialism is 
not a philosophy, so far as I am able 
to understand it. It may be philosophy 
in the initial stage, but today it is a 
programme.

Therefore, it is necessary that you 
must say that by these following 
me^ods, you are going to achieve it 
substantially year after year. Whether 
your annual plan is flexible or inflexi
ble, I am not concerned with. It is dan
gerous, having once accepted the princi
ple of socialism, to allow it to h w g in 
the air, and allow greater and greater 
expectations of prosperity and a gene
ral feeling of equality in the country 
to grow up. That is what has exactly 
happened.

In the first place, it is not that Gov
ernment or those who are lesponsiMe 
for economic thinking in this country

do not know how to effectuate i t  It is 
not that at all. But somehow or other, 
some people, at any rate, are obsessed 
with the idea that if a ceiling is accept
ed, then the production wiH be affected, 
and they think that it might affect capi* 
tal formation, it might affect incentive 
and so on. I have got a feeling that 
whether consciously or unconsciously, 
the planners are trading social justice 
for capitalist production.
4 P.M.

The primary concern is social justice. 
And when I say that they are trading 
social justice for capitalist production, 
I hope that the House fully realises 
the in^)lications of what I say. As 
regards the Plan, about which I shaU 
speak tomorrow if 1 get an opportunity 
or later on. the fact remains that the 
common man is still confused and 
thinks that if the result of the First 
Plan is that the poor have at least re
mained poor or have become poorer 
and the rich have become richer— that 
is a certainty— ĥe has no interest in i t  
Now, if the Second Plan is going to 
be the same, then what interest has he? 
If I find that I am where 1 was. that I 
was bom with poverty, I live in poverty 
and if I am to die in poverty, what con
cern have I in this country and its pros
perity. when it means the prosperity of 
the few ? Out of the income tax-payers 
round about 6 lakhs in a population of 
34 crores, about 160 or 200 earn so 
much that there' is no limit I cannot 
understand socialism except in terms 
of equality not only of opi^rtunity but 
substantial equality of earning. This is 
exactly what is being prevented from 
effectuating in the present economic dis
pensation that has been, so to say 
accepted by the Govenmient.

Is it impossible to put a ceiling on 
income? I suggested on one occasion 
Rs. 30,000 exclusive of taxes. Now. to 
that extent, Rs. 30,000 is itsdf an in
centive. How manv peoj^e are there 
in this coimtry who' are earning more 
than Rs. 30,000 ? Might be two lakhs 
or three lakhs out of a population of 
34 crores. Therefore, do not make much 
of tiie proposition of incentive. There
fore, the approach must be two-fold. 
First, create conditions in which in the 
economic sphere of the country, there 
will not be concentration of wealth 
in a general way. The second approach 
is that individuals will not get beyond 
a certain limit, for any eccmomic power 
or surplus in the hands of an mdivi- 
dual is definitely anti-social. A  rupee
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surplus is, SO to say, an oi4er dieque  
on the labour of the community. If I 
have a rupee, to that extent I can 
order my hon. friend, Shri C. D. 
ne«;hmukh, to work as Finance Minis
ter. If I have a rupee, I can ask a 
taxi-driver to run his taxi for me. In 
other words, this money is the power 
over social labour and in 99 cases out 
of 100 excess of it is used to the detri
ment of social welfare as a whole.

I am, therefore, submitting that in 
the Resolution which has beien moved 
by Shri Bibhuti Mishra, he has just 
asked Government to take some effective 
steps. He has not said that Government 
should take this step or that step. But 
I am suggesting a little more than 
that. You must naticmalise the main 
instruments and means of production. 
Otherwise, there is no meaning in social
ism. It is no good telling me that they 
are old junk. If they are did junk, pay 
them compensation at that rate or no 
compensation at all. If they are really 
self-paying, take them over. I do not 
think there is a single industrialist who 
will run a junk concern unless he is 
certain that he is getting quite a lot 
out of it.

Vidoor, a well known writer, wrote 
only two days ago in the columns of 
the Times of Ir^ia— I know him per
sonally ; he is not a socialist; if possi
ble, I would describe him as complete
ly indifferent to socialism— but a realist 
has come to the conclusion that the time 
has now come to have strategic indus
tries, main industries, under national 
ownership and control; otherwise, what 
you have promised in the Constitution, 
what you have promised from time to 
time by various statements from Official 
Benches and from party platforms will 
never be performed.

Individually, therefore, you have to 
control, dividend, you have to contrx  ̂
wages, you have to control rent. These 
are the three normal sources, as an 
economist would tell us. So far as rent 
is concerned, the problem of the land
lord is being solved, though not very 
satisfactorily. So far as wages, earnings 
and salaries are concerned, I had the 
opportunity, while I was a member of 
the Central Pay Commission, just to 
see that some advanced thou^t, some 
progressive thought, was embodied in 
the reconmiendations of the Central Pay 
Commission. We, therefore, laid down 
that there should be a limit beyond 
which the government servant ought not 
4— 139 Lok Sabha

to get. What happened to those recom
mendations is certainly weU known. 
But the time has come to revise 
that, not only in the interest of those 
who man the services, but in the inte
rest of the whole country, in the con
text of certain ideals and certain princi
ples which we have accepted in the 
Constitution and of certain moral res
ponsibilities which are now laid on 
our shoulders. ^

We talk of our great preamble. May 
I teU you, Mr. Deputy-Speaker, that 
the latest book on poUtical science by 
Sir Edward Barker has praised our 
preamble to the skies ? We feel proud 
of it, that after two years of discussion 
in the Constituent Assembly, we could 
evolve a preamble to our institution  
which should be the object of respect 
and adoration all the world over. Now, 
let us implement that. If we are serious 
alx>ut implementing that, it is impos
sible to avoid nationalisation of most 
of the industries.

Therefore, when such a himible 
Resolution is put before the House, 
when the Government are morally com
mitted to this principle, we shoidd 
implement it. I was very sorry to read 
the speech of my great leader in the 
other House. I do not want to comment 
on it  Shri H. N. Mukeijee said that 
it was delivered just on the spot. Again, 
I should like to assure S m  H. N. 
Mukerjee that he is not dogmatic in 
the sense that he does not say that there 
should be no ceiling. He said it should 
come under the circumstances here and 
tiiere and gradually. But the time has 
now come when from nebulous th irl
ing, we must come to some precise 
statement so that people wffl have faith 
in our promise. We promised thCTi 
this, we promised them that. After 8 
years of independence, hundreds of vil
lages are there without adequate drink
ing water supply. As regard literacy, 
we have done very little, Aough we 
have undertaken the responsibility to 
provide free primary education within 
a period of 15 years. Most of the 
period has gone. We are just a little 
ahead of what we were in 1947. Here 
is a test of earnestness of the Mem
bers of this House, whether they want 
to give a fair deal to the population 
which has remained in poverty over 
ages.

Asoka came and he built stupas; the 
people amtinue to remain poor. The 
Mughals came and they built the Taj
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[Shri GadgU]
Mahal and red fortresses; the poor 
continued to be poor; The Britishers 
cam e; they built highways and railways 
with the result that poverty travelled 
from Bombay to Delhi,'from Madras 
to Calcutta and so on, but poverty 
remained. Now, having given them 
franchise, having made every one of 
them politically equal to the other, are 
you going to tell them, *You are equal 
when you cast your vote, but you are 
not equal as soon as you leave the pol
ling l^ t h  ?’ Let us credit them with 
some sense of consistency ; let us cre
dit them with some political consequen
ces. They are gradually awakening 
to the power they have. When tiiey 
find Gadgil going to them, when they 
find the great Prime Minister going to 
them, when they find the great Finance 
Minister going to peasants at Rc^a and 
asking them, “Will you kindly vote for 
me, so that I may become a Minister ?” 
it means that the power to make Minis
ters remains with them, with the elec
torate and not with anybody else. 
They have really become the masters of 
this country. How are you going to 
deny them their birthri^t of a decent 
living ? That is for you to decide. Give 
them at least a proof that the tall pop
pies will not grow taller. I am non
violent enough not to say ‘cut them off* 
— I do not want to say that especially 
in the context of the Buddha Jayanti 
celebrations. But the process of leve
ling up is so slow and there is no bar, 
no ban, on the other hand on accumu
lations by the rich that they continue 
to ^ow  while there might be a little 
addition here and there at the lowest 
level. We are told that in the next five 
years. Rs. 50 will be added to the ave
rage national income of the individual. 
A s I have worked it out, it comes to 
half anna a day. This is the average. 
A  considerable portion of the popula
tion is far below the average and a 
small portion is so much above the 
average that if you work at this rate, 
socialism will not be realised not only 
for 20 years but for 200 . years. How 
long are you going to keep tiiem in this 
way? Give them at least this little 
proof that you mean business, that 
whatever happens, we will put a ceiling. 
I have not suggested now that it should 
be Rs. 30,000, or anything else. While 
talking on one occasion, the Finance 
Minister stated that we have already 
taxed 141 annas in the rupee. Why not 
tax a little more and make it 15 i 
wmas?

r  Deputy Minister of Fluuice (Shii 
B. R. Bhi^gaQ: How does the figure of 
Rs. 50 a year work out to half an anna 
a  day? It comes to 2 i annas, accord
ing to me.

ShD G adgil: Rs. 50 is for five years, 
which comes to Rs. 10 per year, that 
is, 12 annas a month. If the hon. friend 
will work it out further, he will get my 
figure. I am not a great mathematician, 
but I am fairly accurate in this. The 
hon. Prime Minister stated the other 
day tiiat'the average naticmal income 
will go up to Rs. 331 from Rs. 281. 
The main point is that the pe<^le want 
convincing proof that you mean busi  ̂
ness, that you want to give a fair deal 
and that you see that the economic 
institutions and political institutions in 
this country are not to work in such 
a way as to make the rich more rich 
and the poor, if not less poor, keep 
them as they are. That is the test.

This resolution is very simple and, 
particularly, the amendment of Shri 
Bhagwat Jha Azad is so accommodating 
for the Government that they can just 
think about it. It is necessary that they 
must give up nebulous thinking and 
come with a definite statement and a 
programme when this will be imple
mented and how this will be imple
mented.

Shri B. S. Miirthy (Eluni): I rise to 
support this resolution. In supporting 
it, I want to tell the Minister and the 
Government that the time has come 
when they should be bold to take cou- 
arge in both hands and say that they 
are prepared to put into force the pro
fessions they have been making all 
these years. It was many years ago 
that the Congress passed a resolution in 
Karachi stating that nobody should get 
more than Rs. 500 a month. After 
having got our Independence, many of 
us thought that this resolution in some 
modif^d form will be brought into 
force. But unfortunately, as Shri Gad
gil has now been telling us, the rich are 
being helped to become richer, and the 
poor are being repressed to become 
more poor. After all, the resolution does 
not ask for anything spectacular, any
thing ^and. It only says “take suitable 
steps immediately to fix a ceiling on 
tiie income of an individual” . In one 
sector, the agricultural sector, the 
Government has come forward asking 
all the State Governments to fix a ceil
ing for the ownership of land. Many
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State GovemmeDts have al^eAdy fix6d 
the ceiling oa land. Having iisked the 
State Governments fo proceed to fix 
a ceiling as far as ownership of land 
is concerned, Government, I do not 
think, will be justified in trying to skip 
over the other important sectors— trade 
and commerce. Therefore, having com
mitted themselves to this principle of 
fixing a ceiling in some form or the 
other, as far as the cultivator  ̂ as far 
as the landlords are concerned. Govern
ment must do something as far as the 
other spheres of industry and com
merce are concerned.

Again, in this country, we have 
poverty, disease, illiteracy and casteism 
— the most irrepressible enemies to 
human happiness. All these are due to 
the fact that t îere are 90 per cent of 
the people who are poor. My hon. 
friend, Shri Gadgil, was telling us that 
there are people who have not even 
two square meals a day. I say there 
are people in India today who are not 
even having one meal a day and not 
even a raiment to cover their shame. 
If this is the state of affairs, I do not 
know how the Finance Minister will 
be able to tel) us that on the one hand 
they want us to work for more pro
duction and more employment in the 
Second Plan. We want more produc
tion, no doubt, and more employment 
also, but what is the idea of the Gov
ernment? How are Government pre
pared to see that poverty is rooted out ? 
Unless the ceiling is fixed, poverty can
not be rooted o u t; unless poverty is 
rooted out, disease cannot be rooted out 
Again in India, casteism is being nur
tured on capitalism. Therefore, some
how or other we must have an axe laid 
at the very roots of capitalism, and I 
hope that the Finance ^nister will be 
able to tell the House, and through this 
House the 36 crores of people, who are 
looking to what sort of socialist pattern 
we are going to have, that Government 
are prepared to take courage in both 
hands and fix a ceiling. That ceiling 
must be such that in the course of 
the Second and Third Five Year 
Plans, people will not be beggars, 
but will be Wage-eamers, the wage 
being such that the worker in the 
factory and the labourer in the field 
will be feeling that they are not only 
?n a free India but also have a red 
socialist pattern of life. I think Govern
ment should be prepared to come for
ward and say that what they meant 
about the First Five Year Plan and 
about the Second Five Year Plan was

not mere words but translating them 
into deeds. And the proof is by taking 
the decision to fix a ceiling on the 
individual income.

Shri C. D. Desimmidi: I think it was 
necessary to have a perspjective for a 
consideration of a resolution of this 
kind, and fortunately that perspective 
is furnished to us by the presentation 
of the Plan. What exactly is the Plan? 
It involves a process of production and 
investment, and a process of develop
ment, that is to say, the functioning of 
social services to & e community in 
general and to the disadvantaged section 
of the ccnnmunity in particular.

Fortunately, we have been aWe to 
preserve the percentage of the Plan 
that is to be spent on social services, 
round about 19 or 20, although in 
absolute figures, 20 per cent of the 
new Plan will mean very much more 
than 19 or 20 per cent of the old Plan. 
To the extent to which we are able 
to devote sums to development, obvious
ly we are taking positive measures to 
remove disparities of income, wealth 
and opportunitv. That leaves us with 
the question of production. I think it 
is very necessary that we should dis
cuss this question in an atmosphere 
which, as far as possible, is free from 
sentiment or undue zest or obsession ; 
because, it is frightfully import^t that 
we do not make a mistake in regard 
to the processes of production that we 
intend to adopt during these next five 
years— t̂aking the view only of the near 
future, so to speak, apart from any 
p er^ ctive that we can have.

It is in this context I think it is 
necessary to deal once for all with the 
various methods that have been ad
vanced by my hon, friend, Shri Gadgil. 
The best thing to bring about equality 
of income and of opportunity is to na
tionalise most of the instruments of pro
duction. That means the socialism of 
a very very advanced kind in deed. 
We have given reasons in the plan 
why at the present moment we do not 
consider that it is practicable and why 
we feel that an integrated operation of 
the private and public sectors is the 
one that the country seems to need. 
That is a proposition which seems to 
have been accepted even by some 
of the Members on the opposite side. 
Therefore, I think for the purposes of 
this discussion, it is irrelevant to sug
gest that we better start on the h i^  
road to socialism and that everything 
will wall into its proper place. Obviously
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it will be because then almost everybody 
will be a government servant of some 
sort or the other. In the otherwords we 
shall have a very extensive bureaucracy 
and a salaried class generally is more 
amenable to fixation of their emolu
ments than the class wUch operate in 
the private sector. But that is not the 
problem that we are dealing with to
day.

Incidentally, so far as salaries are 
concerned, there was some reference of 
the Central Pay Commission and some 
figures were given of extra-ordinary 
high salaries drawn by certain Gov
ernment servants. The hon. Members 
are aware that the pay scales recom
mended were for new entrants and 
those have been adopted by the Cen
tral Government It just happens that 
we have the residue and the remnants 
of the old service and they furnish 
these awful examples, so to speak, to 
Members of the Opposition. But, one 
should not lose sight of the fact that 
by and large the recommendations of 
the Pay Commission have been accept
ed and Rs, 2,250 is the highest pay, 
apart from the pay of Secretaries which 
is going to be about Rs. 3,000— I think 
so. According to the Central Pay Com
mission, Rs. 3,000 is the limit of indivi
dual pay or salary that has been 
recommended.

Here, as I said, we are not really 
dealing with the problem of salaries. 
As the hon. Members have pointed 
out, even if you fix a pay ceiling and 
an income is left after taxation, I 
doubt, whether there will be any salary 
in the public sector which will come 
within the purview of that kind of ceil
ing. Because, in order to get your 
Rs. 30,000 or Rs. 36,000 or Rs. 40,000 
you should have an income of 
Rs. 60,000. I do not know the exact 
figure. Therefore, I do not think we 
should draw a red herring across the 
path and discuss the salaries of public 
servants here.

There was a resolution in the Rajya 
Sabha which coupled this recommenda
tion of fixation of a ceiling with another 
recommendation that the salaries of 
government servants should be fixed 
at a particular level. But that is not 
what we are dealing with here. Ccmsi- 
dering that our chief source of concern 
is production, we have to give all our 
thou^t to this particular problem. By 
what means shall we succeed in increas
ing production, is the first step, the

second being of course, distribution of 
the incomes and the amenities. There
fore, references to social justice, fed- 
ings that the common man has for 
capitalist production and incentives, 
appeals to the electorate, reference to 
tall poppies, appeal for a precise state
ment of what we are gomg to do, lack 
of earnestness or otherwise, our moral 
responsibility, our partiality to private 
enterprise or private uplift, are all really 
un-businesslike aspects, if I may say 
so. We should convert ourselves mtoa 
committee where all of us are of one 
mind that we want to maximise pro
duction and to maximise the equality of 
its distribution. If that is so, let us 
forswear all these suggestions and in
sinuations and so on. We are trying to 
address ourselves to this basic task with 
as much earnestness and certainly with 
greater fervour than the people who 
are not charged with the business of 
the executive Government. Because, 
after all the House wiU look to us for 
the implementation of the Plan. The 
House is certainly entitled to criticise 
the lines on which we propose to go 
but speaking on subjective attitudes, no 
one can be more anxious than ourselv
es to deliver the goods. Therefore, I 
would appeal to the House not to in
dulge in the suggestions that some
how or other we are partial or are 
overinfluenced by private capitalists.

It is in this light that I would like 
the House to read very carefully what 
the Planning Commission has said in 
detail under this head : ‘Reduction in 
Inequalities’ on page 32 in this full 
edition of the Plan— paragraphs 19 to 
29. It is too long a section for me to 
go through but I am quite certain that 
some of the difficulties which the hon. 
Members have felt in this connection 
will be cleared if they read this im
partially.

The next issue is this. If our pre
occupation is with production, neces
sarily we are concerned incentive. 
Whether you call that ipcentive or whe
ther you call it material interestedness, it 
does not matter; it is the same thing. 
It is there that psychological considera
tions come in. Whether they apply to 
the rich or to the poor, that is equally 
the same thing. I am at one with the 
hoiL Members when they say— Î think 
Shri Mukerjee said— “consider the one 
fact which will have a psychological 
satisfaction on millions of our country
men, that they are having a fair, square
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deal**. Certainly, that wifl lead to pro
duction and so on and so forth. Never
theless, that does not absolve you from 
the duty of throwing incentive in the 
sector in which private enterprise ope
rates. You must satisfy yourself that 
the sort of incentive that you leave 
there wUl be enough to draw the best 
of the men whom— if you like— r̂eluc
tantly you are allowing to operate in 
the private sector. That is not a matter 
wUch can be decided by mathematical 
formulae, nor can it be decided oncc 
for all. It may be that their expecta
tions of material leward are very im
portant in the light of their past expe

dience and as one goes along, as taxa
tion measures develop, they themselves 
will learn to expect a lower order of 
reward. What is not possible today—  
am talking of the possibility only in the 
light of incentive and production— m̂ay 
be possible two, three or five years 
hence. This is the principal difficulty 
in the way of our spelling out more 
elaborately what exactly we are going 
to do in order to lop off the tall poppies, 
if I may borrow that metaphor— in 
other words, what one is going to do 
in regard to taxation and, in particular, 
direct taxation.

One hon. Member— I think Shri 
Mukerjee— demanded that, in view of 
this near unanimity that is prevailing 
in regard to this Resolution I announce, 
concretely, here and now, what 
steps Government are going to take 
in order to remove inequalities. With 
all the experience that 1 have had of 
fiscal a^inistration for the last six 
years, I cannot for the life of me 
think how I can satisfy the House in 
regard to all those measures that have 
b€«n adumbrated in those pages by the 
Planning Commission. How do I tell 
them what exactly is the form that the 
taxation of wealth will take? How do 
I tell them what I propose in regard to 
capital gains ? How do I tell them what 
amendments I may have in view in 
regard to the Estate Duty A ct?  Then, 
somebody complained— I think it was 
in the debate on the Plan— t̂hat no re
ference was made to the excess profits 
tax, tax on gifts, tax on expenditure 
and a hundred and one other forms of 
taxation. I consider, since we are deal
ing with a planned economy, there are 
proper occasions on which one elabo
rates one’s ideas and puts forward con
crete measures— and by ‘concrete mea
sures’ I understand the Finance Bill. 
Do 1 put about 12 Finance Bills in

the course of my reply before the hon. 
Members of this House ? That is not 
possible. The House will recall that 
in the course of my observations ii^the 
general discussion on the Budget, I 
said that it is not possible for me to 
sketch out very much in advance what 
the Government is going to do in 
regard to the modes of direct and in
direct taxation. A  statement was made 
this morning.........

Shri H. N. Miikeijee: May I ask
a question. Sir? In view of certain 
doubts having arisen in people’s ^minds 
on account of the Government’s em
phasis on production at the cost of a 
comparable emphasis on distribution, 
could you take the House into confi
dence regarding those steps which you 
have in mind and, could you from that 
point of view acc^ t some of the 
amendments which are worded in such 
a fashion that you can conceivably ac
cept them ?

Shri C. D. Deshmnkh: Those amend
ments* are not concrete proposals for 
taxation. The point I am developing is, 
we are all at one in wanting to maximise 
production. As far as I can «ee, distri
bution may be a direct distribution—  
that is not very much under our.control 
except that incomes flow and transfers 
and exchanges take place in the com
munity— but in addition we wish to 
spend moneys, which we take from 
those who can afford it, on those who 
need the amenities which we can pro
vide out of those funds and those de
velopment expenditures.

Shri Ferozt Gandhi (Pratapgarh Distt. 
— ^West cum Rae Bareli Distt.— ^East): 
How would increase in income-tax 
affect the salaries of Ministers in Uttar 
Pradesh who get a salary of R& 1,250 
free of income-tax, plus a car, plus a 
free driver, plus a cleaner, plus free 
petrol, plus a free house and another 
house free in Naini T al?

Shri C. D. Deshmukh: WeU, it is a 
minor matter against this major pers
pective ; nevertheless, this matter also....

Shri Feroze Gandhi: Same is the case 
with private concerns.

Shri C. D. Deshmukh: ............... has
been brou^t to the front now by the 
Comptroller and Auditor General in 
regard to taxation on perquisites in 
general and, sometime or other, a reply 
is due. I ^ould say, generally that 
there is a way now of assessing perqui
sites also. In other words, one c a n .. . .
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Sfari Feroze G andhi: Tax would be 
paid by the State from the public Ex
chequer. The Ministers in U. P. do not 
pay* out of their pocket. Whatever is 
assessed is paid by the Exchequer. 
Therefore, he gets what he used to get, 
no matter how much the tax may in
crease.

Shri C. D. Deshmnkh; I have not 
quite studied the Ministers* Salaries and 
Allowance Act in Uttar Pradesh. If 
what the hon. Member says is true, my
only answer...........

t
Shri V. G . Deshpande (Guna): What 

about the Central Ministers?

Shri C . D. Deshmnkh: I cannot an
swer another question before I have 
answered the first one. What I was go
ing to say is that the State Legislature 
is supreme in its own field. The Cen
tral legislature is supreme in the field 
which has been allotted to it by tide 
Constitution and it would be improper 
for me to criticise any legislation passed 
by a State legislature in regard to the 
salaries of its Ministers. That is all the 
answer that I can give and the same 
sort of answer applies to this legislature 
also, that constitutionally I cannot go 
into that particular question.

What I was going to say is— have 
lost the thread because I was going on 
answering questions so long— that Siere 
is one thing that has been brought 
in forcibly as a conviction to my 
mind and that is, that this House, the 
legislatures in the States and the elec
torate, to which a iri Gadgil referred, 
will now be imposing a very very severe 
criterion indeed in regard to taxation. 
I am free to admit it. I can see the task 
of future Finance Ministers getting in- 
creasin^y difficult only in this ^nse that 
they will have to make sure that th ^  
do not put a pie on indirect taxes, if 
there is any possibility of that same pie 
being recovered through direct taxation. 
Therefore, it is all a question of con
sidering in the future how one would 
behave or how one would arrange these 
fiscal matters.

It is also true, what .Shri Asoka 
Mehta said, that most processes of 
development lead initially to disparities 
of income. They have a tendency of 
making the rich richer and the p w  
poorer. Therefore, unless the Planning 
Department and the coimtry are wide 
awake all these results will follow. It

follows even in socialist'cotmtries like 
Sweden. I am told— I think there is a 
reference to it in Prof. Xaldor*s report 
— t̂hat is the case in socialist countri
es. Therefore, I realise the necessity of 
keeping a very wide eye open 6n how 
we^th is accumulating and how it can 
be tapped for purposes of better distri
bution among the conununity.

So, if hon. Members agree on two 
things : firstly, that we should maxi
mise production, and, secondly, that on 
every occasion on which a taxation 
measure comes forward they will be 
entitled to ask what measures we pro
pose to take in regard to the profitŝ  
that are going to this first category of 
profits— t̂hat is, dividends, and not wag
es and rents— t̂hen certainly the Finance 
Minister concerned will have to give 
a satisfactory answer.

The reason why all these have not 
been brought in today is (1), that 
we only needed a certain sum of money, 
and (2) there are certain forms, I under
stand, which have still to be examined. 
It is quite certain— if I may refer back 
to Prof. Kaldor— that it is at our ins
tance that Prof. Kaldor was asked to 
come to this coimtry. We knew he had 
written a ‘Minority Report’ in the 
Tiixation Enquiry Commission. He was 
placed for convenience in the Indian 
Statistical Institute, but he has submit
ted a report to me, to the Finance 
Minister, and it is my intaition to place 
that report before the House before 
the end of this session, because I am 
anxious that hon. Members should con
sider everything that that report con
tains and be prepared with their ob
servations when we take up the ques
tion of Plan. I am sorry this debate is 
getting mixed up between the Plan and 
file ceiling. Both things are one, prac
tically parts of the same discussion. 
That is why 1 am saying, I am anxious 
that hon. Members should share the 
burden of consideration witii me. I 
am considering Prof. Kaldors report 
and 1 would like si^gestions of hon. 
Members. I am quite certain that we 
shall be able to hanuner out something 
which will give some little satisfaction to 
the House, to all sections of the House 
I should say, when the time is ripe for 
b rin ^ g  forward further measures of 
taxation. That is all in a general way 
that I can say in order to allay the 
anxiety of the House tha^ somehow 
or other the Finance Minister has 
sworn himself only to raising revenues
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by indirect taxation. I  have never 
said so. What I said was that 
one will have to remember all the time 
that the people who have incomes 
over Rs. 4,500 in this country are, say, 
1 per cent or a little less than 1 per 
cent.. People who have incomes of 
over Rs. 60,000, after payment of tax
es, would hardly exceed 450. We can 
deal with them. Therefore, 1 say, that 
after we have done all we want to do 
with these people, who are, so to spe^, 
our commission agents in increasing 
production, it may be that in view of 
the large volume of taxation-that we 
have to raise, we may have to ask the 
common man to spare some promised 
current consumption in the way of either 
taxation or borrowing or saving. That 
is all I have said. I have never said 
that we shall confine ourselves exclusive
ly to indirect taxation and that I feel 
that the limit of direct taxation has been 
reached. In my own mind, there is not 
even a vestige of feeling of that kind. 
I very readily accept the fact that there 
will be larger and larger surpluses in 
the hands of the well placed and advan
taged individuals, companies and finng 
which the community is entitled to tax.

While I have the opportunity, I 
might say that so far as the method of 
raising surpluses is concerned, it is no 
good deluding ourselves with the feel
ing that if some gets into the hands 
of a few people as surpluses, or if it 
gets into the hands of a few people as 
surpluses, or if it gets into the hands of 
a very large number of pwple in small 
driblets, both are the same thing. They 
are not. So far as surpluses are con
cerned, it is easier (a) to locate them 
and (b) to tap them if they go into' 
the hands of a few persons. Therefore, 
the process that I have indicated should 
not be difficult. If, on the other hand, 
surpluses or these additional incomes 
— these get distributed in very small 
doses or driblets or thimblefuls all over 
the community, it is almost certain that 
it will be absorbed in additional con
sumption. Therefore....

«
Shri N. B. Chowdhury (Ghatal): 

Monopoly should be developed.

Shri C. D. Deshmokh; That is not 
the argument. The argument is, there
fore, one should not have an oversim
plified feeling in regard to this tragie 
dilemma to which The hon. Member rê  
{erred. One should take steps. If in
comes or amenities are being distribut
ed, to that extent, one diould make up

one’s mind that it will be almost im 
possible to tap them except through 
small savings or voluntary acts of self
abnegation on the part of the holders 
of these incomes. But, so far as these 
surpluses are concerned, I say that I 
do not anticipate any great difficulty in 
either locating them or devising suit
able measures, if a little time is given 
to us, to tap them for the puiposes of 
the community. This is the general 
philosophy of this matter.

In view of this, my difficulty is, I 
cannot accept the resolution in the form 
in which it has been put forward. I 
need not make it clear, I hope, that 
Government wholeheartedly accept and 
intend steadily to pursue the objective 
which underlies the Resolution namely 
a progressive reduction in economic 
inequality, and if there is any satisfac
tion to the House that we should 
give at least token indication that we 
are at one with them in spirit, I am 
prepared to accept the amendment 
which has been suggested by Shri 
Bhagwat Jha Azad so that we at least 
stand conmiitted to the principle. The 
gap has been narrowed a little, shall 
we say, between the advanced thinkers 
and ourselves.

Shri Gadgil: I will still go ahead next 
time.

Sliri C. D. Peshmukh: It is possible 
to spin out this matter and go into plati
tudes which are well known as to what 
planned development means what capi
tal formation means, and how man was 
not bom equal, how his capacity, etc., 
are unequal and so on. But, I shall 
not take the time of the House by stat
ing most of these platitudes. Nor shall 
I mention, except very briefly, the steps 
that have already been taken by the 
Government in the same direction : 
land reforms, althou^ many hon. 
Mwnbers find fault with them, regula
tion of rents, control of money-lending, 
re-organisation of rural credit, amend
ment of the Company law, nationalisa
tion of the Imperial Bank, life insurance 
and so on.

The only other issue is this question 
of the expansion of the public sector 
or expansion of state-trading and so 
on in order to tap some of these profits. 
There, again, dimensionally, we may 
not be able to satisfy the House. I am 
a great believer in Chanchupravesh, 
in making a small beginning which
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[Shri C. D. Deshmukh] 
could be broadened and widened as 
opportunities offer themselves— thin and 
of the wedge. There has been some re
ference made to the Taxation I n q i^  
Commission’s report I do not think 
hon. Members have really studied it 
because, otherwise, they would not 
use the word immediately. I would like 
to read— I do not know how much time 
I have.

Mr. Deputy-Speaker: His time is up.

Shii C. D. Deshmukh: In that case,
I would not read. I would only say 
when I place the report of Professor 
Kaldour on the Table, which I hope 
to do in about two' or three days, hon. 
Members should study not only what 
he says about taxation, but also what 
he says about ceiling on income. I 
have no time to read it today. When 
they read it, I think they will agree 
with me more than ever that all that 
we need do at the moment, is to accept 
the amendment moved by the hon. 
Member Shri Bhagwat Jha Azad.

sft fr o  (̂ TR̂  ^ ^

i  i f k  ^  f t  ^

^  ^  ^ 5 ^  efHSTFT ^  t

rJTnr |  i ^  ^
^  ^  ^ I ^  ^
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^  «TT w  f ^ ” I
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W Tt<5T ?fh: ^  4>rĉ R  w ^ 3 ^  f  ?flT 
^  ^  f ’TTTV
^  ? r m  # 1w?Tir t o

5IRFTT ^  t  ? ?rrir ^  ^  t  
(fefhr

¥t 3RPTT I  cHTT)
^  ^ t  ^  ^  
s n i  ^ rro ft  ( ^ )  ^
(VTW ^) 5̂TT̂  t  ^  A

m»4Hi r̂?»TT ^ snr^H’

7i%R ^  TO r̂sRTĈ TR ^#*TR
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I ^  ’H'tnl ^  5nRT 5PTT
^  H * f > r  <v ^  ^tciT ^  ^
ITT ^  TT^ iTTfpft f^RTR ^  ̂

?THT ^  ^  ®Ft ^T T 
?TRT ^  ^  ?n#

% nsf^^d 5jfW^ ^  «?T
TTh: %  ^  ^  ^

^  I 5TI^ SPT ^ T T ^  t  J T T ^  
%'Hr1‘ ^  «ttt ^  5i|f ^  q i^  3Rr*

^  ^  t  f^  t h : % 3t? ^
tsfyqfd ^  ^  m rpft ^  3ITW f t r iW r  
(sn m  #5ft) ? fk  %

TRT 'srrj f  ?rV̂  ^  ^TT^nrt

f̂ ^PWR ^  q f^
“q r ^  H«F5ft ^ftr *i<k  ^>r%
^  q f ^  '̂ ft T̂RFTT ^  <<«)i'ji qr-

q^TT ^  ^TRT PhMI^ ^^RTt % 
^ ......

Shri C. D. Deshmukh : During the last 
month or so, about a thousand peasants 
liave been to me and I do not believe 
that a single captain of industry has 
Ijeen to my place.

W o m  ^ 5T^
f w f t  ftTTT I
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[«ft ft«r]
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Mr. D ep iity-S p ^ er: Now there is 
the main Resolution and there are the 
amendments. I am going to put amend- 
irient No. 3 standing in the name of 
Shri Bhagwat Jha Azad, and if this is 
carried, perhaps there would be no need 
to put any other amendment to the 
vote of the House.

Shriniati Renn C h a in v w ttj’ (Basir- 
hat): This is absolutely different from 
the Resolution.

Mr. Depvty-Speaker: But this is in 
substitution of the original one, and if 
this is a c c e p t e d . .

Shri V. G. Deshpande: On a point of 
order. The amendment which is substi
tuted for the Resolution should have 
some relation to the original Resolu
tion. The original Resolution refers to 
ceiling on income, and this refers  ̂to 
only the removal of disparities. I think 
this is a separate Resolution and not an 
amendment.

Mr. Depoty-Speaker: This question
cannot be raised now. The Speaker has 
accepted it and it is too late now for 
me to give any ruling. It has already 
been accepted : therefore that question 
does not arise.

Shri U. M. Trivedi (Chittor): The fact 
that the Speaker has admitted the 
amendment as an alternative does not in 
any way commit him ; nor does it meaa 
that it is in order.
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Mr. Deprty-Speriter: Not only ha*
the Speaker admitted U; the vanous 
ainendaients were moved and the one 
that was out of order was ruled out as 
sudi.

Shii NambUur (Mayuram): Gene
rally such motions or amendments used 
to be admitted subject to further scru
tiny. Now, on scrutiny, we find that it 
cannot be admitted as an alternative 
resolution. Therefore, you can give your 
ruling at this stage.

Pandit Thakor Das Bhargava (Gur- 
gaon) : My first submission is that 
when the mover of the resolution him
self says that it is quite germane and 
he is prepared to accept it as an alter
native, who are the others to say that 
it is not germane ?

Secondly, when a resolution is mov
ed that a ceiling should be fixed, m 
essence it means that the dispanties m 
income should be removed. It is on the 
same plane with the resolution.

Thirdly, whenever an amendmait or 
a resolution is moved, the proper tixM 
to object is at the time, is moved- 
When it has been moved, discussed aftid 
a reply has been given, it is not 
to say that it is not in order at the tmal 
stage.

Shri U. Trivedi; My contention is 
briefly this. The original resoli^on hM
been moved by the mover and It ism
possession of the House, thou^  the 
mover may desire to witiidraw it, it is 
for this House to allow him to withdraw 
it or not. If the House is not prepared 
to agree to that, it is none of his 
cern to say that he would like to have 
this amendment. We also feel that the 
amendment that is sought to be moved 
today is different in nature entirely from 
the main resolution which has bera 
moved by the mover. In these cir
cumstances, the House is not prepared 
to agree to this proposition A at A e 
mover may be allowed to withdraw the 
resolution. We do not agree to that 
course.

Mr. Deputjr-Spedcer: ^ °« g h  
cussion has taken place. The first ob
jection is that, ordinarily we admit thss» 
amendments subject to their admissibi- 
litv otherwise. This is not the case in 
the present instance. The Speaker appu- 
ed his mind, as it appears from the re
cord. and one that was out of order was 
ruled out of order. Therefore, that ob
jection does not hold good.

The second objection »  
original res(dutioa was quite a d i ^ c t  
one and the amendment should Imve 
some relation to the original resolution. 
This is also not of much importan^, 
because one that substitute another 
must certainly be distinct. Then a g ^  
there is relation. It was intended b y tte  
original resolution that a ceilmg should 
be placed on income ; the amradmrat 
that is before us, the substituted re^lu- 
tion, though it does not go to me whole 
way is a step in that direction, but 
seek^ to narrow down the di^anty. 
Mr Azad’s amendment wants mat 
we should move in tiiat direction, 
though we may not readi the goal 
immediately. Therefore, it is a step m 
that direction and certainly germane to 
the resolution that we have been dis
cussing.

Thirdly, the mover also accepts that 
it satisfies him to some extent. Ther^ 
fore, I rule tiiat this is perfectiy jusU- 
fied and in order and I am gomg to 
put it to the vote of the House.

The question is : *
That for the original Resohition, the 

f<rflowing be substituted :
‘This House recommends to the 

Government to take appropriate 
measures to reduce the dispanty m 
income prevailing between me d i^ - 
rent sections of society in the 
country.”

The motion was adopted.

Shri NamMar; The ‘Noes* have it.

M r, Dcputy-Speaker: So
was the voice, that it cannot be taken 
seriously. At any rat  ̂ they are not 
against reducing disparity. .

All other amendments are b^ned. 
Now we pass on to the next resolution.

RESOLUTION RE. E N Q U I^  lO TO 
W ORKING OF INCOME-TAX

d e p a r t m e n t

Shri Kamath (Hoshangabad): Mr. 
Deputy-Spe^er, a curiously unexp^t- 
ed thread of harmony has run. Sit, 
through this day’s proceedings, nght 
from the official resolution on the 
Second Five Year Plan, through the e^- 
lier resolution on the ceiling on in
comes and now. Sir, this last one of the 
day.



taxation world. It has proved attractive 
to many dodgers and evaders; it has 
ptoved dangerous to others. This in
come-tax affair claimed as its first vic
tim in free India no less a person than 
the first Finance Minister hii:^ lf.
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An Hon. Member: I hope the har
mony will continue!

Shri Kamath: Yes, but not hundred 
per cent. There is a harmony running 
through all the three resolutions of to
day. Before I go further I shall move 
the resolution on the Order Paper.

I  beg to move :

“This House recommends that a 
'Committee consisting of seven 
members, not less th ^  four lo f 
whom should be members of Par
liament, be constituted to enquire 
into and report within six months 
about the working of the Income- 
Tax Department, with recommen
dations to improve the efficiency in 
the administration of the depart
ment leading to quick assessment • 
and better results in revenue col
lections.”

It is said, mysterious are the ways 
o f  God and I from my experience as 
regards this resolution think that eqaul- 
ly mysterious are the ways of the 
ballot, I mean ballot m L (*  Sabha. 
This resolution was sponsored, as the 
Bulletin would show, by nearly 46 
Members, representing all sections 
of the House. Twenty-three, nearly 50 
per cent, of the sponsors are my hon. 
friends on the other side. Congress Mem> 
bers themselves. Among the others arc 
included hon. Members belonging to my 
own party, the Praja Socialist Party, 
the Conmiunist Party, the Member who 
shines in solitary splendour of the Jan 
Sangh {Interruptions),— m̂y hon. friend 
Mr. Trivedi— and seven or eight inde
pendent Members of this House.  ̂There
fore, this responsibility has fallen on my 
shoulder; I have been chosen by fate to 
be the spokesman of all parties, groups 
and sections of this House.. Such a res
ponsibility has not been shouldered by 
any hon. Minister of the Treasury Ben
ches. because whenever they speak, they 
speak for their party, not for any other 
party. But today I am luckily speaking 
on behalf of the whole House, entirely.

An Hon. Member: Unique honour in
deed!

Star! Kaniafii: Therefore, I regard it 
as a unique privilege that has fallen 
to my lot.

May I, by your leave suggest that 
income-tax is, if I may so put it, the 
i t ’ of the taxation world. So. I.T. is 
very appropriate; it is the *it* of the

[ P a n d i t  T h a k u r  D a s  B h a r g a v a  in the 
Chair}

Of course, my right hon. friend the 
Finance Minister now— I do not know 
whether I am right in saying ‘right hon. 
friend’ was perhaps manning or gov
erning the Reserve Bank at that time, 
that is, in 1948 August, when this first 
casualty owing to income-tax took place 
in this House, not in this very House, 
but in the Constituent Assembly of 
India (Legislative).

On the 17th August 1948, Mr. Shan- 
mukham Chetty resigned because of 
some developments in connection with 
the withdrawal of cases to be referred 
to the income-tax Investigation Com
mission. I do not want to go into the 
details of this matter. You are very well 
aware of what happened at that time. 
There was an impression left that he 
was more or less a scape-goat for some
thing, some decision which Government 
as a whole had taken, which the 
Cabinet as a whole had taken. And 
you might remember that there was a 
stormy Congress Party meeting. My 
friend Mr. Goenka is not here today. 
But you might remember the part he 
played in the stormy debate at the 
Congress Party meeting. I do not wish 
to go into the details of that Party 
meeting, and so I do not want to dweU 
upon it any further.

Again, the historic division, the first 
division in this House, since 15 th 
August 1947, in free India, in the Cen
tral Legislature took place on this in
come-tax affair. The very first division 
in free India took place on the Income- 
tax Investigation Commission (Second * 
Amendment) Bill piloted by my hon. 
friend Shri Tyagi. He is not present 
here now. That was no division of the 
type we often have now a days. The 
House actually divided, and there was 
not this standing up in one’s seat and 
all that sort of thing. The House divi
ded actually, and the division took place 
on this Bill on a clause which referred 
to concealment of names or some simi
lar provision in the Bill.
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Now, this last part of the story is 
this resolution itsdf, which, 1 under
stand, has no parallel so far in the 
history of resolutions tabled in Parlia
ment. I was out of Parliament for three 
years, and so I do not know, and I have 
not the fullest knowledge, but so far 
as I am aware, no resolution has been 
supported by as many as 46 Members 
of the House, and consisting of all 
sections of the House.

The last aspect of this matter is that 
it has fallen to a non-expert like me to 
pilot this resolution. I do not daim to 
be an expert in this matter. You, Sir, 
are much more competent in this 
matter, and I am sure you will deal 
with this matter in the next session of 
Parliament. I am not at all an expert, 
but I shall deal with the general fea
tures of this particular resolution.

The Finance Minister has seen 
finance, I suppose, for the last twenty 
years or more. Ever since he was in 
Madhya Pradesh as Secretary to the 
Government there, he has been conver
sant with the Finance Department, and 
he has seen finance from various direc
tions, from good, bad and indifferent 
And he knows it inside out, so to say. 
If you will permit me. I shall read 
out a little Sanskrit poem I have com
posed for the occasion.

An Hon. Member: By you?

Shri Kamath: Yes. This afternoon, 1 
sat down and wrote it. The poem is 
addressed to the Finance Minister.

Shri D. C. Stianna (Hoshiarpur); 
t Composed by you?

Shri Kamath: Yes, by my humble
self.

The sloka is as follows:

«iT<TT$5zn a r f w R

There might be some slight gramma
tical error here, but the sense is clear.

^  v x w w ”
‘ ^  ’ m e a n s  t a x

^nrfe: i

There is an old Hat^ogadeepika 
sloka, and this latter p a rt^  an ad îpta- 
tion from that sloka.

An Hon. Member: What is the mean
ing of this sloka ?

Shri Kamath: This means in brief—  
the first two lines are addressed to the 
Finance Minister—

“Oh Chintaman, whose samkalpa 
is to see that Bombay is included 
in Maharashtra, to see that ^ m -  
bay adorns Maharashtra, listen 
to me, hear me, lend me your 
ears, listen to what I have got to 
say-----”

Shri A . M. Thomas (Emakulam): 
How is that all relevant to this resolu
tion ?

Shri Kamath: There is no doubt
about what I am propounding.

The next two lines of the poem are :

This means :

“The evaaon of tax or loss of 
income-tax leads to crisis. If you 
gather your collections, if you 
gather your tax property, that will 
lead to prosperity.”

Shri T. B. Vhtal Rao (Khammam)r 
It is very good.

Shri Kam adi; The last line, namely:

is the most important It can form a 
motto for a thesis by an expert, or for 
a monograph.

Today, the report of Mr. Nicholas 
Kaldor has figured right from the fore
noon up till about half an hour ago. 
Answering a question in the House on 
the 21st of May, the Minister of Reve
nue and Civil Expenditure, Shri M. C. 
Shah said :

“Attention is invited to the reply 
given to the starred Question No. 
2023 dated 8th March 1956. Steps 
are being taken to publish 
Mr. Kaldor’s Report and it will be 
misleading to disclose certain figur
es out of their context, imtil the 
Report has been published.**.
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[Shri K a m ^ ]
The question was by my hon. friends 

Shri Madiah Gowda and Shri N. B. 
Chowdhury, who wanted to know whe
ther the tax evasion in India was of the 
order of Rs. 200 to Rs. 300 crores. 
That was the question. I am glad to 
find that the Finance Minister also, in 
the course of the discussion on the last 
resolution, has promised to place the 
report on the Table of the House, so 
that a full discussion might ensue on 
that report.

Before Mr. Kaldor brought out his 
report, there was an equally serious 
observation of grave import made in 
this journal, the well-known commer
cial journal, called Commerce, which is, 
I suppose known to the Finance Minis
ter and to my other hon. friends also. 
I am quoting from Commerce dated 
the 24th September 1955. Mr. Kaldor 
made his report some time later, that 
is early this year. But Commerce writ
ing on this subject on 24th September
1955 said— shall read only one brief 
extract from that—

“Political considerations apart, 
it is no secret that India is already 
one of the most heavily taxed 
countries in the world. If the 
actual receipts are not as high as 
they ought to be, it is because of 
the low national income and the 
enormous evasion of taxes. Per
haps, nowhere in the world is the 
failure of the income-tax authori
ties to check evasion so glaring as 
in this country.” . .

This is what appeared in Commerce of 
September 1955. I do not wish to go 
into the details of the matter. But I 
shall only stress a few points to drive 
my thesis home.

In England, some years ago, there 
was a commission ^pointed to go into 
the matter of this income-tax adminis
tration, and that was the Colwyn Com
mission. The Colwyn Commission in 
their report said :

“A  considerable part of the evi
dence we have taken has been 
directed to the administrative side 
of our enquiry. We have given 
much time and thought to the 
possibility of improving tiie machi
nery by which the taxing statutes 
are put into force, and as a result, 
it will be seen that we have seve
ral important recommendations to 
make in this connection.”

Here in India, unfortunately 
Commission or Inquiry Commi“
gone into the admini^rative side of this 
matter at all.

The Minister of Fmance (Shri C. D. 
Deshmukh): The Income-tax Investiga
tion Commission.

Shri Kamath: I am coming to that. 
The other Commission which was ap
pointed, the Matthai Commission, did 
not bother themselves about this matter 
at all. They confined themselves to 
certain other matters like principles and 
structure of taxation and all that, which 
is not germane to the Resolution which 
I have moved.

The other Commission, the Varada- 
chariar Commission, have themselves 
referred to this matter. In paragraph 
393 of their Report, they observe :

“We must say that we are not 
much impressed with the necessity 
of routine scrutiny of Inspecting 
Assistant Commissoners’ inspection 
reports by the directorate. Three 
checks are too many.”

This is one of the recommendations 
made by them. Another observation 
which they have made in paragraph 393 
of their Report is that no Commission
er should be appointed to the post who 
has not had five years’ experience as 
Inspecting Assistant Commissioner. 
These are only a few of the points I 
am reading from the Commission’s Re
port. I thmk this principle has been 
honoured more in the breach than in 
the observance.

The structure of the income-tax ad
ministration apparatus is well known to 
hon. Members, and I need not in detail 
refer to it. The Central Board of Reve
nue is at the top. Then comes the ins- 
pecticm directorate and the Commis
sioners, Assistant Commissioners, io- 
come-tax officers and then inspectors, 
supervisors, then of course, head clerks, 
clerks etc.

Shri U. M. Trivedi (Chittor): Class 
IV officers?

Shri Kamath: They are everywhere. I 
said ‘etc.*

Shri U. M. Triv«di: They arie big
bosses.

Shri Kamath; I will take the income- 
tax officers first. An hon. colleague of 
mine here, because I am dealmg with
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this aq>ect d  cfl&ciency in  this matter* 
told me just ten minutes ago that he 
had some additional source of income 
and he wanted to fill a return so that 
he could be rightly assessed to income- 
tax. It appears he wrote to the Delhi 
Circle over one and a half months ago 
for the forms which were to be filled 
in. Up to the time of my speaking, 
he has neither heard from the Delhi 
Circle nor has he got the forms which 
could have been filled in, adding a few 
more rupees to the national exchequer, 
if that had been done.

That is only one, I suppose, of the 
myriads of instances which go to show 
that the efiBciency of this department 
is at a very low ebb, and unless ^me- 
thing is done to improve the efficiency 
of the department, I am afraid that 
more than Rs. 200 crores, which hz\e 
been mentioned by I^of. Kaldor, might 
be lost to the national exchequer per 
year..

We are now on the threshold of the 
Second Five Year Plan and the Finance 
Minister has already told the House 
that there will be deficit financing to the 
tune of Rs. ? ,200 crores. If Professor 
Kaldor’s estimate is correct, that is, 
there is tax evasion to the tune of 
Rs. 200 per year, and if that could be 
collected by your income-tax depart
ment— ŵith the lynx-eyed vigilance of 
the Finance Minister, it has got to be 
done— I am sure there will be no need 
for deficit financing with the accom
panying danger of inflation. Therefore, 
it is more necessary today, when we are 
entering on the Second Five Year 
Plan, that we should tap this particular 
source by way of income-tax, plug all 
the leaks and catch all the tax evaders.

Shri Tyagi, when he was Minister of 
State for > Finance, laimched a scheme 
in 1951, the voluntary disclosures 
scheme. I believe that tiiat brought in 
about Rs. 30 crores or something of 
that order.

Shri C. D. Deshmukh: Rs. 10 crores.
Shri Kamafh ; Rs. 10 crores only. That 

is only a mere drop in the ocean, and 
I do not know of how much more the 
national exchequer has been defrauded. 
This evil became very rampant in the 
second world war, and Government 
were in active collusion at that time with 
the big tax-evaders because they wanted 
to finance their war effort ^  ^  

I

Mr. Cbaimum: The hon. Member's 
time is up.

Shri Kamath: Half an hour. 1 started 
at 5-05 P.M.

Mr. ; He started at 5-02.

Shri Kamath: I was kx>king at the 
clock. I started at 5-05. I will stop at 
5-35.

Shri U. M. Trivedi: He started at
5-05. I raised an objection also then.

Shri Kamatb: As 1 was saying, if
that could be done by the income-tax 
department, there will be no need at all 
for deficit financing.

As regards the efficiency, or lack of 
it, in the department, a question was ask
ed here on the same day by my hon. 
friends, Sardar Iqbal Singh and Sardar 
Akarpuri. It was about complaints of 
corruption received about officers of 
the income-tax department, during the 
last year, 1955. The question related to 
the number of complaints which had 
so far been enquired into and finalised 
and the number of officers punished 
as a result of those complaints. In reply, 
a statement was laid on the Table of 
the House. The statement shows that 
during the last year, 1955, the number 
of complaints of corruption agamst 
officers of the income-tax departnient is 
159.

Shri U. M. Trivedi: Only?

Shri Karaath: Of these, only 57 have 
been inquired into so far. And the 
last, and most important, the number 
of officers punished as a result of these 
complaints is the grand total of 1. 
Unity, I

Shri C. D. EHishmiikh: How un
founded those charges were ? Is it not ?

Shri Kamatfa: Whether the charges
were flimsy or whether the investigation 
of the complaints of corruption was 
ffimsy or slipshod or whether mere were 
some other factors governing this affair, 
we^do not know. It is widely accepted 
in the country that that the honest tax
payer is squeezed dry in this process, 
and the big tax-evader does scot-free. 
That state of affairs must be put an 
end to, if the Government are sincere 
about what they say, if they mean what 
they say, the socialist pattern of society, 
egalitarian society, paying of homage to 
the Buddha and Gandhiji and all that
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[Shri Kamath]
After all, the Buddha all his life 
fought against social inequalities based 
on the vulgarity of wealth, the ostenta> 
tion of office and the pomp of power. 
Now the Government play second fid
dle to the big money-bags. All the 
favourites of our friends on the oppo
site side are invited always to the 
Rashtrapati Bhavan Rajya Bhavan, etc. 
They are first in the list of invitees, 
while the real fighters of freedom get 
some back positions.

•An. Hon. Member: Back seats.

Shri Kamath: I will not take up the 
time of the House by going into details.
1 shall have another chance on this 
resolution and I will come to those 
things if time permits then.

Now I will stress just one point, and 
leave the subject to be explored by my 
more expert colleagues of this House.

I have said that the entire adminis
tration needs to be enquired into and 
overhauled. For instance, there are, in 
some Circles, income-tax officers, la m  
told, who do not know the language of 
the Circle to which they are posted. 
There are in Bengal perhaps officers 
whose mother tongue is Tamil or 
Telugu or Marathi and who have got 
only one or two years experience! 
They are not able to leam the langu
age as fully as is necessary in order 
to examine the accounts kept by the 
marwaris. The Bada Bazar accounts 
are all in manvarL I want to know how 
many officers working in the Bragal 
Circle are conversant with the marwari 
lipi.

Shri y .  G . Ocshpsmde (Guna) : Does 
he want a marwari income-tax officer?

Shri Kamath; If Shri Deshpande could 
train up some officers in marwari, it 
will be a service to the country. I hope 
he will take up that task. I my^lf had 
an occasion to look at marwari lipi in 
another connection— not in connection 
with income-tax— and I could not make 
head dr taU of it. I can read Hindi writ
ten in a bad hand, but could not read 
the marwari lipi. I am told that those 
officers working in Bengal are not con
versant with the language of that 
Circle. Similarly, in Ma<&as, th ^  may 
post officers from the U. P., Bihar or 
Bengal, who do not know Tamil and
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Tdugu. So, we must seriously consider 
whether these income-tax officers 
should not belong to the various provin
cial cadres under the supervision of the 
Central Board of Revenue, so that 
officers in the provinces who know the 
language and can read the other docu
ments necessary may work there.

Shri Nambiar (Mayuram): There will 
be corruption because the same langu
age is there.

Shri Kamath: Corruption is not due* 
to the language; it comes out of the 
heart and Sie mind. I do not think that 
my hon. friend is right there with aU 
his experience in this matter of cor
ruption.

Before I close I would only refer to 
the very serious matter revealed by 
Kaldor’s report, a resume of which was. 
published in the Hindusthan Standard, 
Delhi Edition, on two days, that is on 
the 4th May and the 6th May, with 
very extensive extracts. I do not know 
how they got hold of it. Though the 
Minister has said that the report is still 
with them, and it is going to be publish
ed later on after examination, this 
paper has got hold of it. It is a good 
scoop of the paper; they have done it 
any how. I would only say that this, 
report must be fully debated and dis
cussed by the House so that if that 
allegation is true, namely, that Rs. 200 
crores are evaded, a committee of this 
House should find out how this has 
happened, what are the defects of the 
department, etc. If an investigation has 
not so far been made, then this com
mittee should go into the gamut of the 
administration from top to bottom. The 
Varadachari Commission was there, but 
an independent committee of enquiry 
like the commission suggested by me, 
consisting of Members of Parliament 
and others should be appointed to go 
into this matter. I would only say that 
so far as the working of the Depart
ment is concerned, the motto *Satyam- 
eva Jayathe’ is discounted. The Deputy 
Minister, referring to this motto, rais
ed by me in connection with coinage— , 
said why have this slogan or motto on 
our mere mundane, money affairs? 
They actually voted against it. But here 
all the Income-tax Department officers 
use this motto Satyameva Jayathe on 
their letter heads, their stationery and 
many of their communications, I am
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sure arc anything but Satyameva Jaya- 
the. That sort of thing should not 
continue.

I can assure the Finance Minister that 
if he accepts this resolution about the 
committee of enquiry and if the House 
assents to this resolution,— I have no 
doubt the House is very keen to— then 
1 can only say adopting* the words of 
the Gita.

I have the honour of moving the 
resolution and commending it to the 
acceptance of the House.

Mr. Chairman : Resolution moved : 
“This House recommends that a 

Committee consisting of seven 
members, not less than four of 
whom should be Members of Par
liament, be constituted to enquire 
into and report within six months 
about the working of the Income 
Tax Department, with recommen
dations to improve the efficiency in 
the administration of the depart
ment leadmg to quick assessment 
and better results in revenue col- 
lections.”i

Mulla Abduilabhai (Chanda): I beg to 
move :

No. 1. That for the original Resolu
tion, the following be substituted :

“This House recommends that 
a Committee consisting of seven 
Members, not less than four of 
whom should be members of Par
liament, be constituted to enquire 
into and report within six months 
about the working of the Income 
Tax Department, with recommen
dations to improve the efficiency 
in the administration of the depart
ment, to remove the corruption and 
save the assessee from harassment 
— t̂hus leading to quick assessment 
and better results in revenue col
lections.”

Shri D. C. Sharma (Hoshiarpur): I 
beg to move:

No. 2. That for the original Resolu
tion, the following be substituted : 

“This House recommends that 
a Committee consisting of seven 
members, two of whom should be 
members of Parliament, one of 
whom should be Inspector General

5-139 Lok Sabha.

of Police, one of whom should be 
a retired Judge of the High Court, 
one of whom should be a represen
tative of business-men, one a re
presentative of salaried classes and 
one a retired Income-Tax Com
missioner, and presided over by the 
Finance Minister, Government of 
India should be constituted to in
quire into the working of the In
come Tax Department and submit 
its report within eight months.*'

Mr. CludrmaB: The two amendments 
are before the House.

Shri U. M. Trivedi: This is a very 
important resolution affecting the coun
try, and if this resolution is accepted,
I think aU other ideas about PlaM 
and raising money for the Plans will 
become secondary. We will have abso
lutely no difficulty in rais'mg enough 
money to meet all our demands.

I do not agree with Mr. Kaldor 
when he says that the leakage of reve
nue is only to the extent of Rs. 200 or 
Rs. 300 crores. I say that the leakage 
of revenue exceeds Rs. 1,000 crores; 
that is my estimate. My estimate is that 
of a man with personal experience of 
the Income-tax Department, and if I 

^narrate to you a particular instance of 
how this evasion takes place, you will 
all feel surprised. Most of you, who 
may have had the occasion to appear 
before the Income-tax Department, 
would be at one with me when I nar
rate this incident that the evasion is 
very very great.

I remember— I will not name the 
particular Income-tax Officer, although 
he is dead—4hat the officer had always 
the habit of inviting the assessees to 
him, telling them not to engage a semor 
counsel or to bring any type of counsel 
to him but to engage persons whose 
names he would give, that is, the old 
type of so-called income-tax experts, 
the real touts, and it is only such feUows 
whom he would like to have before 
him. They would negotiate with the 
Income-tax Officer, sometimes making 
a gold necklace of five tolas for his 
daughter, sometimes of ten tolas for his 
wife, and sometimes of 20 tolas for 
himself. The income-tax department 
would suffer. The assessee would pay 
the amount. The senior counsels will 
not be allowed to appear before him. 
He will make the adjustments pucca. 
In this manner, our revenues s y ^ t  I
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do not want to generalise that every 
officer is like that. I have come across 
good and honest people also, honest 
to the core. But the work in the in
come-tax department has increased to 
such an extent and the number of 
officers has also increased. They are 
not able to do one-tenth of the work 
that is given to them. Our per capita 
income has increased by leaps and 
bounds. 1 know of so many Brahmins 
who were earning Rs. 20 or Rs. 30 a 
month. During the hay-day of this 
marriage season, th ^  were earning 
about Rs. 1,000 per month. {An Hon. 
Member : in Rajasthan ?) Yes, in 
Rajasthan, Gujarat, Bengal, everywhere. 
They are not being taxed. The mcome- 
tax officer would never think of reach
ing him. There are also the petty trad
ers who make enormous profits. I come 
to the agriculturists also, and the middle
men there. They are making tons of 
money. With bangles loaded on their 
bodies, they go. {Interruptions,) I am 
talking of other middlemen; not like 
you. The womenfolk go about with 
loads of silver and gold. They are not 
being taxed. Why ? A  particular pat
tern has been evolved. You have got 
the salary circle. That is a vicious cir
cle ; it must begin and end there. Simi-  ̂
lar is the business circle ; it must begin 
and end there. You cannot go beyond 
those circles. These handicaps in the 
administration and working of this de
partment make tax evasion easy. Peo
ple feel like this. Whatever happens, let 
us not go to the income-tax office. Once 
you go there, income-tax begms. There 
are some people who are prepared to 
make any amount of charity provided 
they are not dragged before the income- 
tax officer. That is the reason. The 
moment he goes there, certain things 
happen. He has no objection to pay 
the tax. But the income-tax officer con
siders everybody who comes there to 
be a dishonest rogue. Therefore, he 
tiiifiks that he must start with that sort 
of an assumption. Whatever figure he 
^ e s ,  he adds his twenty per cent. Un
less his palm is greased, he will not 
care.

Only yesterday, while taking mstruc- 
tions from a particular client, 1 found 
that his accounts were peculiarly kept.
I myself am an accountant of some 
repute and as a lawyer of some stand
ing could not imderstand it. The main 
item entered was Rs. 18,000. The sub- 

when added up, came to Rs.

38,000. How did the income '̂tax 
officer pass your accounts? I asked. 
He said that he added up to 38,000 and 
subtracted Rs. 9,000 and so it came to 
Rs> 18,000. Subtraction and addition 
on the same side? I do not understand 
the manner in which that income-tax 
officer had worked. I further enquired 
into the rotten way in which the ac
counts were*kept. I told him : *You 
must have failed in your suit because 
of this ’. He said :

^  ^  d "Cl+T I

He evaded the whole of the income- 
tax on this item. There is strong reason 
to believe that the income-tax officers 
are not discharging their duties in a 
proper manner.

Shri Kamath in his opening speech 
while moving this Resolution gave some 
illustrations. Some illustrations are giv
en in this book, published by one 
Mr. Nakuleshwara Nandi. {Interrupt 
tions,) 1 would recommend the hon. 
Finance Minister to devote sometime in 
reading that.

An Hon. Member: He has read it
already.

Shri U. M. Trivedi; He must have 
read it. So, these ills are there. We 
should improve the working of this 
department to the advantage of ouir 
country.

What is happening is this. The powers 
that are vested in the income-tax 
officer are very great while the powers 
of the appellate authorities are very 
small. The appellate authority cannot 
pass any stay order. If an officer wants 
to harass somebody, he can do so in 
no time. I remember the instance of an 
income-tax officer who wrote a small 
chit to one big merchant asking him to 
send his car to receive him at the sta
tion to let him down at a particular 
place, about twelve miles away from the 
station. I do not vouch for the honesty 
of the merchant but the merchant was 
of an obstinate type. He said : ‘Nothing 
doing. The income-tax officer is no boss 
of mine’. So saying, he did not send 
any car. Within ten days, when his 
assessment proceedings were going on, 
some dates were changed here and there 
and the man was assessed at Rs. 8 
lakhs, to be paid immediately. He had 
to do any amount of running. It was 
only when it reached the tribunal, it 
came down to about Rs. 1,79,000,
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Shri C. D. Deshnmldi: WiU the bon. 
Member prepared to give me details, at 
least privately ?

Shri U. M. Trivedi; 1 will give you 
the details. I wiU write to yon, if you 
like. Such tbings created bad blood 

' between the assessee and the income- 
tax department. By knowing such cas
es, the assessees get frightened out of 
their wits ; they are not prepared to 
place their facts properly. There is 
a wholesale fear. However truthful and 
honest one may be, one must be able 
to convince the income-iax officer. Ihe 
income-tax officer also is conscious of 
the fact that he has got this oppressive 
machinery in his hand so that he may 
do whatever he likes at the next 
moment. On account of thi-s, so many 
people who may be prepared to pay 
their lax most willingly are not 
coming forward. By their behaviour, 
the officers are not only bringing them
selves to ridicule but are affecting the 
revenues of the State very seriously. 
We are trying to make a welfare State. 
The enquiry that is demanded by Shri 
Kamath is in the interests of the coun
try and also in the future interest of 
the revenues. I hope there will not be 
a sin^e voice coming in the way of this 
enquiry being made and a committee of 
the Members of Parliament being form
ed, to go into all the pros and cons. . .

An Hon. Member: Members of all 
sections.

Shri U. M. Trivedi: Yes, all sections. 
As Shri Kamath has put it, I am all 
alone in Jan Sangh and so I may be 
dropped out of it because I need not be 
put into it. But let the PSP, the Com
munist Party and all others be repre
sented in it, 1 am conscious of it.

ffT ^FimrThat will be next time, 
but for the present let me be left out.

Shri Kamath: Shining in " solitary
splendour, I said.

Shri D. C. Sharma: Mr. Chairman
we are on the threshold of the Second 
Five Year Plan where we are going to 
give a new outlook to all the fields of 
activity in our country and I do not 
see any reason why the Income-tax De
partment should not be reconditioned 
and why the officers of the Income-tax 
Department from the smallest to the 
highest should not be re-modeUed and 
re-shapped.

Sir, I am not a lawyer not a poet 
n o r .. . ,

An Hon. Member: But you are a
fessor.

Shri D. C. Sharma: The lawyer who 
has spoken just now has given the 
legal aspect of the question. Mysteri
ous are the ways of Shri Kamath. To
day he blossomed out as a poet in com
petition with the Finance Minister who 
also recites some poems.

Shri Kamath: Not in competition.

Shri D. C. Sharma: 1 hope the Fin
ance Minister in his closing speech wiD 
beat him so far as writing of poetry is 
concerned.

Shri Kamath; Next time. In the next
session.

Shri D, C. Sharma: As I said, I am 
neither a poet nor a lawyer. But I can
not move about in my constituency 
without coming across complaints made 
by businessmen and others against the 
revenue officials of our country. 
When I go to the some of the places 
and meet businessmen and high salari
ed persons, they tell me that the In
come-tax Department is not doing its 
work justly. It is possible to patient the 
Income-tax Department as black as 
possible, but I am not going to do so 
because I know there are good officers 
and also incompetent officers, honest 
officers and also dishonest officers, I 
am not going to tar all of theim with the 
same brush. But I want to say this 
much that the Income-tax Officer has 
to be psychologically re-made.

The impression which an Income-tax 
Officer gives to the assessee is this : 
he behaves like Charles II. Charles II 
had a very poor view of human nature 
and the Income-tax Officer also has a 
very low and sordid view of human 
nature. In the ordinary sense we say 
diat everyone is a gentleman unless he 
proves himself otherwise, but I should 
like to say without fear of contradiction 
that the mqjto with most of these in
come-tax officers is that one is not a 
gentleman, and, do what he may, he 
cannot prove himself to be a gentle
man. That is the motto to which most 
of these officers are pledged. There
fore, I say that they have to be given 
a new outlook.

Again, when you go about in your 
constituency or elsewhere you find 
that the people tell you many tales of 
the rude behaviour of these income-tax
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officers. They are not giving a proper 
deal to the assessee. Of whatever cate
gory he may be, they do not give him 
that amount of courtesy which he 
deserves. Not only that, they keep hnn 
hanging around themselves.

People have complained about delays 
of justice. Of course, the machinery of 
justice in our country is such that delay 
is inherent in it. But I can assure you 
that so far as the Income-tax Depart
ment is concerned, it is also making an 
art of delay. The assessees have to go 
to these income-tax officers so many 
times and go back without having their 
accounts looked into. They are asked 
to come the next day and then the 
day after. I can give any number of 
instances like that. It is for this reason 
I say that we should try to bring about 
a change in the Income-tax Depart
ment

Sir, who is there in this House or 
outside it, who does not know that 
tax-evasion is one of the happy past- 
times of some of the persons in our 
society. I know there was a gentleman 
who belonged to the Finance Ministry 
and who made a name for himself— and 
he did so rightly— by un-earthing 
some of the incomes which had not 
been disclosed. He was a wizard and 
he was able to bring to light some of 
those incomes which had not been ac
counted for in the income-tax books 
Jhis only shows how much tax evasion 
is practised in this countr>\ This is 
done either deliberately by those per
sons or with the connivance of the 
income-tax people. It is not always done 
by the income-tax officer turning a 
blind eye on it. But why is it done like 
that? Why does it happen? It is be
cause the income-tax officer is living 
in a world which is almost dead. The 
business men are living in a world 
which is up-to-date and up to the 
minute. The business men are more 
shrewd, more intelligent Bnd more 
resourceful. I would also say, they are 
more inventive. They know how to 
hoodwink the Income-tax D^artment. 
I know, when I came to this House 
in the first session, one hon. Minister, 
a member of the Cabinet, said on the 
floor of this House that our business 
men keep double accounts. It was stat
ed on the floor of this House and I 
think it is part of our proceedin]gs. He 
was complaining that some business 
men who belooged to foreign countries

at least have this advantage that fbty 
do not give two sets of books, one set 
of books for the Income-tax Depart
ment and the other set of books for 
themselves; of course some keep even 
three sets of books. I am talking only 
of those who keep two sets of books. 
Why does it happen like that ? It hap
pens like that only because our income- 
tax officers are trained in some old 
schpol of assessing income, in some old 
school of auditing, in some old school 
of going into these cases.

Mr. Chairman: Order, order. I think 
the hon. Member is likely to take 
some more time. He may continue his 
speech on the next day. We will now 
go to the next business on the agenda.

SUGARCANE
6 P.M.

Dr. Ram Subhag Singh (Shahbad 
South) : Sir, I wish to draw the atten
tion of the Government and the House 
towards the grave injustice that has 
been done to cane growers of Bihar, 
U. P. and Punjab.

The profit-making mentality of the 
mills and in-alertness of the Govern
ment have created conditions in which 
over 350 lakh maunds of sugarcane are 
still standing in the fields for crushing, 
the crop is losing its weight daily and 
it is drying up and it is also losing all 
prospects of its ratoon crops. Besides, 
the growers are incurring heavy expen
diture in harvesting in cartage, etc. 
They are also asked to pay more for 

 ̂ irrigation charges. On top of all these 
' difficulties, the cane growers of Bihar 

have been ordered by the Govemmwit 
to take three annas a maund less for 
the tane supplied to the mills. In the 
U. P. and Punjab also Government has 
proposed to link the price of sugarcane 
with its recovery with effect from the 
8th of May, the date when the price 
cut was announced in Bihar.

This practice of linking sugarcane 
price with its recovery came into exis
tence in 1951-52. In that year, the 
cane price was reduced by eight annas 
per maund from 1-5-52 and Rs. 0-11-6 
from 1-6-52. The mills crushed in these 
two months 11 13 lakh maunds in 
U. P. alone. Because of this, the cane 
growers of the U. P. were made to 
suffer losses to the extent of Rs. 2 
crores. This disheartened them and in 
that year less cane was planted. A  little
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later in November 1952, the cane price 
was reduced by 25 per cent. At that 
time, the Government did not take into 
consideration the cost of production of 
the cane growers. Nor did it make any 
proportionate cut in the price of sugar 
which the millers had to sell. All these 
factors combined virtually crushed the 
cane growers and naturally, the pro
duction of cane went down considerably 
during the following year, 1953-54. In 
the year, as a result of the going down 
of cane production the Country had 
to import sugar from foreign countries. 
In 1951-52 we were self-sufficient in 
sugar. In 1952-53 because of these cuts 
and loss of production of sugarcane* 
we had to import .59 lakh tons of 
sugar from foreign countries. In 1953
54, we had to import sugar and raw 
sugar to the extent of about 7*16 lakh 
tons. Raw sugar was imported especial
ly with a view to keep the mills going 
on because otherwise they would have 
been closed down. At that time, the 
Planning Commission also reported that 
the country ought to be self-sufficient 
in sugar. Government also realised the 
difficulty of sugar scarcity. The owners 
of mills also realised that they will have 
to close down their mills if cane pro
duction should go down so progressive
ly. Therefore, all combined and sugar 
cane price was increased by two annas.

It was obvious from the report of the 
First Five Year Plan that the country 
required increasing cane and sugar pro
duction and the rate was increased by 
two annas. At that time, it was announc
ed that the minimum price of cane will 
be announced about a year ahead of the 
harvesting season so that the cane 
grower may know at the time of the 
sowing of cane what price it will get. 

, Because of all these factors, cane pro
duction increased in 1953. In 1953-54, 
import went down and it came to about 
5:68 lakh tons. In 1954-55, it further 
went down and came to :59 lakh tons.

In 1955-56, during this season, cane 
production has further gone down. It is 
estimated by the Government that the 
production of sugar will be about over 
18 lakh tons and our import figure will 
further go down, and virtually nothing 
will be imported from foreign coun
tries. It is obvious from these data 
that the cane growers have done their 
part of the job in increasing the pro
duction of the country, but the millers 
and the Government have not come up 
to expectations because large quantities

of sugarcane still remain in the field 
for crushing. In Bihar alone, the grow
ers have produced during this season 
about 9 crore maunds of cane. Hie 
total daily crushing capacity of all 
the sugar factories in Bihar is 27,865 
tons, which comes to about 780,000 
maunds. If the Government were alert 
and had the Government ordered the 
mills to utilise their full capac^  of 
crushing, all the sugarcane in Bihar 
could have been crush^ in 120 days. 
So, for instance, if the season com
menced from 1st December 1955, the 
mills would have crushed all the sugar
cane before the 31st March, 1956. 
They could have even crushed m ore; 
they could have crushed 9 i crore 
maunds of sugarcane. But, that fact was 
not foreseen either by the Government 
or by the millers. The mills were inte
rested in their profit and where there 
is profit mentahty, nobody can blame 
them. The Government failed to notice 
how the mills crushing capacity is 
utilised.

The result is, the mills went on delay
ing crushing in order to get further 
concession. The Government gave that 
concession. I was surprised to hear 
today that the Government intended to 
reduce the price by 9 annas per 
They think that it is a matter of farce 
that it has been reduced by three annas 
per maund. What has been done in 
Bihar is going to be repeated in the 
U. P. In the U. P. and Bihar today 
about 21 lakh maunds of sugarcane is 
in the field. In the U. P. the estimated 
quantity according to the Government 
figure is about 289 lakh maunds. The 
Government has accepted the millers’ 
point of view in introducing the price 
of cane on recovery basis. I want to 
know what is the machinery to deter
mine this recovery basis. Though this 
practice has been in existence since 
1952, at no time has it been autho
ritatively stated that the sugar content 
goes down by such and such percent
age in the months of May and June. 
How are the quality of the cane and 
the recovery of sugar determined? Be
sides, in the reserved areas, the growers 
are required to hold on their cane for 
supply to particular mills. Now, the 
millers are indulging in another practice. 
They are crushinc their own cane. 
Under the Second Five Year Plan, 
though we have abolished the zamin- 
dari, we have given a lease to the fac- 
factory-owned farms. Exemption ha»
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been given to them. Now, 4 miUion 
cane growers are going to be eliminat
ed because of the competition of the 
mills.

Another point is this. The sugar fac
tories are existing today because of 
the physical protection that was given 
to them in 1932 and in the following 
years. They are just like public utility 
concerns. If they are not crushing the 
sugarcane which still stands in the field, 
they should have been ordered by the 
Government to crush all the cane, and 
the Government should have taken the 
precaution to see that all the mills are 
running at full capacity. They could 
have doubled their shifts. Rather than 
doing th at.. .

The Minister of Food and Agricul
ture (Shri A. P, Jain): They work for 
24 hours.

Dr. Ram Subhag Singh: But 1 have 
seen myself, and I know how they 
are worldng and how the sugarcane is 
standing, and I have seen that 500 bul
lock carts are standing at a particular 
station. In all the factories you go and 
find that there is nobody to give water 
to the bullocks, and the bullocks and 
the men also, the gadiwans etc., mq 
not having anything to eat. They bring 
somediing from their homes to eat, but 
they are not having water. Wherefrom 
should they get water from the railway 
station? All these difficulties they ^ e 
experiencing because all the factories 
encourage production of sugarcane. 
They distributed pamphlets also for 
producing more sugarcane, and after 
the growers have produced more, now 
they are not lifting the cane in order to 
get some more concession and to get 
the price of cane reduced, i  think 
it was within the competence of the 
Government to have taken action 
against ail the mills who indulged 
in such'practices, and because the Gov
ernment did not take such action, I 
think, and 1 feel compelled to say, that 
the Government have thrown the cane 
growers of all the areas at the mercy 
of the mills,

Shri Sarangadhar Das (Dhenkanal^ 
West Cuttack) : May I ask a question 7

Mr. Chairmaii: Order, order. Ques
tions cannot be put in this way. Ques
tions ought to be put to the Minister, 
not to the Member.

Shri Saranyidfaar Das; I wanted a 
clarification.

Mr. Chairman; Let me first of all 
exhaust the list of persons who have 
given notice.

Shri Sarangadhar Das: I have not
given notice. I am not speaking.

Mr. Chairman: He cannot speak in 
this way.

Shri Sanmgadhaf D as: I wanted to
ask a question,.

Mr. Chairman : Of course, questions 
are to be put by all the other Members 
who have given notice. No speeches are 
going to be made.

Sliri Gopala Rao (Gudivada): May I 
know how the system of the formula 
has been working in the South for 
the last so many years ? Is it a fact that 
certain mill-owners refused to respect 
the formula that has been agreed upon, 
to implement it in their areas and to do 
justice to the peasants ? If so, what steps 
have the Government taken to do jus
tice to the peasants in those areas ?

I want also to know whether the 
Sugarcane Expert Committee appointed 
by the Central Government has submit
ted its report, and if so, what are A e 
main recommendations made regarding 
this fixation of sugarcane price.

1 also want to know whether Govern
ment are aware of the huge p ro ^  
made by the mill-owners in the last 
three or lour years ? I may mention 
for the sake of information that in my 
constituency for the last five or six 
years, a mill according to its own 
balance sheet has been making a profit 
of Rs. 2 miUion, Rs. 1 million, Rs. 7 
lakhs etc., not less than Rs. 7 lakhs for 
the last six years and a total of Rs. 21 
iakhs for the last two or three years. 
May 1 know whether this aspect has 
been taken into consideration in evolv-. 
ing a correct and reasonable price 
policy ?

1 afso want to know whether the 
Government have reviewed the policy 
adopted during the last three years 
which ended to the detriment of the 
sugarcane growers in particular and to 
the sugar industry itself as my hon. 
friend was saying just now, resulting, 
in the import of sugar from outside ?

Mr. Chakman: Shri Sarangadhar Das 
wanted to put a question.

Shri Saransadhar Das: I just wanted 
to know if the mills did not crush in 
the first week of December. A t what 
time did they actually begin crushing 
this season?
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K . C. Shamia (Meerut Distt. 
— South) : One question. May I
k n ow .. ,

Mr. Cbairman: 1 have not called the 
hon. Member, and he has begun put
ting a question. First of all, let me 
exhaust those who have given their 
names. Sardar Lai Singh.

Sardar Lai S in ^  (Ferozepur- 
Ludhiana): It had gladdened my
heart to hear the Prime Minister saying 
the other day that we must increase 
food production not only for being self- 
suflficient, but also to earn foreign 
exchange. I only wish that these senti
ments are translated into action. In 
every country, whether it be a totalita
rian regime or a democracy, it has been 
recognised that food producti<m requir
es the greatest incentive.

Mr. Chairman: May I request the
hon. Member not to make a speech, but 
to put afiy questions if he wishes ?

Sardar Lai Singh : I do not have any 
questions. I want to speak on the 
subject.

Mr. Chairman: I am sorry I cannot 
allow him. Only questions can be put 
by those Members who have given 
their names. When I found there was 
some time, I wanted to accommodate 
other Members also. If any question 
has to be put by him, he may do so. 
He cannot be allowed to make a speech 
at this stage.

Sardar Lai Singh; Can I not refer to 
the cut in the price of cane 7

Mr. Chairman ; Certainly a question 
can be asked in respect of any cut also.

Sardar Lai Singh: I wish to know 
whether Government have allowed 
these factories to reduce the price of 
cane or to link the price with the re
covery of sugar? If that is so, that is 
going to hit hard the cultivators.

I wish also to enquire from the hon. 
Minister whether he has taken into con
sideration the fact that the cane- 
grower by late supply of cane is going 
to lose in any case even if he is given 
the fuD minimum price ? Firstly, be
cause of the late supply of cane, there 
is a heavy loss in the weight of the 
cane and the grower has to lose to the 
extent of 25 per cent. Secondly, by 
cutting the cane so late in the season,

he loses his crop for the next year 
which is a heavy loss. Thirdly, he has 
got to pay yery heavy labour charges 
for cane cutting at this time of tiie 
year due to h ^ e s t  of rabi crop. 
Before the hon. Minister gives permis
sion to the factories to give lesser price, 
may I know if he will take into consi* 
deration all these factors ? And third
ly........

Mr. Cliaimian : No ‘tliirdly’. The hon. 
Member has given all his points, and the 
question is more than complete. I 
flow ed a question only. He is ^ective 
in making a speech. I think now he 
will allow me to give a chance to the 
other Members. Shri N. B. Chowdhury.

Siiri N. B. Chowdhtiry (Ghatal): In 
view of the fact that there has been a 
systematic increase in sugarcane pro
duction except for two years in this 
country, and in view of the fact that 
there is also an idea of increasing 
sugarcane production during the Second 
Five Year Plan, how is it that it was 
not possible for the Government to 
plan the utilisation of the sugar mills 
in such a way as not to create such 
difficulties for the sugarcane growers ?

Another question. In States like 
Bihar and U. P., according to their 
State Acts after a certain date the 
State Governments are authorised to 
reduce the price of sugarcane. In view 
of this provision in the State Govern
ments, do not the Government think 
it necessar>', particularlv in view of the 
target for the Second Five Year Plan 
and the difficulties that the growers are 
facing, to come forward with certain 
powers either under the Industries 
(Development and Regulation) Act or 
in some other way to put certain obli
gations on the sugar mill owners so 
that they may not create such diflBcul- 
ties for the growers ?

t o r  TOd+K ^  ^  ^
^  t  ^  ^  ^  ^
^  w r  ^  ^vs  ̂f ^  ^  srttt 
TO ^  ( ^ )

^  ^
^  ^  ^  ĥTT ^

% irrw
^  ^  w r r  TOT ^  ^

I
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srrw
f'̂ ^TRd ) +<di f ^  ^  ^

^  fe r  % 5IK
^  #PRT ^  ^  ^TFPfr I VJVK 

ST^Psrr ^  ^  ^  rfr VmRTTT ^  w

?rff 'T f^  I

Mr. Chairman: All that is not to be
said now. Only questions are to be put. 
The other Members also are waiting to 
put questions.

Shri Sinhasan Sfaifih: I shaU put the 
question presently.

Shri A. P. la in : I also need some 
time for reply.

Mr. Chairman: If there is such a 
large barrage of questions, how will the 
Minister be able to answer?

«pft •T  ̂ ®h<â  f% ^
5̂t t   ̂o ^  ?fV?:

*♦>) ^ ?fT̂  ?

«ft fw  (?rm ^ T̂PTR̂ r) : 
^  t  Tnr fqi î <

fiiH c(’̂  ^  ŝftr ^ +^i r̂*TT
f% ^  %, >d»l'=M (?I%-
f r ^ )  WT  ̂ 3̂TFT, w

# ^RW ^  ?flT % feft ^

f, ? T̂̂TT ^R^nr f̂tr srRfhr
^fk f w  ^  ^

^  ^  ^  ^  f̂lT f+41Ml
«tj|«i ^  ^  5PR ^Rrf, ^  *Mf
M r  I ^  f r ^  (^r^Tw) ^ ^  ?

?rff ti% ? R ^  ^  ^  5̂ 
if) r̂|f t̂T5,a ^ % «FR'*T ^  F̂Rh"

2Tf ^  ?̂3Fft 'Tft I  ?

F̂R̂ iR 'T»̂dl ^ 1%  ̂^
(^3?TT^) ^  ^  T̂Rf̂  I  I ^  ^  ^  
5rfr t  w  % 35qr ^  ^
(i?TR7T) ^  ^  t  • ^ v m

^  ?ftT % f̂ f>̂  ĤTT

^  ^  ^  ^  f̂Nrr 5T fMR!T ^  
('cJrMT̂  ) SR- ^  ir| t  »

Mr. duurm an: Akeady, »o many
questions have been put that it will 
be very difficult for the Minister to 
reply to all of them. I thought that 
each Member would put only one or 
two questions. But now so many ques
tions have been put. We have alr^d^ 
spent 22 minutes on this. After ail, this 
is only a half-an-hour discussion. . .

Shri Feroze Gandhi (Pratapgarh Distt. 
— ^West cum Rae Bareli Distt.— Êast) : 
We can sit for five minutes more. May 
I put one question...........

Mr. Chairman : ...........and the Minis
ter also must get some time for reply.

Shri Feroze Gandhi: We can sit for 
some more time. He can speak as long 
as he likes.

Mr. Chairman; That means that we 
shall have to extend the period from 
half an hour to one hour. We have 
spent 22 minutes out of the half an 
hour already. Only eight minutes are 
left now. The Minister also should be 
allowed to reply to the discussion. 
Otherwise, what is the use of this dis
cussion? Now, the hon. Minister.

Shri A. P. Jain: I am highly grateful 
to my hon. friend Dr. Ram Subhag 
Singh for affording an opportunity to 
discuss this question.

There is a lot of misunderstanding 
about the sugar industry and the crush
ing of sugarcane. Hon. Members should 
not forget that the laws of economics 
are inexorable. You may suppress 
them for some time, but if you sup
press them a little too much, they will 
reassert themselves with a vengeance.

So far as the sugar industry is con
cerned, it has got certain peculiarities. 
It is a seasonal industry. It cannot be 
made to operate over an unlimited 
period.

We have collected figures in regard 
to the recovery in the early perioci, in 
the peak season and in the late season. 
Ordmarily, the economical crushing 
season for the sugar factories in north
ern India, and particularly in U. P., 
has been reckoned at 120 days. In 
Bihar, it is much less. In the early 
stages, the recovery of sugar is com
paratively less.
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In the second half of October, the 
recovery of sugar in Bihar is only 7 
per cent. In November, it ranges be
tween 8 and 9 per cent, and the ave
rage works out to 8-22 per cent. It has 
also been found that when the heat 
increases, the sucrose content of tlw 
cane goes down, and the recovery is 
diminished. Generally, after 30th April, 
the recovery of sugarcane goes down. 
These are the hard facts which nobody 
can deny. No amount of giving water 
can avoid the diminution of recovery. 
That is one aspect of the sugar industry 
which has- to be home in mind, name
ly that it is a seasonal industry.

The first point that I want to make 
out is that it is not in the national inte
rests to crush sugarcane except duriflg 
the proper season when proper recovery 
can be made. The sugar industry is a 
highly controlled industry. The price 
of the sugarcane is fixed ; the working 
cost is fixed ; the millowner’s profit is 
fixed. Everything is regulated by rules 
and regulations.

Shri Feroze Gandhi: Is the cane price 
fixed at all places ?

Shri A. P. Jain: Yes, in all areas.

Shri Feroze Gandhi: Even where it 
is not grown?

Shri A. P. Jain; There is no place 
where it is not wanted.

Shri Feroze Gandhi: Even in the case 
of the Dehra Dun mill where the mill- 
ovvner refuses to run the mill unless the 
cultivator is willing to sell the cane 
at a reduced price?

Shri A. P. Jain : I shall answer that 
question in regard to Dehra Dun later 
on. The hon. Member may have a little 
patience.

The beark-up of the costing of sugar 
in Bihar is as follows. At the rate of 
Rs. 1-7-0 per maund, t̂he sugarcane- 
grower gets Rs, 14-0-10? The manufac
turing expenses on one maund are 
Rs. 6-15-0. The excise duty is 
Rs. 4-2-1. The cane cess is Rs. 1-13-4. 
The co-operative societies’ commission 
is Rs. 0-3-6. The profit is Rs. 1-0-1 per 
maund. That makes a total of 
Rs. 28-2-10.

Shri Sinhasan Sfaigh: May I know how 
the cost of production has been 
worked out at Rs. 16 and odd?

Shri A. P. Jain: I never said Rs. 16. 
I said Rs. 6-15-0.

€—139 Lok Sabha

The cost recovered from the sale of 
molasses is Rs. 0-1-6. Therefore, the 
net cost of sugar at this rate comes to 
Rs. 28-1-4.

Hon. Members would remember that 
if sugar sells at a higher price, then 
according to a working formula which 
has been worked out, which for the 
south is known as the Sisma formula 
and w'hich for the north is known as 
the profit-sharing formula, any excess 
which the millowner gets on account of 
the sale of sugar at a higher price is 
equitably distributed between the mill
owner and the cane-grower.

From these facts— and I say that 
these are undisputable facts— ît is dear 
that the share of the cane-grower, the 
share of the millowner, the excise duty, 
the cess etc. are determined. The cost 
of production has also been worked 
out. It therefore follows now— and 
this cost has been worked out on the 
basis of 10*23 per cent recovery— t̂hat 
if the recovery is less than Rs. 10 23 
per cent, it does not pay to manufacture 
sugar when it sells at Rs. 28-1-4.

f w  : m x  ^  ?

MHSri Vo 
3ITOTT I

Shri A . P. Jain: I am sorry for these 
interruptions, because the hon. Mem
ber is not at all trying to understand 
me. I have said that if the sugar sells 
at a higher price, then any price which 
the mill gets is shared on tlw basis of 
the Sisma formula in the south, and the 
profit-sharing formula in the north, and 
is distributed between the two. There
fore the cost structure of sugar is so 
fixed that if the recovery is less, then 
somebody must suffer. There can be 
three parties. One is the cane-^ower. 
The second is Government which re
covers excise or cess. The third is the 
millowner.

Shri Feroze Gandhi: Never.

Shri A . P. Jain: So far as the mill
owner is concerned, he has the capacity 
to bear only a small portion of the loss 
because his profit is only Re, 1-0-1 per 
maund, that is, 3*5 per cent of the 
entire cost. You cannot expect mudi 
from him. He has, in fact, to suffer 
when he manufactures sugar at a time 
when the recovery is less.

So far GovemmCTt are concerned, 
you have prepared the Second Five 
Year Plan. Eveiy pie of the taxes
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which are raised either by the Central 
Government or by the State Govern
ments has been accounted for in plan
ning. Government have allocated a sum 
of Rs. 5 crores for the development 
of sugarcane. It is up to him— p̂arti
cularly as the question has been rais
ed by an hon. Member belonging to 
the Congress Party— t̂o persuade the 
Finance Minister and tell him, ‘We do 
not want to carry on with the Five 
Year Plan. Let there be loss. Let there 
be loss of revenue. But we want to 
pay for sugarcane at the full cost. 
Surely the excise duty can be reduc
ed’.

So far as I am concerned, I took up 
that question on a certain proposal 
which came from the U. P. Govern
ment. It was found that it was not 
possible to reduce the excise duty. 
Therefore, this practice has been follow
ed not for the first time— of course in 
Bihar, practically it has been followed 
for the first time— in U.P., as the hon. 
Member Dr. Ram Subhag Singh has 
said. It was followed in 1951-52, 1952
53, 1954-55 and this year.

1 said that the laws of economics are 
Inexorable. If the millowner cannot 
make any profit or loss, you cannot 
<compel him to work. If the recovery 
£oes down, you may do anything, you 
may pass any laws, you may send him 
to  jail, but you cannot make the factory 
run. {Interruptions). I will answer 
questions in the end.

Therefore, the position is this. In 
"View of this cost structure, a time arriv
es when we are faced with two alter
natives : either we induce A c  cost of 
the sugarcane or the mill closes and the 
sugarcane is burnt in the field. We have 
always found it more profitable, and 
for over a number of years we have 
adopted the practice of linking the price 
o f  the sugarcane with the recovery after 
a  certain date. Now, this seems to have 
hurt the hon. Members of Bihar, be
cause practically, it is for the first time 
that this formula has been applied in 
Bihar. In the past, this was not applied 
because in Bihar there was not suffici
ent sugarcane to go after the date when 
it Starts deteriorating. This year the 
Government of Bihar made a recom
mendation that the price of the sugar
cane should be reduced by 3 annas. 
Our view was that the U. P. formula 
^Ould be applied that is, it should be 
linked with me recovery, because that 
would have been more profitable to

different types of sugarcane growers.
In some cases, it worked out to less 
than 3 annas; in some others, to more 
than 3 annas. But the Bihar Govern
ment said that their cane growers were 
not used to it. Therefore, they prefer
red a flat reduction of 3 annas. We 
have accepted it.

Now another question which has 
been raised by the hon. Member, Dr. 
Ram Subhag Singh, is that millowners 
did not start crushing early.

Dr. Ram Subhag Singh: Not eariy.
The full crushing capacity was not 
utilised during the season.

.Shri A. P. Jain; I have explained that 
it is not profitable to crush sugarcane 
when its recovery is low, either in the 
early part of the year or in the late part 
of the year. What I propose to do m 
future is this. I will find out a formula 
whereby there is neither early crushing 
nor late crushing,

Shri Sarangadhar Das: My question 
is not answered.

Shri A . P. Jain: I have not finished 
answering all questions.

The difficulty is that Members do 
not allow me to proceed.

Shri Sarangadhar D is : When did they 
actually crush?

Shri A. P. Jain : That is one part of it. 
The sugar mills of Bihar misbehaved 
this way. In 1953-54, only 17 sugar 
mills started crushing sugarcane before 
the 15th December. In 1954-55 only 
nme mills started crushing sugarcane 
before the 15th December. In 1955-56 
as many as 26 mills out of 28 started 
crushing before the 15th December, 
and 11 mills started crushing before 
30th November. If anything, the 
mills have started crushing earlier this 
year than during the last two proceeding 
years. There is not a single mill in the 
whole of Bihar which has not started 
crushing earlier this year than what they 
did last year.

So far as the reduction in prices is 
concerned, out of these 28 mills, as 
many as 10 had stopped crushing before 
the 30th April, 7 miDs stopped crush
ing between the 30th Apnl and the 
8th May, that is, 17 mills have not 
been affected, and it is only 11 miUs 
that have been affected. Six mills have



9565 Sugarcane ?5 MAY 1956 Sugarcant 9566

stopped cnidung by the 15th May, 
three mills— I have not got the final 
information, but provisioniilly we are 
informed— stopped crushing by the 
25th, and only two mills at R i^  and 
Samastipur may have to crush after 
that The total quantity of cane crush
ed last year up to the 7th May was 
22 01 lakh tons. This year the total 
quantity crushed during the same period 
is 31*58 lakh tons. The quantity which 
has been left over is -75 lakh ions, 
which is 2*2 per cent of the total caue 
that will be crushed in Bihar. I have 
tried to understand how the millowner 
is the villain of the piece, but I must 
confess that in the face of these facts 
which I have stated before the hon. 
Members, I could not say how he could 
be blamed for what has happened in 
Bihar. Actually what is happening is 
this. The price of sugarcane is the most 
profitable price which a farmer earns. 
It is more profitable than other com
mercial crops and foodgrains. There
fore, that is confined only to the factory 
areas. Even today when a man gets 
Rs. 1-7-0 per maund from the factory, 
and when the same man crushes sugar
cane and prepares gur out of it, he gets 
only 13 or 14 annas. It is an anomaly 
and tragedy that a cane-grower who 
supplies sugarcane to a mill gets Rs.
1-7-0 and another cane-grower who in 
same pains gets only 13 or 14 annas for 
manufacture of gur. Therefore, sugar
cane growers in the area have l^ n  
growing more and more cane.

Another question asked by Shn 
Sinhasan Singh was. .

Shri Feioze Gandhi: One by me also.

Sim A. P. Jain: I can answer many 
of his questions.

Mr. Chairman : It is already 6-40. The 
rule is that when a discussion is raised, 
the questions asked must be germane 
to the question discussed and must be 
relevant to the very matter which is 
the subject of discussion. Here I find 
Members putting all sorts of questions. 
It is already more than half an hour.
I think the hon. Minister need not 
answer all the questions and he may 
confine himself to the particular matter 
in question.

Shii Kamath (Hoshangabad): A  few 
minutes more may be given for the

hon. Minister; this is an important 
matter. -

Mr. Chalnnan: I have no objection 
if he needs it.

Shri A. P. : I have akeady ad
vised them that they should revise flie 
zones so that the zones will be limited 
to such an area as will produce just 
sufficient cane for the mills to crush. I 
am sorry for the fact that some of the 
cane-growers are getting some annas 
less on the cane crushed after 8th May, 
1956, but they will actually be getting 
even less than what they are getting by 
manufacturing gur. I have advised the 
U. P. Government and I am going to 
advise the Bihar Government to revise 
the zones so that that area may produce 
just sufficient cane for the mills to
crush though it may not be totally in 
the interest of the cane-growers. In
view of the strong feelings, perhaps that 
is the only alternative left to us.

Mr. Chairman ; Would it not be advis
able to have larger zones so that fac
tories may have an ampler supply of
cane?

Shri Feroze G andU : My question has 
not been answered.

Shri A. P. Jain: If you permit me, I 
wfll reply to his point. He referred to 
the case of Dehra Dun. It is not a good 
arw for sugarcane growing. There is a 
mill. That millowner gave a notice 
It is an old type of mill, an inferior 
mill. That mill owner gave a notice 
this year that he would not crush the 
sugarcane ; he gave notice to the U. P. 
Government. Dehra Dun is an area 
where gur is never manufactured and 
people do not, therefore, know the 
process. The U. P. Government asked 
him to come to a compromise Hut 
he said he was not prepared imless the 
price of cane was reduced by two 
annas. The U. P. Government sent the 
recommendation to us. Our officer was 
deputed to find whether there was an 
alternative. The alternative was to 
allow the cane to go to a waste or to 
accept the reduction and make the mill 
start. We selected the wiser of the 
two. My hon. friend may not agree 
vvith me but the sugarcane grown there 
was crushed because we gave that reduc
tion. I may inform the hon. Member 
that mill has again given a notice, one
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year in advance, that it is not going to 
start crushing next year. I am only 
feeling very inconvenient as to what 
I should do next year.

Shri Feroze Gandhi: Take it over.

Shri A . P. Jain; I am prepared to 
run the mill provided the cane-grower 
agrees to get the price on the basis of 
recovery and it is to be run on a no
profit, no-loss basis. It may be much 
less than Rs. 1-5-0.

6-44 P.M.

The Lok Sabha then adjourned till 
Half Past Ten of the Clock on Saturday 
the 26th May, 1956.



9569

D A IL Y  D IG E ST  

[Fiiday, 25(h May, 1956]

C o lu m n s

G A L LIN G  A T T E N T IO N  
T O  M A T T E R  O F 
U R G E N T  PU B LIC  
IM P O R T A N C E  . •

Shri A. K . Gopalan 
called attention to the. 
Lock-out in Cashcw-
nut Factories

Tlie Deputy Minister 
of Labour (Shri Abid 
Ali) made a brief 
statement in regard
thereto and promised 
to make a further 
statement after recei
ving a report from the 
Government ofTravan- 
core-Gochin.

9417-19

G O V E R N M E N T  R ES
O L U T IO N  U N D E R  
D ISC U SSIO N  .

Further discussion on 
resolution re: Second 
Five Year Plan mo
ved by the Prime M i
nister and Minister 
of External Affairs 
(Shri Jawaharlal Ne
hru) was continued. 
T he discussion was 
not concluded.

R E P O R T  O F C O M M IT 
T E E  O N  P R IV A T E  
M EM BERS, BILLS 
A N D  R E SO L U T IO N S  
A D O P T E D  . .

Fifty-fourth Report 
was adopted.

P R IV A T E  M E M B E R ’ S 
R E S O L U T IO N  A D O 
PTED  A S SU B S T IT U 
T E D  . . .

. 9419-35,
9438-9501

9501-02

9502-34

H A LF A N  H O U R  D IS
C U SS IO N  . .

Dr. Ram  Subhag Singh 
raised a half an hour 
discussion on points 
arising out o f answer 
given on the 10th M ay,
1956 to Starred Ques
tion No. 2105 re
garding Sugarcane.

The Minister of Food 
and Agriculture Shri 
A. p. Jain replied to 
the deb^e.

A G E N D A  F O R  S A T U R 
D A Y , 26TH M A Y .
1956—

Further discussion on 
Resolution re: Second
Five Y ear Plan.

9570

C o l u m n s

Further discussion on the 
Resolution re: ceiling 
on income o f an in
dividual moved by 
Shri Bibhuti Mishra 
was continued. A  
substitute Resolution 
moved by Shri Bhag- 
wat Jha Azad was 
adopted.

P R IV A T E  M E M B E R ’ S 
R E S O L U T IO N  U N 
D ER  D ISC U SSIO N . 9534-52

Discussion on Shri Kam - 
ath’s Resolution re: 
enquiry into the wor
king of the Income- 
T ax Department was 
commenced. T he dis
cussion was not con
cluded.

9552-68
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